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INTRODUCTION

I, the Chairperson of the Standing Committee on Finance having been
authorised by the Committee present this Forty-fifth Report on 'The Chartered
Accountants, The Cost And Works Accountants And The Company Secretaries
(Amendment) Bill, 2021" |
2. "The Chartered Accountants, The Cost And Works Accountants And The -
Company Secretaries (Amendment) Bill, 2021’, introduced in Lok Sabha on
17 December, 2021 was referred to the Committee on 22 December, 2021 for
examination and report thereon, by the Speaker, Lok Sabha under Rule 331E
of the Rules of Procedure and Conduct of Business in Lok Sabha.
3. The Committee took evidence of the representatives of the Ministry of
Corporate Affairs at their sifting held on 9 February, 2022,
4. The Committee at their Sitting held on 3 February, 2022 heard the views
of the representatives of the Institute of Chartered Accountants (ICAl), the
Institute of Cost Accountants of India (ICoAl) and the Institute of Company
Secretaries of India (ICSI).

5, The Committee considered and adopted this report at their Sitting held
on 21 March, 2022.

6. The Committée wish to express their appreciation to the officials of the
Ministry of Corporate Affairs concerned with the Bill for their co-operation and
all the organisations for thgir va!uabl'e suggestions on the Bill. The Committee
would like to also thank Shri R. Narayanaswamy, Retired Professor of Finance
and Accounting, [IM Bangalore, PRS Legis!ative Research and Confederation
of Indian-Industry (Cll) for their views and suggestions on the Bill.

Vs For facility of reference, observation/ recommendations of the
Committee have been printed in bold in the body of the Report.

New Delhi Shri Jayant Sinha
21 March, 2022 Chairperson,

30 Phalguna, 1943(Saka) Standing Committee on Finance



- Report
BACKGROUND

The Chartered Accountants Act, 1949, the Cost and Works Accountants Act,
1959 and the Company Secretaries Act, 1980, were enacted to regulate the professions
of chartered accountants, cost accountants and company secretaries, respectively. On
account of multiple important changes in the economic and corporate environment of
the country, it has become necessary to amend the Act.

1.2 A High-Level Committge was constituted by the Ministry of Corporate Affairs in
2017 to examine the existing provisions in the Acts, Rules and Regulations of the three
Professional Institutes, namely, ICAI (Institute of Chartered Accountants of India), ICoAl
(Institute of Cost Accountants of India) and ICSI (Institute of Company Secretaries of
India) and to give its recommendations for strengthening the existing mechanism and
ensure speedy disposal of the disciplinary cases. The Commitiee was constituted in the
backdrop of rising disciplinary cases against the members of the three Institutes,
predominantly in the ICAl. Large pendency of cases, unreasonable high average
disposal time and involvement of the auditors in some alleged financial scams created a
need to revisit the existing disciplinary processes in the three Institutes. In this context, it
has been proposed to amend the Chartered Accountants Act, 1949, the Cost and
Works Accountants Act, 1959 and the Company Secretaries Act, 1980. Accordingly,
The Chartered Accountants, The Cost and Works Accountants and The Company
Secretaries (Amendment) Bill 2021 was introduced in the Lok Sabha on 17" December,
2021.

A. Institute of Chartered Accountants of India (ICAI)

1.3 The ICAIl is a statutory body established by an Act of Parliament, viz; The
Chartered ‘Accountants Act, 1948 for regulating "the profession of Chartered
Accountancy in the country. The Act was previously amended in 1959 and 2006 and
last amended by the CA (Amendment) Act, 2011. The Institute functions under the
administrative oversight of the Ministry of Corporate Affairs, Government of India. The
affairs of the Institute are managed by the Council in accordance with the provisions of




the Chartered Accountants Act, 1949. The Council constitutes of 40 members of whom
32 are elected by the members of the Institute and remaining 8 are nominated by the
Central Government. The Institute is headquartered at Delhi with 5 Reglonal Councils
across India. The Institute has over 3.27 lakh Members.

B. The Institute of Cost Accountants of India (ICoAl)

1.4 The ICoAl is a statutory body established by an!'Act of Parliament, viz; The Cost
and Work Accountants Act, 1959 for regulation of the profession of Cost Accountancy in
the country. The Act was previously amended in 2006 and last amended by the CWA
(Amendment) Act, 2011. The Institute functions under the administrative control of the
Ministry of Corporate Affairs, Government of India. ICoAl has its headquarters at
Kolkata and has 04 Regional Councils. At present, fhe ]nsﬁtute has more than 85,000
- members.

C. The Institute of Company Secretaries of India (ICSI)

1.5 The ICSI is a statutory body established by an Act of Parliament, viz. the
Company Secretaries Act, 1980 for regulation of the profession of Company Secretary
in the country. The Act was previously amended in 2006 and last amended by the CS
(Amendment) Act, 2011. The Institute functions ﬁnder the administrative control of the
Ministry of Corporate Affairs, Government of India. ICSI has its headquarters at Kolkata
and has 04 Regional Councils. At present, the Institute has more than 62,000 members.

2. SALIENT FEATURES OF THE BILL, 2021

Salient features of the Bill as submitted by the Ministry of Corporate Affairs in a written
note are as under:

a) introduction of provision for making distinction between actionable and non-
actionable complaints énd information to be determined by the Disciplinary
Directorate within 30 days of receipt of a complaint or information;

b) Before taking a decision on whether a complaint or information is actionable or
non-actionable, the complainant or informant is to be given fifteen days’ time to
file additional documents, if any;



c)

d)

g)

h)

)

Provision for appointment of at least two Joint Directors (Discipline) in the
Disciplinary Directorates of the Institutes (not below the rank of Deputy Secretary
of the Institutes) to deal with the disciplinary cases. At present, there is no
provision for appointment of Joint Directors. The appointment of Joint Directors
would enhance the capacity of the Disciplinary Directorate to deal with the
complaints and information and thus reduce the time taken for the disposal of
disciplinary cases;

Preliminary Examination Report (PER) to replace Prima Facie Opinion (PFO) by
Director (Disciplinej holding the respondent guilty or not guilty in his/her opinion;
Director or Joint Director {Discipline) to give opportunity to respondent to submit

‘a written statement within twenty-one days which may be further extended by

another twenty-one days on a specific request with reasons for seeking further
extension. Rejoinder to be submitted by the complainant or the informant upon
receipt of written submissions of the respondent within twenty-one days;
Submission of PER by Director or Joint Director (Discipline) within 30 days upon
receipt of written submissions and rejoinder, if any, if prima facie case is made
out;

Complaint filed by an authorized officer of Government or statutory authority
accompanied by an investigation report or extract thereof along with supporting
evidence is to be treated as PER. At present, the said complaints go through
PFO route and are first examined by Director (Discipline). This would avoid
delays in concluding inquiries in such cases at the preliminary stage;
Non-actionable complaints and information to be submitted to Board of Discipline
within 60 days of receipt. Board of Discipline may ask Director (Discipline) to re-
examine the information or complaint;

Withdrawal of complaint not permitted at any stage;

Appointment, re-appointment and termination of appointment of Director
(Discipline) and Joint Director (Discipline) by the Council of the Institutes with the
previhous approval of the Central Government as a check and oversight
mechanism to enable the officers engaged in investigation of the complaints or



K)

)

information to discharge their functions in an independent and unbiased manner,
without any fear or favour;

Inclusion of Firms under the purview of Disciplinary Mechanism and a new
chapter proposed for Registration of Firms with the Institutes;

The Council shall continue to constitute Board(s) of Discipline (BoDs) and
Disciplinary Committees (DCs) as at present. However, the majority will be of
non-members of the Institutes (commonly called as lay members) in these
bodies. '

m) The preseht practice pf direct nomination by the Central Government in the BoD

P)

a)

0

s)

and DCs is proposed to be discontinued. Instead, the Presiding Officers will be
selected by the Central Government from out of a panel of suitable persons witH
experience in law, having knowledge of disci'plinary matters and the profession
and lay members will be selected from out of a panel of persons of eminence
having experience in the field of law, economics, business, finance or
accountancy. The presiding officers and lay members shall not be the members.
of the Institutes. The panels of non-members of Institute will be prepared and
provided by the Councils of the Institutes.

On the other hand, appoiniments of the members of the Institute in BoDs and
DCs will be done by the Council itself out of a panel of such members to be
prepared by the Council. Regulations for such matters will be' made;

Provision for more BoDs for quicker disposal of cases on the lines of DCs;
Provision for Presiding Officers and lay members in the BoD of the ICS| and
ICoAl in place of existing practice of nomination of only members of the Institutes
by the Councils of these two Institutes on the lines of ICAI;

Insertion of the word ‘development along with regulation’ in the preamble of the
Chartered Accountants Act, 1949 and the Cost and Works Accountants Act,
1959 to provide for developmental mandate for the members of the Institutes;
Proposal to enhance the term of the Council of ICAl from 03 years to 04 years
and maximum two consecutive terms of 04 years for a person in the Council;
Enhancement in Penalties/Fines in case of misconduct;

f) Autonomy to the Councils of the Institutes in the matter of fixation of fees;



u) Provision to enable the Institutes to remove the name of the firms or members in
case of non-payment of penalties;

v) Disposal of Disciplinary Cases within 180 days by !jisciplinary Committee and 90
days by Board of Discipline; '

w) Entire Disciplinary proceedings, since filing of complaint to be completed within
365 days;

x) Audit of annual accounts of the Councils of the Institutes by a firm of chartered
accountants to be appointed annually by the Councils from the panel of auditors
maintained by the Comptro!ler and Auditor General of India; and,

y) Nomenclature of “Cost and Works Accountants Act, 1959” proposed to be
changed to “Cost Accountants Act, 1959".

3. ISSUES DISCUSSED

In view of the detailed examination of "The Chartered Accountants, the Cost and
Works Accountants and the Company Secretaries (Amendment) Bill, 2021"and
suggestions received from the stakeholders, the Committee endorse the provisions
of the Bill in general and have commented upon some of the important clauses of the
Bill, which are as under:

A. Constitution of a Coordination Qommittee'

3.2 The provision for a Coordination Committee currently does not exist in the
Principal Acts.

Clause 9 of the Bill reads as under:

After section 9 of the principal Act, the following section shall be inserted,
namely.—
“9A. (1) There shall be a Coordination Committee consisting of the President,
Vice-President and the Secretary of the Council of each of the Institutes of
Chartered Accountants of India, the Cost Accountants of India and the Company
Secretaries of India for the development and harmonisation of the professions of
Chartered Accountants, Cost Accountants and Company Secretaries.



(2) The meeting of the Coordination Committee shall be chaired by the
Secretary, Ministry of Corporate Affairs.
(3) The meeting of the Coordination Committee shall be held once in every
quarter of a year. |
(4) The Committee shall be responsible for the effective coordination of the
functions assigned to each Institute and shall—
(/) ensure quality improvement of the acac‘iemic,s, infrastructure, research
and all related works of the Institute; '
(i) focus on theI coordination and collaboration among the professions, to
make the profession more effective and robust;
(i) align the cro'ss-disciplinary regulatory mechanisms for inter
professional development; '
(iv) make recommendations in matters relating to regulatory policies for
the professions;

(v) perform such other functions incidental to clauses (/) to (iv) above.”.

3.3 Views and suggestions from the three Institutes on the proposed Constitution of
a Coordination Committee are as under:
The Institute of Chartered Accountanis of India (ICAIl) during the course of
evidence submitted: '

"Constituting a Coordination Committee would amount to not only intruding
the autonomy of the Institute but it may also hamper the decision-making
authority of the Councils of the respective Institutes which is evident from the
functions proposed to be assigned to this Committee under sub-section (4).

A Coordination Committee of all the three Institutes is already in place as a
‘Non-Standing Commitiee of the Institute under Section 17. This may be made
a Standing Committee and its terms of reference should be to discuss and
resolve common issues like Multidisciplinary Partnership etc."

The Institute of Cost Accountants of India (ICoAl) in a written submission
stated:

"The Institute support proposal of establishment of a Co-ordination Committee. It
has been submitted that it is a welcome proposal for the Secretary, Ministry of
Corporate Affairs to chair meetings of the coordination committee that would



3.4

facilitate coordinated decisions and actions to promote the common professional
pursuits in the country and abroad."

The Institute of Company Secretaries of India (ICSI) furnished the following

suggestion:

"The main purpose of the Coordination Committee is to bring coordination and
harmony among the three Institutes and it should make recommendations to that
effect. The scope of the Co- ordination Committee should be for such matters/
areas that may require action by more than one Institute. It should not be made
responsible for the functions assigned to each Institute. Accordingly, the words
“be responsible” in Sub-section (4) be deleted and the word “work” be inserted.

The word “ensure” in sub-section 4 (i) be replaced with the words “make
recommendations for”. Furthermore the words “Infrastructure” and “other
related works of the Institute” may be removed, as the same should be under the
purview of the respective institutes and not of the committee."

The Ministry of Corporate Affairs furnished the following comments on the above

suggestions:

"It may be noted that the two Institutes, ICoAl and ICSI have not objected to
constitution of such a Committee. The purpose of the Committee is not to
interfere in the functioning of each institute but effective coordination of the
functions assigned to them in order to make the profession more effective and
robust. At present, often it is seen that initiatives of one institute do not find
support from other Institute since there is no mechanism of regular meetings of
the representatives of the three Institutes at any forum. It may be noted that an
MoU was signed in the year 2000 by ICSI with the ICAlI & ICoAl, two other
professional Institutes, under which a Coordination Committee of the three
Institutes was constituted. '

The proposed mandate of the Coordination Committee inter-alia is to ensure
quality improvement of the academics, infrastructure, research and all related
works of the Institute.

Section 29 of IIM Act, 2017 and Section 40 of IlIT Act, 2017 also envisages a
Coordination-forum for all the 1IM and [IIT.

The Standing Committee of a particular Institute cannot function as a
coordination platform for all the three Institutes. In order to make the Coordinative
effective, it is required that the representatives of the three Institutes meet
periodically on a common agreeable platform. As per the proposed bill, the
Coordination Committee will comprise of Presidents, Vice-Presidents and
Secretaries of the three Institutes, quarterly meeting of which shall be held under
the chairpersonship of the Secretary, Ministry of Corporate Affairs, which is the
administrative Ministry of all the three Institutes. "
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3.5 Regarding the constitution of Coordination Committee, the recommendations of
the High Level Committee Report headed by Ms. Meenakshi Datta Ghosh reads as
under:

"Presently, the Co-ordination Committee among three Institutes has been
constituted in an informal manner with non-specific terms of reference. The Co-
ordination Committee ymeets in-frequently with no significant schedule for
deliberation. Given the fact that these three Institutes together constitute an
integral part of Corporate Governance and financial oversight across the country,
effective co-ordination between three Institutes should be imperative. The Terms
of Reference for this Co-ordination Comm|ttee should include al! aspects of
developing as well as! reguiatlng the profession."
3.6 The Committee note that the Bill seeks to constitute a Coordination
Committee for the development and harmony of the three professions of
Chartered Accountants, Cost Accountants and Company Secretaries. While the
intent of the proposed amendment is effective coordination between the three
Institutes, the Committee find that the apprehensions expressed by the ICAI
regarding dilution of autonomy and the decision-making authority of the Council
may be suitably addressed. The Committee, however, note that the other two
Institutes in question, that is, ICoAl and ICSI| have not objected to the constitution
of the Coordination Committee as proposed in the Bill. The Committee are of the
view that the terms of the constitution of the proposed Coordination Committee
may be reviewed in as much as it may be chaired by an eminent person from
Industry, Finance or Business who is not a Member of any of the three Institutes
in question, instead of the Secretary of Ministry of Corporate Affairs. The
. Secretary can be a member of the Committee and represent the Government side.
The Chairman may thus be nominated by the Central Government out of a panel
of such eminent persons prepared and provided by the respective Councils. The
other Members of the Committee may be the elected office-bearers of the Council
as proposed in the Bill. The Coordination Committee may act as the apex body
for harmonious regulation, effective professional development, and objective
disciplinary oversight of the three Institutes, particularly keeping in view the fast-

emerging prospect of multi-disciplinary firms/entities and the fact that the three



Professional Institutes in question together constitute the corporate governance

and financial oversight framework across different sectors of our economy. The

Coordination Committee mair also be renamed as the Governance Committee to

reflect its broader mandate of harmonious regulation, effective development, and

disciplinary oversight of the three Institutes.

B. Comp'osition of Board of Discipline and Disciplinary Committee

3.7

With regard to the composition of the Board of Discipline and Disciplinary

Committee, the existing provision and the proposed changes in the Bill are as under:

Existing Provision

Proposed amendment

Section 21A. Board of Discipline

(1) The Council shall constitute a Board of
Discipline consisting of—

(a) a person with experience in law and having
knowledge of disciplinary matters and the
profession, to be its presiding officer;

(b) two members one of whom shall be a
member of the Council elected by the Council
and the other member shall be nominated by
the Central Government from amongst the
persons of eminence having experience in the
field of law, economics, business, finance or
accountancy;”

“21A. (1) The Council shall, by notification,
constitute one or more Boards of Discipline,
each consisting of—

(a) a person, not being a member of the
Institute, with experience in law and having
knowledge of disciplinary matters and the
profession, to be nominated by the Central
Government as its Presiding Officer, from out
of a panel of persons prepared and provided
by the Council in such manner as may be
prescribed;

(b) one member, who is a person of eminence
having experience in the field of law,
economics, business, finance or accountancy
and not being a member of the Institute, to be
nominated by the Central Government from
out of a panel of persons prepared and
provided by the Council in such manner as
may be prescribed;

(c) one member to be nominated by the
Council from out of a panel of members of
the Institute to be prepared by the Council, in
such manner as may be prescribed."

Section 21B. Disciplinary Committee

(1)The Council shall constitute a Disciplinary
Committee consisting of the President or the
Vice-President of the Council as the Presiding
Officer and two members to be elected from
amongst the members of the Council and two
members to be nominated by the Central
Government from amongst the persons of
eminence having experience in the field of law,
economics, business, finance or accountancy:
Provided that the Council may constitute more

(1) The Council shall, by notification, constitute
one or more Disciplinary Committees, each
consisting of—

(a) a person, not being a member of the
Institute, with experience in law and having
knowledge of disciplinary matters and the |
profession, to be nominated by the Central
Government as its Presiding Officer, from out
of a panel of persons prepared and provided
by the Council in such manner as may be
rescribed;




Disciplinary Committees as and when it
considers necessary."

(b) two members, who are persons of
eminence having experience in the field of law,
economics, business, finance or accountancy
and not being a member of the Institute, to be
nominated by the Central Government from
out of a panel of persons prepared and
provided by the Council in such manner as
may be prescribed;

(c) two members to be nominated by the
Council from out of a panel of members of the
Institute to be prepared by the Council in such
manner as may be prescribed:

Provided that the Presiding Officer nominated
under clause (a) and the members nominated
under clause (b) may be the same for different
Disciplinary Committees constituted under this
sub-section.

3.8

The ICAIl submitted the following suggestions on the above issue:

"In regard to amendments proposéd under this section, the ICAl have the

following strong views/objections:-

Composition of the Board of Discipline (BOD)

The unprecedented provisions of appointment of 2 non-CAs as members (out of
3 members’ Board) may have a larger impact as the work of CAs would be
majorly judged by Non-CAs. Earlier there used to be only one Govt. nominee in
BOD and Presiding officer used to be nominee of Council only.

The third member would be CA member who would be nominated by Council
from a panel to be prepared by Council.

It may be mentioned that non-CA members would not be having in-depth
knowledge of Accounting Standards, Standard on Auditing, scope of audit,
inherent limitations of audit, basic concepts of audit like true and fair, materiality,

substance over form, {est base checking eic, etc.

Auditing has increasingly

become highly technical and specialised and tI e scope of audit is quite clearly

defined through multiple standards.

Further, the decisions in BOD are taken unanimously i.e., with the consent
of all members present including Government Nominee members. There is
barely any instance when any member has dissented from the decision taken

by BOD as a whole.
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3.9

Composition of Disciplinary Committee (DC)

Regarding the composition of the Disciplinary Committee, the ICAI is of strong
view- that the conduct of professionals shou[d be Judged by the professionals
only.

International Federation of Accountants (IFAC) has issued Statement of
Members Obligation's — 6 (SMO6) and ICAI being a member of IFAC needs to
comply with the same. IFAC has in its communication to ICAI confirmed that ICAl

" is compliant with SMOB.

Further, best efforts are made to ensure that the corhposition of DC is made in
such a way that no member/minimum possible members hear the cases of the
region to which he / she belongs.

The Appellate Authority already constituted under section 22 A of the Act has
majority of non CA Members and all are appointed by Govt, The Chairperson is
also a non CA member."

In this regard, the Institute of Cost Accountants of India submitted the following

suggestion:

"The Institute has no reservation on the composition and manner of constituting
the Board of Discipline and Disciplinary Committee(s). We as a professional body
have always followed a concept of transparency, independence, and ethics in
governing our Institute and Members. Even today, our disciplinary committees
have presence of Government nominated Council Members who are not Cost
Accountants. Therefore, we will have no difficulty even if the Presiding Officer
and few other members of the Board of Discipline or the Disciplinary Committee
would be non-Cost Accountants. We would welcome this change which is purely
governed by the principles of ethics and unbiased justice. Similar practices
prevail in leading professional accounting bodies of other countries."

3.10 The Institute of Company Secretaries of India submitted the following suggestion:

"1, Parameters for selection of Presiding Officer and Members of Boljs and DCs
and -such restriction should be specified through Rules rather than through
regulations

2. ltis proposed to include one member from out of the Council of the Institute
as he can understand the technicalities of the profession, policies and code of
conduct laid down by the Council and its practicalities or intricacies which an
outside member may not be able to appreciate."

3.11 The Ministry of Corporate Affairs commented on the above suggestions as under:

" The Council shall continue to constitute the BoDs and there will be no change in
the number of members in the bodies. However, the Presiding Officer of the
BoDs will be nominated by the Central Government from out of a panel of
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persons having experience in law and having knowledge of disciplinary matters
and the profession, prepared and provided by the Council.

One Member in BoD shall be nominated by the Central Government from out of a
panel of persons having experience in.the field of law, economics, business,
finance or accountancy, prepared and provided by the Council. Remaining One
Member in BoD shall be nominated by the Council from out of a panel of
members of the Institute to be prepared by the Council.

In this regard, Global Best practices adopted in USA, UK, Australia, Canada and
South Africa have been studied.

The conduct of the Chartered Accountants who are-auditors of public interest
entities are regulated by independent regulators which are constituted by the
Government and in such bodies majority members are non-Chariered
Accountants. "

The remaining auditors and Chartered Accountants (who are not under the
domain of independent regulators) are regulated either by Statuary Self-
Regulatory Organisations (SROs) like India or Canada or by Self-Regulatory
Organisations which are non-Government organisations like in UK, South Africa
and Australia.

In India, misconduct of auditors of public interest entities comes within the
domain of National Financial Reporting Authority (NFRA). The auditors or
Chartered Accountants which are not covered by NFRA comes under the domain
of ICAL

Globally, there is a clear separation of elected bodies/members from
Investigation and Disciplinary process in the SROs. It has been observed that
members of the Council or other Committees of the Council/Board are not part of
the disciplinary panels.

In UK, lay members (Non-CA) head the Disciplinary Panels. (In UK there are
multiple bodies imparting education and regulating the accountancy profession,
unlike India, where ICAl enjoys status of statutory monopoly).

In USA, Siate Boards of Accountancy regulates the profession and license to
practice is also given by them. There are 56 Boards of Accountancy in USA and
the members of the Board are appointed by the Government.

In the South African Institute of Chartered Accountants (SAICA), a self-regulatory
organization (SRO) for Chartered Accountants in South Africa, chairperson of
Professional Conduct Committee, is generally an attorney/advocate or a retired
Magistrate. Similarly, the chairperson of Disciplinary Committee of SAICA also
happens to be advocate/attorney or a retired Magistrate. In Accountancy Bodies
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in Australia and Canada, no member of the Board/Council is 2 member of the
Disciplinary Tribunal. :

International Federation of Accountants (IFAC) an advocacy organization for the
accountancy profession having more than 175 members and associates in more
than. 130 countries and jurisdictions, in its Statement of Member Obligations
(SMO-6), has recommended independence in investigation and discipline
functions. As per IFAC recommendations, independence in regulatory functions
of SROs is measured in terms of participation of non-auditors in disciplinary and
investigation functions."

3.12 During the course of evidence, the representative of Ministry of Corporate Affairs

stated as under: !

"There is no government interference in the constitution of these bodies. The
Council will constitute these bodies. They will recommend the panel. They will
also have their own nominees in this. So, there is no change. Rather than what
we have done, we have withdrawn our government nominee. There will be no
direct government nomination. So, it is rather giving more autonomy to them to
suggest a name which they feel is good to regulate them. They will be suggesting
names, we will not be suggesting names. In fact, the earlier provision was that the
Government will appoint two nominees in disciplinary committee. That we are
withdrawing. So, it is in the nature of now giving more autonomy to them. Through
regulations, Council will constitute BOD, DC. They will suggest names to us.
Whatever name they suggest, we may agree. They are also having their own
nominees in the Council."

3.13 The ICAIl during the course of evidence submitted the following data on the

quantum of punishment:

QUANTUM/ NATURE OF PUNISHMENT De BOD* TOTAL
Reprimand with & without fine 165 148 313
Membership Removal ug;c; 6 months with & without 94 59+ 153
Membership Removal from 6 months to 1 year with & 57 0* 57
: without fine ;
Membership Removal from 1 year to 5 years with & 48 0* 48
without fine
Membership Removal more than 5 years with & 2 0* 2
without fine
Permanent Removal with & without fine 7 0* 7
Monetary Penalty 42 17 58
Punishment yet to be awarded 142 27 169
TOTAL 557 251 808

* BOD can remove the name of a member maximum upto 3 months
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3.14

On the composition of the Disciplinary Committee, the High Level Commiitee

headed by Ms. Meenakshi Datta Ghosh recommended as under:

3.18

"In the composition of the adjudicating bodies, the only way to strictly pre-empt
conflict of interest and to sustain the independence of the adjudicating bodies,
follow the good governance precedent set by Ministry of Corporate Affairs, in
2009. While constituting the Appellate Authority under sub-section (1) of Section
22A of the Chartered Accountants Act, 1949 the MCA used a formulation in
clause (b) of the said sub-Section (1) which states: “The Central Government
shall, by notification, appoint two part-time members from amongst the persons
who have been members of the Council of the Institute of Company Secretaries
of India for at least one full term and who is not a sitting member of the Council’.
This precedent beautn’ully and specifically addresses the conflict of interest
issues.

The High Level Committee recommends that for ICAI, ICSI and ICoAl, the future
Dlsclplmary Committee will have five members, with the following composition:

two Govt. Nominees, as per communication addressed by Ministry of
Corporate Affairs to each Institute;

Two reputed professionals with not less than 15 years of relevant experience,
recommended by the Council of each Institute, and appointed by the Ministry
of Corporate Affairs. These two professionals should not be sitting Council
Members and, once appointed to the Disciplinary Commitiee, shall not be
eligible in seeking election to the Council for a period of one term after the
expiry of their term on the DC;

One member should be a professional, with a legal background, with at least
15 years experience, to be recommended and appointed by the Ministry  of
Corporate Affairs."

The terms of the Statement of Objects and Reasons clearly state that the

conflict of interest associated with an autonomous institution running both the

administrative as well as disciplinary committees needs to be addressed. While

the intent of the proposed amendments seems to bring in more accountability

and fransparency in the decision-making process, the ICAl have opposed the

appointment of a non-CA as the Presiding Officer on the premise of lack of in-

depth

professional knowledge. The International Federation of Accountants

(IFAC) in its Statement of Member Obligations (SMO-6), has recommended

independence in investigation and discipline functions and the ICAl has
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submitted that they are fully:compliant with SMO-6 of IFAC. The ICAI further
claims that disciplinary decisions have been taken unanimously and there is no
conflict of interest among the members in the current setup of the Board of
Discipline (BoD) and the Disciplinary Committee (DC). With regard to disciplinary
proceedings, the Committee find that among the cases adjudicated by the
Disciplinary Committee from 2007 to 31st December, 2021, 7 out of 557 total
cases were penalised with permanent removal with or without fine. The
Committee feel that while the autonomy and independence of the Professional
Institutes should not be interfered with unnecessarily, the integrity associated
with financial reporting cannot be diminished in any way since it reflects
business standards and financial robustness for the entire country. There seems
to be, however, some divergence in the interpretation of the proposed
amendment between the Ministry and the ICAl While believing that the proposed
amendments do not take away the professional autonomy of the three Institutes
in any significant manner, the Committee are inclinad to endorse the same
without any modification. The members of the Disciplinary bodies may thus be
appointed as proposed in the Bill. '

C. Role of President and Secretary

3.16 With regard to the role of President, the existing provisions vis-a-vis the proposed
amendment are as under:

Existing Provision Proposed amendment

The existing provision | The President shall be the Head of the Council.
provides that the | “12(2)(A) The President shall preside at the meetings of the Council.
President shall be the | (B) The President and the Vice-President shall exercise such powers
Chief Executive | and perform such duties and functions as may be prescribed.
Authority of the Council. | (C) It shall be the duty of the President to ensure that the decisions
' taken by the Council are implemented.
(D) If, for any reason a vacancy occurs in the office of the President,
or if the President is absent or for any other reason, is unable to
exercise the powers or perform the duties assigned to him, the Vice-
President shall act in his place and shall exercise the powers and
perform the duties of the President.

16(1)For the efficient performance of its duties, the Council shall
appoint—

(a) a Secretary who will carry out administrative functions of the
Institute, as its Chief Executive Officer
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3.17

3.18

3.19
under:

On the above proposal, the ICAl submitted the following suggestion: -

"The proposed amendments in sub-section (2) are unwarranted and
contradictory in nature. As:proposed sub-section (2C) provisions itself says that
it shall be the duty of the President to ensure that all decisions taken by the
Council are implemented which means that this sub-section can effectively be
implemented only when the President is Executive Head of the Council.

Hon’ble Standing Committee is requested to retain the already existing provision
of sub-section (2) and not to make any changes as suggested in the proposed
Bill or refer as “Executive Head” of the Council."

The Ministry furnished the following comments on' the ébove suggestion:

"This amendment is with a view to aligning the provisions in the two other Acts,
namely, CWA Act, 1959& CS Act, 1980 governing the Cost Accountants and
Company Secretaries respectively, wherein President is designated as Head of
the Council. It may be noted that Section 12 of CWA Act, 1959 and CS Act,
1980, was amended in 2006, and President was designated as Head of the
Council in place of Chief Executive Authority. However, corresponding
amendment was not carried out in CA Act, 1949.

The Council is an elected body of the members of the institute and is responsible
for the functioning of the Institute. As per Provisions of Sec 15 of the CA Act,
1949, the Institute shall function under the overall control, guidance and
supervision of the Council.

President being Head of the Council is required to ensure that the decisions of
the Council are implemented. In other Acts like, Institutes of Technology Act,
1961, it is provided that it shall be the duty of the Chairperson to ensure that the
decisions of the Board of lIT are implemented (Section 16 of the said Act)."

On the above issue, an independent witness in a written submission stated as

"The changes proposed in the Bill in the roles of the President and Secretary are
by far the most significant. The President who is currently the “chief executive
authority” will become the “head of the Council”. The Secretary who currently has
no defined role in the CAs Act will now become the “chief executive officer” to
carry out the administrative functions of the Institute to be specified. As a result,
the president will become the non-executive head of the Council and the
Secretary will perform the executive functions. This is similar to the separation of
the roles of chairman and managing director in corporate boards. The President
will have to ensure that the Council’s decisions are implemented."
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3.20 During the course of evidence, the Ministry presented the following data:

a Chairman.

Only 02 (must) be CPAs.
Independent from the
profession

Country USA UK
Regulator Public Company Accounting | Financial Reporting Council
Oversight Board (PCAOB) — a | (FRC) - a company limited by
private non-profit corporation guarantee
Composition 05 Board members, including |{Chairman, Chief Executive as

an Executive Director, the
Chair of the Regulatory
Standard & Codes Committee,
the Chair of the Conduct
Committee and non-executive
directors,

No member of the Board may |.
be a practicing auditor or a
member of the governing body

of an accountancy body’

3.21 In order to address the fundamental administrative conflict of interest, it

has been proposed that the role of the President becomes that of a Chairperson

or Head of the Council and that the Secretary becomes Chief Executive Officer.

The Ministry has submitted that this proposal has been made to align the

provisions of the three Institutes. Globally, it can be seen that the role of the

Chairman or Head has heen separated from that of the Executive Authority. The

Institute of Technology Act, 1961 also provides for a Chairperson to ensure the

implementation of the Board's decisions. As such, the Committee feel that the

role of the Head of Council and the Executive Head may be separated as

proposed in the Bill to bring about greater efficiency in decision making and

functioning of the Council.
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D. Timelines for completion of disciplinary praceedings

3.22Regarding timeline for con;tpietion of disciplinary proceedings in BoD and DC, the

existing provisions vis-a-vis the proposed amendments are as under:

Existing Provisions

Proposed amendments

No timelines for

adjudication of disciplinary cases. -

specific investigation/

Section 21 (3) While making investigation into
a case which is found to be actionable,
Director (Discipline) shall give opportunity to
the member or the firm, as the case may be, to
submit a written "_statement within twenty-one
days, which may further be extended by
another twenty-one days on specific request
giving reasons for seeking further extension.
21A(4) The Board of Discipline shall conclude
its inquiry within ninety days of the receipt of
preliminary examination report from the
Director (Discipline).

21B (4) The Disciplinary Commitiee shall
conclude its inquiry within one hundred and
eighty days of receipt of the preliminary
the Director

examination from

report
(Discipline).

3.23 On the issue of timelines for completion of disciplinary proceedings, the ICAI

submitted the following suggestion:

"Timelines for pleadings and undertaking various activities by Director
(Discipline) including the procedure to be followed are given in the proposed Bill
itself. Itis a cardinal principle of legislative drafting that the substantive law deals
with or provides for substantial and enabling provisions and the procedure part,
to maintain flexibility, is prescribed in the delegated legislation i.e. in Rules.
Proposed Bill focus upon / emphasises more on procedural aspects whereas
procedure should be defined in Rules rather in the substantive legislation.

It is pertinent to mention that the Board of Discipline and Disciplinary Committee
are part time bodies that adjudicates the disciplinary cases. Thus the, timelines
needs to be realistic and practical. One would also agree that any judicial or
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quasi-judicial forum is required to adhere to the principles of natural justice by
giving a fair and reasonable opportunity to all the parties by following due
procedure. For the sake of procedure or for expeditious disposal, the basic
principle of natural justice cannot be overlooked.

Therefore, ICAl is of the view that time line, if any for various stages of
disciplinary proceedings should only be provided in the Rules. At the most in this
Section an upper limit of time for disposal of a case can be provided."

3.24 The Ministry of Corporate Affairs furnished the following comments on the above
suggestion:

"It appears that the Institute is agreeable that timelines may be provided though
it does not want to commit on the particular timelines ‘provided in the Bill.In ICAI,
it is observed that a large number of cases are pending for more than 3 years.
The provision in the bill is made on the recommendations of the High Level
Committee which has recommended a time:line of 365 days for completion of
entire proceedings and also need for a timeline for disposal of disciplinary
cases. The Bill seeks to ensure timely disposal of pending cases within 180
days by Disciplinary Committee and 90 days by Board of Discipline and also
prescribed timelines at the stage of PER in the Disciplinary Directorate.

In order to enable the Institutes to dispose the cases in a timely manner, the Bill
further proposes to augment the capacity of Disciplinary Directorate by making
provision for at least two Joint Directors (Discipline) in addition to Director
(Discipline) and more than one BoD for quicker disposal of cases."

3.25 On the pendency of cases, the ICAl in a written note submitted as under:

"Pendency of Cases: From 2006, new procedure of Disciplinary Mechanism for
taking action against erring members has been introduced. Since 2006 to 31st
December 2021, a total of 5829 cases have been registered under the new
mechanism out of which 3832 cases (65.74%) were disposed off by the 31st
December, 2021. Ageing analysis of remaining, 1997 (34.26%) cases is as

below:
TOTAL NO OF LESS THAN A FORO1-3 MORE THAN 3
PENDING YEAR YEAR YEARS
CASES*
1997 670 753 574

(#) In 79 cases, stay has been granted by the competent Court & apart from that in 2 cases
although there is no stay on the proceedings, final Order cannot be passed due to Order of the
competent Court.
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3.26 On the above issue, the High Level Committee had recommended as under:

" The High Level Commijttee recommends a carefully calibrated schedule of time
ceilings starting from receipt of complaint, such that final disposal in each
complaint does not exceed 365 days/one year, from the date the complaint is
received in the Directorate of Discipline."

3.27 One of the important objectives of the Bill is to provide time bound
disposal of cases by specifying time limits for speedy disposal of cases against
members of the Institute. Based on the submissions "of the Institutes and the
Ministry, the Committee feel that the introduction of timelines for completion of
cisciplinary proceedings is reasonable and justified with a view to ensuring
prompt disposal of disciplinary matters. The Committee would therefore endorse
the timelines proposed in the Bill.

E. Liability of firms for misconduct of partner

3.28 On the issue of the liability of firms for misconduct of partner, firms are not
covered in the existing Acts and the proposed changes in the Bill are as under:

"21A(6) Where on the basis of evidence brought on record or during the course
of an inquiry pertaining to a member, the Board of Discipline is of the opinion that
any such member who is a partner or owner of a firm, has been repeatedly found
guilty of misconduct mentioned in the First Schedule during the last five years,
the following action may also be taken against such firm, namely:—

(a) prohibit the firm from undertaking any activity or activities relating to"-
the profession of a chartered accountant in practice for such period not
exceeding one year; or

(b) impose such fine as it may think fit, which may extend to twenty-five
lakh rupees.

21B(6)Where on the basis of evidence brought on record or during the course of
an inquiry pertaining to a member, the Disciplinary Committee is of the opinion
that any such member, who is a partner or owner of a firm has been repeatedly
found guilty of misconduct mentioned in the Second Schedule or in both the First
Schedule and the Second Schedule, during the last five years, the following
actions may also be taken against such firm, namely:—
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(a) prohibit the firm from undertaking any activity or activities relating to-
the profession of a chartered accountant in practice for such period not
exceeding two years; or

(b) suspend or cancel the registration of the firm and remove its name
from the Register of firms permanently or for such period as it may think
fit; or '

(c) impose such fine as it may think fit, which may extend to fifty lakh
rupees." -

3.29 The ICAIl submitted the following suggestion on th_is issue:

"Clause (a) of sub-section (6) regarding imposing penalties on firm needs to be
re-worded having regard to the following instances (which are not exhaustive).

'A’ is a partner simultaneously in more than one firm at the time of
commission of misconduct and repeatedly found guilty. In such case,
whether on all the firms penalty is liable to be imposed or only on one firm.

At the time of commission of misconduct, ‘A’ is a partner in one firm and
subsequently becomes partner in another. In such cases, whether penalty is
imposed on both the firms or on which firm the penalty can be imposed is not
getting cleared.

After committing repeated misconducts and found guilty thereof, if ‘A’
dissolves the said firms and establishes a new firm, whether the new firm
can be penalised for his misdeeds.

At first time, A is found to be guilty for misconduct as defined under first
schedule and second time, he is found to be guilty for misconduct as defined
under second schedule or both schedule. There can be a reverse situation
also. The provisions need to be more clarificatory.

There may be a situation where four partners of a single firm are found to be
guilty of misconduct as defined under first schedule and / or second
schedule, but none of them have been found repeated guilty. Now it is not
clear whether any action can be contemplated on the said firm in this case.

Further to above, ICAl is also concerned for a firm having multiple partners, paid
assistants, employees and article assistant. As per the proposed provision, if any
one of the partner is found to be repeated guilty, action would be initiated against
the entire firm including removal of its name from the register. However, it is felt
that this would lead to unnecessary hardship to all other partners, paid
assistants, employees etc. who are dependent for their livelihood on the firm
without any fault of them."

3.30 The Ministry of Corporate Affairs furnished the following comments on the above

suggestion:
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"With regard to liability of firm, it is submitted that the proposal of fixing liability of

firm has been introduced in all the three Acts through the present amendment bill
along with a separate chapter on registration of firms. It is also relevant that the
Institute has raised no objection as regards introduction of separate chapter on
registration of firms rather there was a longstanding demand of including a
separate chapter on firms and also the power to the Council to penalise them.

The action against member who is a partner or owner of a firm has been provided
in the bill for misconduct under the First Schedule to be inquired by Board of
Discipline and for misconduct under the Second Schedule to be inquired by
Disciplinary Committee. The repeated misconduct on part of a partner of a firm in
the last five years (rather than the same or identical offence) would be considered
for taking action against the firm also. Here repeated misconduct refers to
misconduct on part of'a partner or owner of a firm on more than one occasion.
Therefore, different formulation based on t:mes of repeated offences is not
required.

A professional charged with misconduct and found guilty may be partner in more
than one firm. However, for the purpose of this clause, partner(s) of the firm on
behalf of which he/she has carried out the audit/certification and is found to be
involved in a misconduct would only be covered

The proposed formulation in the Bill has been vetted by Legislative Department.”

3.31 The recommendation of the High Level Committee Report on the above issue is
as under:

"At present, the jurisdiction of the disciplinary mechanism (in all three
professional Institutes), extends only up to its individual member and does not in
any manner implicate the firm/partnership with which such member is associated
or may be so employed. Following the Satyam scam, a High Powered Committee
appointed within the ICAl, had proposed to Government of India, Ministry of
Corporate Affairs in 2010 that the Charlered Accountants Act, Regulations and
Rules be amended such that ICAl could “proceed against the firm, including
imposition of ban, where the partners and the members of an audit team are
found to be guilty of gross negligence / fraudulent activities”.

With reference to the disciplinary process, this High Level Committee,
recommends that:

(i) it is logical and also high time that the firm must also be held culpable to the
extent as may be prescribed for the specific misconduct of the defaulting
professional.
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(ii) In any disciplinary proceeding, the Complainant must furnish the name of the
firm/ partnership to which the CA/CS/Cost Accountant belonged at the time when
the lapse in professional conduct took place.

(i) Similarly, in the final order passed by the adjudicating bodies of the three
Institutes, the name of the firm must be stated upfront in terms of specific
penalties imposed, as relevant.

(iv) And finally, in order to bring the firms of members also under the umbrella of
disciplinary mechanism, the HLC recommends that the proposal of ICAI
contained in letter dated 15th December 2010 should now be considered as soon
as feasible. If accepted, this would require amendments in the Acts and Rules of
the respective Institutes. |

3.32 The inclusion of firms under the purview of the disciplinary mechanism is
one of the objectives of the Bill. This was necessitated by various incidents
including the major corporate accounting scandals, huge scams that shook the
economy, the discovery of shell companies after demonetization and the lack of
action taken or inability to take action against firms. In this regard, the Commitiee
are surprised that the Ministry has taken an unduly long time in taking action on
the recommendations of the High Level Commiitee in 2017. The Committee feel
that the ICAl's opposition to penalising firms for the repeated misconduct of its
partners is unfounded as the firms have ‘a fiduciary relationship with their
partners and are equally responsible for their deeds. Further, it may be noted that
the Bill does not intend to penalise firms for a single misconduct of its pa‘rtner
but repeated misconduct within a span of five years. The Committee, therefore,
endorse the amendment and hope that these are ndt cosmetic changesand would
rather go a long way in preventing financial scams in the future.

F. Increasing Competition

3.33 During the course of evidence, the representative of Ministry of Corporate Affairs
stated as under:

"In the US, for taking a license, you have to go to State Board of Accountancy.
For public listed companies, there is Public Company Accounting Oversight
Board (PCAOB). It has to be independent from the profession. The American
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Institute of Certified Public Accountants (AICPA) is a voluntary organisation but
they cannot give license to practice. In fact, they are conducting seminars. May
be, they are also suggesting syllabus through which the CPAs should appear in
exam. Exam is conducted by National Association of State Boards of
Accountancy(NASBA) and State Board of Accountancy.

In the US, there are 56 State Boards of Accountancy.. In California, there
are 15 members — seven professionals and eight lay members. In Alabama, it is
one lay member and six professionals. But all are appointed by the Government.
They are not geiting appointed by the Council. There would be the State
Chartered Accountant bodies but they are not regulating themselves. Here, ICAI
is giving license and conducting exam. That is why, we have said it is statutory
monopoly. It is doing everything uniike USA where awarding of license is with the
Government, cancellation of license is with the Government. It is compleiely
regulated knowing the sensitivity and importance of the profession. Who will be
appointing the. Members of Board of Accountancy? They are appointed by
Governor, Senate or Speaker. The AICPA is only becoming an organisation
where if you want to get benefit out of something and you become a member.
That is a major difference. To practice in USA, you need not become a Member
of AICPA. | may not be obliged to take the membership of AICPA to- practice, |
can take a license from the Government and practice.

Here, you have to take a license from ICAI, certificate of practice. Without
obtaining a certificate of practice, you cannot practice. That means it is
completely controlled by one Institute. There is no competition also to develop
the profession unlike in other countries where there are multiple bodies
competing with each other and developing the profession."

3.34 The Ministry also provided the following information regarding
Qualification and licensing in various countries:

USA

» Activities are performed by multiple bodies: :

» Examination for CPAs is conducted by American Institute of Certified Public
Accountants - AICPA (a voluntary professional organization of CPAs at
‘National Level). National Association of State Boards of Accountancy-
NASBA (a Not For Profit Organization) gets the scores from AICPA and
transmits to the State Boards of Accountancy (SBAs - Govt. Bodies), which
make scores available to the candidates

« License to practice/ revocation of license by SBAs (not by AICPA or State
Societies of CPASs)

» CPAs need not be members of AICPA

UK, South Africa and Australia
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3.35

Activities are combined but performed through multiple bodies — SROs, which
are Non-Governmental Bodies

Canada
Activities are combined but performed- through multiple Statutory Provincial
Bodies - Statutory SROs

On the above issue, an independent witness submitted the following suggestion:
"Establishment of Indian Institutes of Accounting '

This proposal is for establishing a string of Indian Institute of Accounting (lIA) that
will raise the standards of accounting education and offer competition to  the
Institute of Chartered Accountants of India.

Here’s an outline of what the 1l1As would be like:

e The lIAs will be statutory bodies established by a Central law similar to
lITs and |IMs.

o They will be set up in different parts of India.

o Each IIA will have a board of governors consisting of experts, lay persons,
and government officers drawn, among others, from the Ministry of
Finance, the Ministry of Education, and the Ministry of Corporate Affairs.
The board size will be ten.

e The board will have full functional, f' nancial and administrative autonomy
for its efficient functioning.

e The chairman and the members will be eminent persons from business,
public administration, accountancy, finance, academia, and so on.

e The board will appoint the chairman and the members and they must be
free from conflict of interest of any kind i.e. professional, financial, or
personal.

e The chairman and the members will serve part-time and will have a term
of three years. They shall not be eligible for reappointment or extension in
order to avoid entrenchment and to bring in new talent regularly.

e The board will appoint a Director (CEQ) for a term of five years. The
Director shall not be eligible for reappointment or extension in order to
avoid entrenchment. This is particularly important because the board is
part-time and the Director could develop deep roots.

e Each IIA will have an Academic Council that will develop the curriculum.
The undergraduate curriculum will have financial and cost accounting,
auditing, tax, law, business strategy, organisational behaviour,
management, governance and public administration, technology, data
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science, psychology and other fields relevant to the wide role that
accountants play.

o |lAs will start with a five-year undergraduate programme in accounting.
Overtime, they will develop post-graduate programmes ‘in specialized
areas such as forensic accounting, business analytics, cyber security,
valuation, international tax, and other relevant ‘fields. Once these
programmes stabilise, they will develop PhD programmes.

o Admission will be through a national entrance test after secondary
schooling under the National Educational Policy 2020.

o |lAs will be research-driven. They will support"lresearch and publications
efforis by their faculty generously.

o llAs will work closely with national and regional educational institutions
such as the Indian Institutes of Management, the Indian Institutes of
Technology, the National Law Universities, and other universities and
institutions. '

o From the beginning [IAs will have an international outlook. They should
have students from all over the world including from developing countries.
They should aim to get the best faculty from around the world.

e They should price their education reasonably and provide liberal financial
aid to needy students. Access, equity, inclusion, diversity, and fairness are
important. They should work to raise endowments from industry.

o Those who qualify in the undergraduate programme will be given two
degrees, a Bachelor of Accounting and a Bachelor of Business. This will
give them a choice of the stream they want to go into.

e They will be given a licence to practise similar to CAs. The licence-holders
will be called Certified Professional Accountants (CPAs). They will be
required to register themselves with a Central Licensing Authority (such as
NFRA) which will handle their disciplinary matters.

The proposal visualizes the lIAs as academic institutions that educate licensed

professionals similar to AlIMS, PGI, JIPMER, National Law Schools, and so on.
In contrast, the Institute of Chartered Accountants of India will be a professional
ceitification agency, much the same way it is now."

3.36 During the course of examination of the Bill and scrutinizing global
practices with regard to the profession of accountants, it has been observed that
the qualification and licensing of accountants in advanced countries like US, UK
and Canada is done by multiple bodies unlike in India where one Institute has

statutory monopoly over the whole profession. As such, the scope for improving
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the quality and competency of the profession remains limited. The Committee
during their deliberations feel that multiple bodies on the lines of advanced
countries is required in order to promote healthy competition, raise the standard
and quality of auditing and accounting and improve the credibility of financial
reporting. The Committee desire that the Government should consider setting up
of Institutes of Accounting (IIA) akin to lITs and [IMs for further devel'opment of

the accounting and finance profession in the country.

G. Substitution of Section 22- Professional or other misconduct defined
3.37 Clause 26 of the Bill states that:
"For section 22 of the principal Act, the following section shall be substituted, namely:-

'22. For the purposes of this Act, the expression "professional or other
misconduct" shall be deemed to include any act or omission, on the part of any
member of the Institute either in his individual capacity or as partner or owner of
a firm, as mentioned in any of the Schedules, but nothing in this section shall be
construed to limit or abridge in any way the power conferrled or duty cast on the
Director (Discipline) under sub-section (1) of section 21 to inquire into the

conduct of such member or firm, under any other circumstances."

3.38 The Committee recommend addition of the word "commission" in Clause 26

(Section 22 of Principal Act) as indicated below:

"For the purposes of this Act, the expression "professional or other

misconduct” shall be deemed to include any act of commission or

omission, on the part of any member of the Institute either in his individual
capacity or as partner or owner of a firm, as mentioned in any of the
Schedules, but nothing in this section shall be construed to limit or abridge
in any way the power conferred or duty cast on the Director (Discipline)
under sub-section (1) of section 21 to inquire into the conduct of such

member or firm, under any other circumstances."
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3.39

Change in nomenclature
Clause 39 of the Bill states as under:

"In section 1 of the principal Act, in sub-section (1), for the words "Cost and
Works Accountants”, the words "Cost Accountants” shall be substituted.

3.40 The Institute of Cost Accountants of India submitted the following suggestion in this

regard:

" The Bill proposes to substituie the existing words ‘Cost and Works Accountants’
with the words ‘Cost "Accountants’. In this regard, the Institute submits that
instead of substituting the existing words ‘Cost and Works Accountants’ with the
words ‘Cost Accountants’, these should be substituted with the words “Cost and
Management Accountants” in line with the title of the qualification of its
members, viz., ACMA and FCMA and institute’s name is changed as “The
Institute of Cost and Management Accountanté of India". The change would :
be in line with the changing role of the professionals known earlier as cost and
works accountants of similar institutes in developed and developing countries
such as UK, USA, Auslralia, Bangladesh, Sri Lanka, etc. In support, we  give
below the global list of all CMA Institutes:

- Chartered Institute of Management Accountants, UK

- Institute of Management Accountants, USA

- Institute of Certified Management Accountants, Australia

- Institute of Certified Management A¢countants, Hong Kong

- Institute of Certified Management Accountants, Sri Lanka

- Institute of Cost and Management Accountants of Bangladesh,
Bangladesh

it may be seen that except India, all other Institutes carry the title as Cost &
Management Accountants or simply Management Accountants. It is only in India
that the Institute carries the title of only Cost Accountants, which is misleading as
the domain of cost accounting has matured itself to cost & management
accounting."
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3.41 The Committee note that Clause 39 of the Bill proposes to substitute the
words "Cost Accountants” instead of "Cost and Works Accountants". However,
the Institute of Cost Accountants of India have suggested that the nomenclature
may be changed to 'Institute of Cost and Management Accountants of India’ in
-keeping with international practice. In this regard, they have cited the example of
UK where it is Chartered Institute of Management Accountants, Institute of
Management Accountants in USA and Institute of Certified Management
Accountants in Australia. In this regard, the Committee would suggest that the
Ministry of Corporate Affairs may consider suitablé change to the nomenclature

of the Institute as per international practice/benchmarks.

New Delhi; SHRI JAYANT SINHA,
21 March, 2022 Chairperson

30 Phalguna, 1943 (Saka) Standing Committee on Finance
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The Chairperson directed the witnesses to furnish written replies to the queries which
could not be readily replied by them during the sitting.

The withesses then withdrew.
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2. At the outset, the Chairperson welcomed the Members to the sitting of the
Committee. Thereafter, the Committee took up the draft Report on 'the Chartered
Accountants, the Cost and Works Accountants and the Company Secretaries
(Amendment) Bill, 2021' for r;onsideration and adoption. After some deliberations, the
Committee adopted the draft Report and authorised the Chairperson to finalise and
present the Report to the Parliament.

The Committee then adjourned.
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Bill No. 161 of 2021

THE CHARTERED ACCOUNTANTS, THE COST AND WORKS
ACCOUNTANTS AND THE COMPANY SECRETARIES

- (AMENDMENT) BILL, 2021
. ,
.y . - BIL oo
ﬁ;r!her to ainend the Chartered Accountants Act, 1949, the Cost and Works Accouﬂm?ﬂs o
Act, 1959 and the Company Secretaries Act, 1980, = b

. BE it enacted by Parliament in the Seventy-second Year of the Republic of India as
0 follows:—

CHAPTER1
PRELIMINARY : ,
5 1. (I) This Act may be called the Chartered Accountants, the Cost and Works Short title
Accountants and the Company Secretaries (Amendment) Act, 2021, and

: commencement. -
(2) It shall come into force on such date as the Central Government may, by notification

in the Official Gazette, appoint, and different dates may be appointed for different provisions
of this Act and any reference in any provision to the commencement of this Act shall be
10 construed as q,}-efercnce to the coming into force of that provision.

zi
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;‘ CHAPTERII
AMENDMENTS TO THE CHARTERED ACCOUNTANTS ACT, 1949

Amendment 2. In the Chartered Accountants Act, 1949 (hereafter in this Chapter referred to as the 38 of 1949,

of long title

and preamble, principal Act), in the long title and preamble, for the word “regulation”, the words “regulation

and development” shall be substituted. 5

Amendment 3. In section 2 of the principal Act, in sub-section (/),—
of section 2.

(#) after clause (aaa), the following clause shall be inserted, namely:—

‘(ab) “Board of Discipline” means the Board of Discipline constituted
under sub-section: (1) of section 21A;;

(i7) after clause (b), the following clauses shall be inserted, namely:— 10

‘(ba) “Coordination Committee” means the Coordination Committee
constituted under section 9A; , ¥

-‘1

" (bb)“Companies Act” means the Cumpames Act, 2013 orany other previous “18 of 2013.

company law as-defined in sub-section (67) of section 2 of the said Act;’;

(ifi) in clause (c), after the words “Council of the Institute“; the words “constituted 15
under section 9” shall be inserted;

(iv) after clause (cq), the following clauses shall be inserted, narﬁely:—

‘(cb) “Director (Discipline)” means the Director (Discipline) referred to in
section 21 and includes Joint Director (Discipline); -

(cc) “Disciplinary Committee” means the Disciplinary Committee 20
constituted under sub-section (/) of section 21B;

i (cd) “Disciplinary Directorate” means the Disciplinary Directorate
 gstablished under sub-section (7) of section 21;

(ce) “fellow” means a fellow member of the Institute;’;

(v) in clause (ea), after the words “Official Gazette”, the words ‘and the term 25
“notify” shall be construed accordingly’ shall be inserted;

(w) for clause (g), the foilowmg clause shall be substituted, namely:—

‘(g) “Register” means the Register of members of the Institute maintained
under section 19 or the Register of firms of the Institute maintained under
section 20B, as the case may be;’; 30

(vii) after clause (haa), the following clause shall be insertcd namely:—

i ‘(haaa) “Standing Committee” means a Standing Commlttee constituted
.§ under sub-section (/) of section 17;". 3
Amendment - 4. In section 4 of the principal Act,—
of section 4. . . : . ;
() for the word “Register”, wherever it occurs, the words “Register of members” 35
shall be substituted;

(i) in sub-section (/), in clauses (v) and (vi), for the words “without India”,
wherever they occur, the words “outside India” shall be substituted;

(iif) in sub-section (3),—

(a) the words “, which shall not exceed rupees three thousand” shall be 40
omitted;

(b) the proviso shall be omitted.
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5. In section 5 of the principal Act,—

(i) for the word “Reglster" occurring at both the places, the words “Reglster of
members” shall be substituted;

(#i) in sub-section (3),—

(a) the words “which shall not exceed rupees five thousand” shall be
omitted;

(b) the proviso shall be omitted.

* 6. Insection 6 of the principal Act,‘ for sub-section (2), the following sub-section shall
be substituted, namely:—'

*“(2) Every such member shall pay annual fee for the certificate as may be
. determined, by notification, by the Council, and such fee shall be payable on or before
the 1st day of April each year.”.

7. In section 8 of the prir.lcipal Act,—

(1) for the word “Reglster“ wherever it occurs, the words “Register of members”

shall be substituted;

Amendment
of section 3.

Amendment
of section 6.

Amendment
of section 8.

(i7) in clause (iif), after the words “undiscﬁarged insolvent”, the words “or an

undischarged bankrupt” shall bé inserted;
(ii7) after clause (iii), the following clause shall be inserted, namely:—

_ “(iiia) is declared bankrupt under the Insolvency and Bankruptcy Code,
2016; 01

(iv) in clause (v),—

(a) for the words “without India”, the words “outside India” shall be
substituted;

(b) the words “transportation or” shall be omitted.
8. In section 9 of the principal Act,—
(i) in sub-section (2),—

(a) for the word “Register”, occurring at both the places, the words “Register
of members” shall be substituted;

(b) for the words “three years”, the words “four years” shall be substituted;
(¢) for the words “six years”, the words “eight years" shall be substituted;
(i) in sub-section (4),—

(a) for the word “person”, the words “member of the: Inst1tute orany panner
of a firm” shall be substituted;

(b) for the words “three years“, the words “four years” shall be substituted.

9. After section 9 of the principal Act, the following section shall be inserted,
namely:—

“OA. (1) There shall be a Coordination Committee consisting of the President,
Vice-President and the Secretary of the Council of each of the Institutes of Chartered

Accountants of India; the Cost Accountants of India and the Company Secretaries of -

India for the development and harmonisation of the professions of Chartered
Accountants, Cost Accountants and Company Secretaries.

(2) The meeting of the Coordination Committee shall be chaired by the Secretary,
Ministry u’_f Corporate Affairs.

Amendment
of section 9.

Insertion 13'?
new section__/

_ 9A.

Coordination
Committee.
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(3} The meeting of the Coordination Committee shall be held once in every
quarter of a year.

(4) The Committee sliall be responsible for the effective coordination of
the functions assigned t0 each Institute and shall—

(i) ensure quality improvement of the academics, infrastructure, research
and all related works of the Institute;

(if) focus on the coordination an_li:l' collaboration among the professions,
to make the profession more effective and robust;

(iii) align the cross-disciplinary regulatory mechanisms for inter
professional development;

(w) make recommendations in matters relating to regulatory policies for
the professions;

(v) perform such other functions incidental to clauses (i) to (#v) above.”.
Amendment 10. Section 10 ofthe principal Act shall be renumbered as sub-section (/) thereof and,—
of scction’ 10, | } ;
(7) in the first proviso to sub-section (/) as so renumbered, for the words “three
consecutive terms”, the words “two consecutive terms” shall be substituted;

(#i) after sub-section (/) as so renumbered and amended, the foliowmg sub-section
shall be inserted, namely:—

“(2) Notwithstanding anything contained in sub-section (J), a member of
the Council who immediately at the commencement of the Chartered Accountants;
the Cost and Works Accountants and the Company Secretaries (Amendment)
Act, 2021, has held office as such member for two terms or is holding office for

the second term of three years, shall be eligible to contest for one more term of -

four years and a member who has held office for one term or is holding office for

the first term of three years, shall be eligible to contest for two more consecutive
terms.”

Amendment 11. In section 12I0fthe principal Act,—
of section 12. )

() in sub-section (/), the proviso shall be omitted;

(if) in sub-section (2'),' for the words “Chief Executive Authority”, the word “Head”
shall be substituted;

(i) after sub-section (2), the following sub-sections shall be inserted, namely:—
“(24) The President shall preside at the meetings of the Council.

(2B) The President and the Vice-President shall exetcise such powers and
perform such duties and functions as may be prescribed.

(2C) 1t shall be the duty of the President to ensure that the decisions taken
by the Council are implemented.

(2D) If, for any reason a vacancy occurs in the office of the President, or
if the President is absent or for any other reason, is unable to exercise the powers
or performthe duties assigned to him, the Vice-President shall act in his place
and shall exercise the powers and perform the duties of the President.”.

Amendment 12. In section 13 of the principal Act, in sub-section (2), for the word “Register”, thp
of seetion 13.  ords “Register of members” shall be substituted. '

Amendment

of section 14 \yords “four years” shall be substituted.

13. In section 14 of the principal Act, in sub-section (1), for the words “three years”, the
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14. In section 15 of the principal Act, in sub—section (2),—

(i) for clauses (b) and (c) the following clauses shall be substituted, namely:—
“(b) the prescribing of fees for the examination of candidates for enrolment;
(¢) the granting or refusal, of registration of a firm;”;

(if) in clause (d), for the word “Register”, the words “Register of members” shall

be substituted;

(iif) for clause (f), the following clauses shall be substituted, namely:—

“(f) the,prescribing of gu:delmes for grant or refusal of certificates of
practice under this Act;

v

(fa) to issue guidelines for the purpose of carrying out the objects of this
Act;”; '

(iv) clause (g) shall be omitted;

(v) in clause (), the words “and collection” shall be c;mined;

(vi) clause (i) shall be omitted; '

(vii) for clauseé (I), the following clauses sh'ali be substituted, namély:—- .
“(1) to conduct investor education and awareness programmes;

(/a) to enter into any memorandum or arrangement with the prior approval
of the Central Government, with any agency of a foreign country, for the purpose
of performing its functions under this Act;”.

15. After section 15A of the principal Act, the followsng section shall be inserted,

namely:— -

“15B. The functions of the Institute shall include—
(a) the examination of candidates for enrolment;

(b) the regulation: of the engagement and training of articled and audit

assistants;

" (¢) the maintenance and publication of a Register of persons qualified to
practice as chartered accountants; )

(d) the maintenance and publication of Reg:ster of ﬁrms
(e) collection of fees from members, examinees and other persons;

(f) subject to the orders of the appropriate authorities under this Act, the

. removal of names from the Registers of members and firms and the restoration of

names to the Registers of members and firms which have been removed;

(g) the maintenance of a library and publication of books and periodu:als
relating to accountancy and allied subjects;

(h) the conduct of elections to the Council of the Institute; and

(7) the granting or refusal of certificates of practice as per guidelines issued
by the Council.”.

16. In section 16 of the princ;ipal Act,—

() for sub-section (/), the following sub-section shall be substituted,

namely:—

Amendment
of section 15.

Insertion of
new section
15B.

Functions of
Institute.

Amendment
of section 16.
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“(1) For the efficient performance of its duties, the Council shall appoint—

(a) a Secretary who will carry out administrative functions of the
Institute, as its Chief Executive'Officer;

(b) a Director (Discipline) and Joint Directors (Discipline) not below
the rank of Deputy Secretary of the Institute, to perform such functions as

are assigned to them under this Act and the rules and regulations framed
thereunder:

Provided that no appointment or re-appointment or termination of

appointment of Director (Discipline) or Joint Director (Discipline) shall
have effect unless such appointment, re-appointment or termination of
appointment is made with the previous approval of the Central
Government.”;

(i) in sub-section (2),.for clause (c), the following claus.‘e shall be substituted,
namely:— , :

“(c) prescribe the manner of appointment, powers, duties and functions of
the Secretary and other officers and employees, their salaries, fees, allowances
and other terms and conditions of service;”. £ o

17. In section 18 of the principal Act, for sub-section (5), the following sub-section

of section 18. -shall be substituted, namely:—

Amendment
of scction 19.

“(5) The annual accounts of the Council shall be prepared in such manner as
may be prescribed and subject to audit by a firm of chartered accountants to be
appointed annually by the Council from the panel of auditors maintained by the
Comptroller and Auditor-General of India:

Provided that a firm shall not be el'iglible. for appointment as an auditor under this

sub-section, if any ofits partner is or has been a member of the Council during the last
four years: f '

Provided further that in the event it is brought to the notice of the Council that
the accounts of the Council do not represent a true and fair view of its finances, then,
the Council may itself cause a special audit to be conducted:

Provided also that, if such information, that the accounts. of the Council do not
represent a true and fair view of its finances, is sent to the Council by the Central
Government, then, the Council may, wherever appropriate cause a special audit or take
such other action as it considers necessary and shall furnish an action taken report
thereon to the Central Government.”.

18. In section 19 of the principal Act,—

(i) for the word “Register”, wherever it occurs, the words “Register of members”
shall be substituted;

(i) for sub-section (1), the following sub-section shall be substituted, namely:—

“(1) The Counci_l shall maintain a Register of members of the Institute in
such manner as may be prescribed.”;

(iif) in sub-section (2), after clause (c), the following clause shall be inserted, _

namely:—

“(ca) whether any actionable information or complaint is pending or any
penalty has been imposed against him under Chapter V, including details thereof,
if any;";
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namely_:—

(iv) in sub-section (4),—

(a) the words “, which shall not exceed rupees five thousand” shall be
omitted;

(b) the proviso shall be omitted.
19. In section 20 of the principal Act—

(i) for the word “Register”, wherever it occurs, the words “Register of members”
. shall be substituted; )

(if) in sub-section (3),—

(a) the words “, which shall not exceed rlipeeé two thousand” shall be
omitted;

(b) the proviso shali be omitted.
20. After chapter IV of the principal Act, the fblldwing Chapter silall be inserted,

. “CHAPTER IVA
REGISTRATION AND REGISTER OF FIRMS

20A. Every firm shall be registered with the Institute on an application made to
the Council, by any partner or owner of a firm, in such manner and subject to such
terms and conditions as may be prescribed:

Provided that the Council may refuse to register a firm, if the name of S‘U:Ch firm is

identical or similar to the name of any other firm already registered or the name is in use

by any firm within or outside India or in the opinion of the Council, registration of the
firm is undesirable.

20B. (1) The Council shall maintain, in such manner as mﬁy be prescribed, a
Register of firms.

{2) The Register of firms shall include such particulars about the firm, including

details of pendency of any actionable information or complaint or imposition of

penalty against it under Chapter V, in such form and at such intervals, as may be
prescribed.

(3) The Council shall cause to be publisied in such manner as may be
prescribed, a list of firms registered with the Institute as on the 1st day of April of
each year or at any such interval as may be decided by the Council, and shall make
available the list to such persons, in such form and on payment of such amount as
may be prescribed.

20C. The Council shall remove from the Register of firms the name of any firm—
(a) which is dissolved or liquidated; or
(b) from which a request has been received to that effect; or

(¢) is declared insolvent or bankrupt under the Insolvency and Bankruptcy
Code, 2016 and remains undischarged; or

(d) which has been debarred from undertaking any activity or activities
relating to the profession of a chartered accountant in practice under any law for
the time being in force or by any competent court; or

(e) in respect of which an order for removal has been passed under this
Act. '

Amendment
of section 20.

Insertion of
new Chapter
IVA.

Registration

of firms.

Register of
firms. -

Removal
from Register
of firms.
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20D. (/) Any firm aggrieved by the decision for refusal of registration may apply
for review before the Counci! within one month from the date of such refusal.

(2) The Council may, after considering the review application, confirm or set
aside the decision so taken or pass such orders as it may cons:dcr appropriate.”.

21. For section 21 of the principal Act, the followmg section shall be substituted,

namely:—

“21. (1) The Council shall, by notiﬁcation; establish a Disciplinary Directorate

‘consisting of a Director (Discipline), at least two Joint Directors (Discipline) not below

the rank of Deputy Secretary of the Institute and such other employees appointed
under section 16, for making investigations either swo motu, or on receipt of an
information or a complaint, in such form, along with such fees as may be specified.

(2) Within thirty days of receipt of an information or a complaint, the Director
(Discipline) shall decide in such manner as may be specified, whether a complaint or
information is actionable or is liable to be closed as non-actionable:

Provided that the Director (Discipline) may call for additional information from
the complainant or'the informant, as the case may be, by giving fifteen days time
before deciding whetherthe case is actionable or non-actionable:

Provided further that the recommendations of the Director (Discipline) on
non-actionable complaints or information shall be submitted to the Board of Discipline
within sixty days of its receipt and the Board of Discipline may, after looking into its

- merits refer such complaint or information to the Director (Discipline) for conductmg

further investigation.

(3) While making investigation into a case which is found to be actionable, the
Director (Discipline) shall give an opportunity to the member or the firm, as the case
may be, to submit a written statement within twenty-one days which may further be
extended by another twenty-one days, for reasons to be recorded in writing.

(4) Upon receipt of the written statement under sub-section (3), if any, the
Director (Discipline) shall send a copy thereof to the complainant or the informant, as
the case may be, and the complainant or the informant shall, within twenty—one days of
the receipt of such written statement, submit his rejoinder.

(3) Upon receipt of written statement under sib-section (3) and rejoinder under
sub-section (4), the Director (Discipline) shall submit a preliminary examination report
within thirty days, if a prima facie case is made out against a member or a firm, as the
case may be.

" (6) Incase aprimafacie case is made out for any professional or other misconduct
mentioned in the First Schedule, the Director (Discipline) shall submit the preliminary

examination report to the Board of Discipline and where prima facie case is made out -

for any professional or other misconduct mentioned in'the Second Schedule or in both
the First Schedule and the Second Schedule, he shall submit a preliminary examination
report to the Disciplinary Committee:

Provided that a complaint or information filed by any authorised officer of the
Central Government or a State Government or any statutory authority duly supported
by an investigation report or relevant extract of the investigation report along with
supporting evidence, shall be treated as preliminary examination report:

Provided further that where no prima facie case is made out against the member or
the firm, the Director (Discipline) shall submit such information or complaint with relevant
documents to the Board of Discipline and the Board of Discipline may, if it agrees with
the findings of the Director (Discipline), close the matter or in case of disagreement, itself
proceed further or refer the matter to the Disciplinary Committee or advise the Director
(Discipline) to further investigate the matter.
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(7) For the purpose of'investigation under this Act. the Disciplinary Directorate
shall follow such procedure as may be specified.

(8) A complaint filed with the Disciplinary Directorate shall not be withdrawn

urider any circumstanccs

(9) The status of actionable information and complaints pending before the
Disciplinary Directorate, Boards of Discipline and Disciplinary Committees and the
orders passed by the Boards of Discipline under section 21A and by the Disciplinary
Committees under section 21B shall be:made available in the public domain by the
Disciplinary Directorate in such manner as-may be prescribed.”.

22. For section 21 A of the principal Act, the following section shall be substituted,

namely:—

“21A. (!) The Council shall, by naufcatlon constitute one or more Boards of

" Discipline, each consisting of—

(@) a person, not being a member of the Institute, with experience in law
and having knowTedge of disciplinaiy matters and the profession, to be nominated

by the Central Government as its Presiding Officer, from out of a panel of persons .

prepared and provided by the Council in such manner as may be prescribed;

(b) one member, who is a person of eminence having experience in the field
of law, economics, business, finance or accountancy and not being a member of
the Institute, to be nothinated by the Central Government from out of a panel of

‘persons prepared and provzded by the Council in such manner as may be
prescribed;

(c) one member to be nominated by the Council from out of a panel of

members of the Institute.to be prepared by. the Council, in such manner as may
be prescribed; g ‘

(d) an officer of the Institute not below the rank of a Deputy Secretary
shall function as the Secretary of the Board of Discipline:

Provided that the Presiding Officer nominated under clause (@) and the member
nominated under clause (b) may be the same for dlfferent Boards of Discipline
constituted under this sub-section.

(2) The Board of Discipline shall, while coﬁside:jing tﬁe' cases placed before it,
follow such procedure including faceless proceedings and virtual hearings as may be
specified.

(3) The Board of Discipline shall, on receipt of preliminary examination report
from Director (Discipline), require the member or the firm, as the case may be, against
whom such preliminary examination report has been filed, to submit a written statement
within twenty-one days which may further be extended by another twenty-one days,
in exceptional circumstances, for reasons to be recorded in writing.

(4) The Board of Discipline shall conclude its inquiry within ninety days of the
receipt of preliminary examination report from the Director (Discipline).

(3) Upon inquiry, if the Board of Discipline finds that such member is guilty ofa
professional or other misconduct mentioned in the First Schedule, it may pass an order
within thirty days of such finding, after providing an opportunity of being heard to the
member taking any one or more of the following actions, namely:—

(a) reprimand the member and-record it in the Register of members;

(b) remove the name of the member or members from the Register of
members, up to a period of six months; -

(¢) impose such fine as it may think fit which may extend to two lakh rupees.

Substitution
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(6) Where on the basis of evidence brought on record af during the course of an

inquiry pertaining to a member, the Board of Discipline is of the opinion that any such
member who is a partner or owner of a firm, has been repeatedly found guilty of
misconduct mentioned in the First Schedule during the last five years, the following
action may also be taken against such firm, namely:—

_ (@) prohibit the firm from undertaking any activity or activities relating to
the profession ofia chartered accountant in practice for such period not exceeding
one year; or

(b) impose such fine as it may think fit, which may extend to twenty-fi ~five
lakh rupees.

(7) Where 2 member or a firm fails to pay the fine imposed under sub-section (5)
or sub-section (6) within such time as may be specified, the Coupcil shall remove the
name of such member or firm from the Register of members or Register of firms, as the
case may be, for such period as it may think fit.

(8) The Presiding Officer and members of the Board of Discipline shall be paid
such allowances as may be prescribed.”.

Substitution 23. For section 21B of the principal Act, the following section shall be substituted,

of seclion

namely:—
21B. ) y: :
Disciplinary “21B. (/) The Council shall, by notification, constltuteone ormore Dlsc;phnary
Committee.

Committees, each consisting of—

(a) a person, not being a member of the Institute, with experience in law
and having knowledge of disciplinary matters and the profession, to be nominated

by the Central Government as its Presiding Officer, from out of a panel of persons

prepared and provided by the Council in such manner as may be prescribed;

(b) two members, who are persons of eminence having experience in the
field of law, economics, business, finance ot accouﬁtancy and not being a member
of the Institute, to be nominated by the Central Government from out of a panel
of persons prepared and provided by the Council in such manner as may be
prescribed,;

(¢) two members to be nominated by the Council from out of a panel of
members of the Institute to be prepared by the Council in such manner as may be
prescribed: i

Provided that the Presiding Officer nominated under clause (a) and the members

nominated under clause (5) may be the same for different D1scnplmaw Committees -

constituted under this sub-section.

(2) The Disciplinary Committee shall, while considering the cases placed before
it, follow such procedure including faceless proceedings and virtual hearings as may
be specified.

(3) The Disciplinary Committee shall, on receipt of preliminary examination report
from Director (Discipline), require the member or the firm, as the case may be, against
whom such preliminary examination report has been filed, to submit a written statement
within twenty-one days, which may further be extended by another twenty-one days
in exceptional circumstances, for reasons to be recorded in writing.

(4) The Disciplinary Committee shall conclude its inquiry within one hundred
and cighty days of receipt of the preliminary examination report from the Director
(Discipline).
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(5) Upon inquiry, if the Disciplinary Committee finds thata member is guilty of
a professional or other misconduct mentioned in the Second Schedule or in both the
First Schedule and the Second Schedule, it may pass an order within thirty days of
such a finding. after providing an opportunity of being heard to the member, taking

* any one or more of the following actions. namely:—

(@) reprimand the member and record it.in the Register of members; or

(b) remove the name of the member from the Register of members
permanently or for such period, as it-may think fit; or

(c) impose such fine as it may think fit, which may extend to ten lakh
. Fupees. '

(6) Where on the basis of évidence brought on record or during the course of an
inquiry pertaining to a member,.the Disciplinary Committee is of the opinion that any
such member, who is a partner or owner of a firm has been repeatedly found guilty of:
misconduct mentioned in the Second Schedule or in both the First Schedule and the
Second Schedule, during the last five years, the following actions may also be taken
against such firm, namely:—

(a) prohibit the firm from undertaking any activity or activities relating to

the profession of a chartered accountant in practice for such period not exceeding

two years; or

(b) suspend or cancel the registration of the firm and remove its name from
the Register of firms permanently or for such period as it may think fit; or

(c) impose such fine as it may think fit, which may extend to fifty lakh
rupees. )

(7) ' Where a member or a firm fails to pay the fine imposed under
sub-section (3) or sub-section (6) within the specified time, the Council shall remove
the name of such member or firm from the Register of members or Register of firms, as
the case may be, for such period, as it may think fit.

(8) The Presi'ding Officer and members of the Disciplinary Committee shall be
paid such allowances as may be prescribed.”. '

24. In section 21C of the principal Act, the Explanation shall be omitted.

25. For section 21D of the'principal Act, the following section shall be substituted,

namely:—

“21D: All complaints or any inquiry pending before the Board of Discipline or
the Disciplinary Committee or any reference or appeal filed before the Appellate
Authority or before a High Court prior to the commencement of the Chartered
Accountants, the Cost and Works Accountants and the Company Secretaries
(Amendment) Act, 2021, shall continue to be governed by the provisions of this Act,
as if this Act had not been amended by the Chartered Accountants, the Cost and
Works Accountants and the Company Secretaries (Amendment) Act, 2021..

26. For section 22 of the principal Act, the following section shall be substituted,

*22. For the purposes of this Act, the expression “professional or other
misconduct” shall be deemed to include any act or omission, on the part of any
member of the Institute either in his individual capacity or as partner or owner of'a firm,
as mentioned in any of the Schedules, but nothing in this section shall be construed
to limit or abridge in any way the power conferred or duty cast on the Director (Discipline)
under sub-section (/) of section 21 1o inquire into the conduct of such member or firm,
under any other circumstances.”.
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27. [n section 22G of the principal Act,—

(7) in sub-section (/),—

(a) after the words “Any member of the Institute”, the words “or a firm”

shall be inserted:

(b) for the words “imposing on him”, the words “imposing on such member
or firm” shall be substituted; .

(¢) for the words, brackets, figures and letters “sub-section (3) of section
21A and sub-section (3) of section 21B, may”, the words, brackets, figures and
letters “sub-section (3) or sub-section (6) of section 21A or sub-section (5) or
sub-section (6) of section 21B, as the case may be, may” shall be substituted;

(@) for the words “communicated to him”, the words “communicated to
such member or firm” shall be substituted:;

(i) in sub-section (2), for the words, brackets, figures and letters
“sub-section (3) of section 21A and sub-section (3) of section 218", the words, brackets,
figures and letters “sub-section (J) or sub-section (6) of section 21A or
sub-section (5) or sub-section (6) of section 21B,” shall be substituted;

(iii) after sub-section (2), the following sub-sgction and Ex'p.-’anarfons shall be
inserted, namely:— %

*(3) No order or-act or proceeding of the Authority shall be called in -

question in any manner, on the ground merely of any defect in the constitution
of,-or a casual vacancy or absence of one or two members, of the Authority.

Exp{mmu'oﬁ 1.—For the purposes of this Chapter,—

(4) “member of the Institute” includes a person who was a member
of the Institute on the date of the alleged misconduct although he has
ceased to be a member of the Institute at the time of the inquiry;

(B) a “firm" registered with the Institute shall also be held liable for
misconduct of a member who was its partner or owner on the date of the
alleged misconduct, although he has ceased to be such partner or owner,
at the time of the inquiry. '

Explanation 2.— No action taken under the provisions of this Chapter
- shall bar a Central Government Department or a State Government or any statutory

authority or regulatory body to take action against a member or a firm registered -

with the Institute under any other law for the time being in force.’.
28. In section 24 of the principal Act,—

() for the words “one thousand rupees”, the words “one lakh rupees™ shall be
substituted;

(b) for the words “five thousand rupees”, the words “five lakh rupees” shall be
substituted.

29, In section 24A of the principal Act, in sub-section (2),—

(#) for the words “be punishable with fine which may extend on first conviction to
one thousand rupees”, the words “be punishable with imprisonment which may-extend
to six months, or with fine which shall not.be less than one lakh rupees but which may
extend to five lakh rupees, or with both on first conviction” shall be substituted;

_ (ii) for the words “six months, or with fine WIljch may extend to five thousand
rupees”, the words “one year, or with fine which shall not be less than two lakh rupees
but which may extend to ten lakh rupees” shall be substituted.
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30. In section 25 of the principal Act,- in.sub-section (2),— : Amendment

) i 2 i of section 25.
(a) after the words “punishable with fine”, the words “which shall not be less

than two lakh rupees but” shall be inserted;

(b) for the words “one thousand rupees”, the words “ten lakh rupees” shall be
substituted; '

Y

(¢) for the words “to five thousand mp?es’;, the words “with fine which shall not be
less than four lakh rupees but which may extend to twenty lakh rupees” shall be substituted.

31. Ir.1 section 26 of the principal Act, in sub-section (2),— Amendment

of section 26.
(@) for the words “five thousand rupees”, the words “one lakh rupees” shall be

10 substituted; .
(b) for the words “one lakh rupees”, the words “five lakh rupees” shall be substituted;

(¢) for the words “ten thousand rupees”, the words “two lakh mﬁecs" shall be
- substituted,; . ey

(d) forthe words “two lakh rupees”, the words “ten lakh rupees” shall be substituted.

15 32.  In section 28B of the principal Act, after clause (c), the following clause shall be Amendment
inserted, namely:— | ' ; ;géecuon_

“(d) to forward cases of non-compliance with various statutory and regulatory
requirements by the. members of the Institute or firms, noticed by it during the course
ofits reviews, to the Disciplinary Directorate for its examination.”.

20 ~ 33, In.section 29 of the principal Act, in sub-section (2), for the word “Register”, the Amendment
words “Register of members” shall be substituted. of Feotion 29,
34. In section 29A of the principal Act, in sub-section (2),— Amendment
of section

(7) for clauses (c) and (d), the following clauses shall be substituted, namely:— 29A.

“(c) the form and fee for filing an information or a complaint under
25 sub-section (/), the manner of deciding a complaint or information as actionable
* ° or non-actionable under sub-section (2) and the procedure of investigation

under sub-section (7), of section 21; s

(d) ‘the procedure while considel_*ling the cases by the Board of Discipline
under sub-section (2) and time limit for payment of fine under sub-section (7) of
30 section 21A; i

(da) the procedure while considering the cases by the Disciplinary
_ Committee under sub-section (2) and time limit for payment of fine under
sub-section (7) of section 21B;”.

35. In section 30 of the pridcipal Act, in sub-section (2),— Amendment
. . . . ] . ; of section 30.
35 () in clauses (b), (e) and (h), for the word “Register”, wherever it occurs, the
words “Register of members” shall be substituted;
(if) clause (g) and clause (1) shall be omitted;
(iif) for clause (1), the folld_wing clauses shall be substituted, namely:—

“(r) the qualification required for the purposes of sub-section (3) of
40 section 5; : '

(ra) the circumstances under which certificates of practice may be cancelled
under sub-section (3) of section 6;
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(rb) the guidelines for granting or refusal of certificates of pracnce under
clause (f) of sub-section(2) of section 15;

(rc) the manner of appointment, powers, duties, functions, salaries, fees,
allowances and other terms and conditions of service of the Secretary and other
officers and employees of the Council under clause (¢) of sub-section (2) of section 16;

(rd) the rhanner of preparing annual financial statement under
sub-section () and the annual accounts under sub-section (3), of section 18;

(re) the manner of maintaining a Register of members of the Institute under
sub-section (/) and the manner in which the annual list of members registered with
the Institute shall be published under sub-section (3) of section 19;

(+f) the manner of making an application for grant of registration of a firm
and the terms and conditions of such registration under section 20A;

(g) the manner of maintenance of Register of firms, and other particulars
including details of pendency of any actionable .information or complaint or
imposition of penalty against the firm under sub-section (/) and sub-section (2),
and the manner in which the annual list of firms registered with the Institute shall
be published under-sub-section (3), of section 20B;

(rh) the manner of making available status of actionable information and '

complaints and orders passed under sub-section (9) of section 21;

(ri) the manner of preparing panel of persons under clauses (a), (b) and (¢)
of sub-section (/) and the allowances payable to the Presiding Officers and
members of the Boards of Discipline under sub-section (&), of sections 21A,;

(rj) the manner of preparing panel of persons under clauses (a), (b) and (c)
of sub-section (/) and the allowances payable to the Presiding Officers and
members of the Disciplinary Committees under sub-section (8), of section 21B;

(rk) the salaries and allowances and conditions of service of officers and
other staff of Authority under sub-section (2) of section 22E;

() the manner in which Regional Council may be constituted under
sub-section (2) of section 23 and the functions thereof; and”.

36. In the First Schiedule to the principal Act,—

(1) in the heading, forthe figures, brackets and letter “21(3), 21A(3)" rhe figures,
brackets and letters “21(6), 21 A(35) and (6), 21B(3) and (6)” shall be substituted;

(i) in Part I, in item (9), after the words and figures “Companies Act, 19567, the
words and figures “or sections 139 to 141 of the Companies Act, 2013 or any other law
pertaining to appointment of auditors for the time being in force” shall be inserted.

37. In the Second Schedule to the principal Act,—

(i) in the heading, for the figures, brackets and letter “21(3), 21B(3)", the figures,
brackets and letter *“2 1(6), 21B(5) and (6)” shall be substituted;” -

(i) in Partl, in item (3), for the words “beliefthat he”, thewords “beliefthat he or
his firm” shall be substituted;

(i#if) in Part 11, aﬁer item (4), the following item shall be inserted, nameiy —

*(5) acts as an auditor of the company in contravention of the provisions
ofthe Companies Act, 2013.”. :

CHAPTERII
AMENDMENTS TO THE CoST AND WORKS ACCOUNTANTS AcT, 1959

38. In the Cost-and Works Accountants Act, 1959 (hereafter in this Chapter referred to

as the principal Act), in the long title, for the words “regulation of the profession of costand
Works Accountants”, the words “regulation and development of the profession of cost
Accountanis” shall be substituted.
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39, Insection 1 of the principal Act, in sub-section (1), for the words “Cost and Works
Accountants”, the words “Cost Accountants” shall be substituted.

40. In section 2 of the principal Act, in sub-section (/),—

(7 after’clause (aaa), the following clauses shall be inserted, namely:—

‘(ab) “Board of Discipline” means the Board of Discipline constituted
under sub-section (/) of section 21A; K

(ac) “Companies Act” means the Compnies Act, 2013 or any other previous

" company law as defined in sub-section (67) of section 2 of the said Act;’;

. (if) after clause (b), the following clauses shall be inserted, namely:—

‘“(ba) “Director (Discipline)” means the Dirc;ctor (Discipline) referred to in
section 21 and includes Joint Director (Discipline);

(bb) “Disciplinary Committee™ means thé Disciplinary Committee
constituted under sub-section (7) of section 21B;

(be)' “Disciplinary Directorate” means the Disciplinary Directorate
established under sub-section (/) of section 21;";

(i) in clause (c), after the words “Council of the Institute”, the words “constituted _
under section 9” shall be inserted; P

(i) in clause (d), the figures “1956" shall be omitted;’.

_(v) for clause (e), the following clause shall be subsituted, namely:—

‘(e) “fellow” means a fellow member of the Institute;’;
(vi) for clause (fa), the following clause shall be substituted, namely:—

‘(fa) “notification” means a notification published in the Official Gazette
and the term “notify” shall be construed accordingly;’;

(vii) for clause (i), the following clause shall be substituted, namely:—

‘(i) “Register” means the Register of members of the Institute maintained
under section 19 or Register of firms of the Institute mamtamcd under
section 20B, as the case may be;"; .

(viii) after clause (iaa), the following clause shall be inserted, namely:—-

‘(iaaa) “Standing Committee™ means a Standing Comrmttce constituted
under sub-section (!) of section 17;’.

41. In Chapter Il of the prmt:lpal Act, in the heading, the words “AND WORKS” shall

42. In section 4 of the principal Act,—

(i) for the word “Register”, wherever it occurs, the words “Register of members”

shall be substituted;

(if) in sub-section:(J), in clauses (iv) and (v), for the words “without India”,

wherever they occur, the words “outside India” shall be substituted;

(#if) in sub-section (3),—

(@) the words ", which shall not exceed rupees three thousand" shall be
omitted;

(b) the proviso shall be omitted.
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Amendment 43. In section 5 of the principal Act,—
of scction 3. '

(1) for the word “Register”, wherever it occurs, the words “Register of members™
shall be substituted;

(i) in sub-section (4), the words “which shall not e:\ceed rupees five thousand,”
- shall be omitted; _

(#ii) the proviso shall be omitted.

Amendment 44. In section 6 of the principal Act, in sub-section (2),—
of section 6,
(#) words *“which shall not exceed rupees three thousand” shall be omitted:
(/i) the first proviso shall be omitted; ‘
(iii) in the second proviso, for the words “Provided further that”, the words
“Provided that” shall be substituted.
Amendment . 45. In section 8 of the principal Act,—
of section 8.
(i) for the word “Register”, wherever it occurs, the words “Register of members”
shall be substituted; :
(ii) in clause (iii), after the words “undischarged insolvent”, the words “or
undischarged bankrupt” shall be inserted; .
(iif) after clause (iii), the following clause shall be inserted, namely:—
. “(iiia) is declared bankrupt under the Insolvency and Bankruptey
Code, 2016;™;
(#v) in clause (), for the words “without India”, the words “outside India” shall
be substituted.
Amendment 46. In section 9 of the principal Act,—
of section 9. :
() in sub-section (2),—
(a) for the word “Register”, occumng atboth the places, the words “Register
of members” shall be substituted;
() for the words “three years”, the words “four yeam” shall be substituted;
(c) for the words “six years" the words “eight years” shall be substituted;
(ir) in sub-section (4)—
(a) for the word “person”, the words “member of the Institute or any partner
of a firm” shall be substituted;
(b) for the words “tlm:e years”, thc wo:ds “four years” shall be substituted.
Amendment 47. In section 12 of the pnnupal Act,—

of section 12.
' “() in sub-section (/), the proviso shall be omitted;

- (if) after sub-section-(2), the following sub-sections shall be inserted, namely:—
“(24) The President shall preside at the meetings of the Council.

(2B) The President and the Vice-President shall exercise such powers and
perform such duties and functions as may be prescribed. -

{2C) It shall be the duty of the President to ensure that the decisions taken
hy the Council are implemenied.

31 of 2016,
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(2D) If, for any reason a vacaney occurs in the office-of the President. or
ifthe President is absent or for any ather reason. is unable,lo exercise the powers
or perform the duties assigned to him. the Vice-President shall act in his place
and shall exercise the powers and perforin the duties of'the President.”,

48. In section 13 of the principal Act. in sub-section (2). for the word “Register”, the
words “Register of members” shall be substituted.

49, In section |5 of the principal Act. in sub-section (2).--

() in clause (¢). for the word “Register™. the words “Register of members™ shall
be substituted;

(i) afier clause (¢), the following clause shall be inserted. namely:--

“(ew) the granting or refusal. of registration of a firm:”;
};f,-';) afier clause (/). the following clauses shall be inserted, namely:—

“U‘c}-) to issue guidéiii1es for the purpose of carrying out the objects of this
Acty

(jb) to conduct investor education and awareness programmes;

(je) to enter into any memorandum or arrangement with the prior approval of
the Central Government, with any agency of any foreign country, for the purpose
of performing its functions under this Act;™

(i) in clause (k), forthe words . action taken thereon with a report to the Central
Government within a peried of three months, and their inclusion in the annual report™,
the words “and the details of action taken thereon in its annual report™ shall be
substituted.

50. In section 15A ofthe principal Act.—
(/) after clause (¢). the following clause shall be inserted. namely:—
" "“(¢a) the maintenance and publication of a Register of firms;™:

(ii) in clause (e), for the words “Register and the restoration to the Register of
names”, the words “Register of members and firms and the restoration of names to the
Register of members and firms™ shall be substituted.-

51. In section 16 of the principal Act,—-
(#) for sub-section (/), the fo llowing sub-section shall be substituted, namely:—

(/) For the efficient performance of its duties, the Council shall,
appoint-—

(@) a Secretary, who will carry out the administrative functions of the
[nstitute as its Chiel Executive Officer;

() a Director (Discipline) and Joint Directors (Discipline) not below
the rank of Deputy Secretary of the Institute, to perform such functions as
are assigned to them under this Act and the rules and regulations framed
thereunder:

Provided that no appointment or re-appointment or.termination of

appointment of Director (Discipline) or Joint Director (Discipline), shall have effect

" unless such appointment, re-appointment or termination of appointment is made
with the previous approval of the Central Government.™;

(/1) in sub-section (2), for clause (c), the following clause shall be substituted,
namely:—- '

~ “(e) prescribe the manner of appointment, powers, duties and functions of
the Secretary and other officers and employees. their salaries. fees, allowances
and other terms and conditions of service:”.
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532. In section 18 of the principal Act. for sub-section (J). the following sub-section

shall be substituted, namely:-—

“(3) The annual accounts of the Council shall be prepared in such manner as
may prescribed and subject to audit by a firm of chartered accountants to be appointed
annually by the Council from the panel of auditors maintained by the Comptroller and
Auditor-General of India:

Provided that a firm shall not be eligible for appoinument as an auditor under this
sub-section, if any of its partner is or has been a member of the Council during the last

" four years:

Provided further that in the event it is brought to the notice of the Council that
the accounts of the Council do not represent a true and fair view of its finances. then,
the Council may itself cause a special audit to be conducted:

Provided also that, if such information. that the accounts of the Council do not

represent a true and fair view of its finances, is sent to the Council by the Central

Government; then, the Council may, wherever appropriate cause a special audit or take
such other action as it considers necessary and shall furnish an action taken report
thereon to the Central Government.”.

I

53. Insection 19 of the principal Act,—

~ (/) for the word “Register”, wherever it occurs, the words “Register of members™

shall be substituted; _
(if) for sub-section (1), the following sub-section shall be substituted, namely:—

"(}j The Council shall maintain a Register of members of the Institute in
such manner as may be prescribed.”;

(#ii) in sub-section (2), after clause (¢), the following clause shall be inserted,
namely:—

“(ca) whether any actionable information or complaint is pending or any

penalty has been imposed against him under Chapter V, including details thereof,

if any;”;
(iv) in sub-section (4),—

(a) the words “which shall not exceed rupees five thousand” shall be
omitted;

(b) the proviso shall be omitted.
54. In section 20 of the principal Act,—

() for the word “Register”, wherever it occurs, the words *Register of members”
shall be substituted;

(ii) in sub-section (3),—

(a) the words *, which shall not exceed rupees two thousand” shall be
omitted;

(;‘)] the provisa shall be omitted.
55. After Chapter [V of the principal Act, the following Chapter shall be inserted,

namely:— :

“CHAPTER IVA
REGISTRATION AND REGISTER OF FIRMS ,
20A. (/) Every firm shall be registered with the Institute on an application made
to the Council, by any partner or owner of a firm. in such manner and subject o such
terms and conditions as may be prescribed:
Provided that the Council may refuse to register a firm if the name of such firm is
identical or similar to the name of any other firm already registered or the name is in use
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by any firm within or outside India or in the opinion of the Council. registration of the

firm is undesirable.

208. (/) The Council shall maintain, in such manner as may be prescribed, a
Reuister of firms. '

(2) The Register of firms shall include such particulars about the firm, including
details of pendency of any actionable information or complaint or imposition of any
penalty against lt under Chapter 'V, in such form and at such mtervais as may be
prescribed.

(3) The Council shall cause to be published in such manner as may be prescribed,
a list of firms registered with the Institute as on the |st day of April of each year or at
any such interval as may be decided by the Council, and shall make available the list to
such persons, in such form and on payment of such amount as may be prescribed.

20C. {i)The Council shall remove from the Register of firms the name of any
finm—

() which 'is_disso!ved or liquidated: or

(b) from which a request has been received to that effect; or

(¢) is declared insolvent or bankrupt ur_ader the Insulveucy and Bankruptcy "

Code, 2016 and remains undischarged; or

(d) which has been debarred-from undertaking any activity or activities
relating to the profession of a cost accountant in practice under any law for the
time being in force or by any competent court; or

(e) in respect of which an order for removal has been passed under this
Act.

20D. (/) Any firm aggrieved by the decision for refusal of registration may apply
for review before the Council within one month from the date of such refusal.

(2) The Council may, after considering the review application, confirm or set
aside the decision so taken or pass such order as it may consider appropriate.”.

56. For section 2] of the punmpal Act, the following section shall be substituted,

namely:—

v

“21. (1) The Council shall, by notification, establish a Disciplinary Directoraté

consisting of'a Director (Discipline), at least two Joint Directors (Discipline) not below
the rank of Deputy Secretary of the Institute and such other employees appointed
under section 16, for making investigations either swo moru, or on receipt of an

information or a complaint, in such manner, along with such fees as may be specified.

(2) Within thirty days of receipt of an information or a complaint. the Director
(Discipline) shall decide in such manner as may be specified, whether a complaint or
information is actionable or is liable to be closed as non-actionable:

Provided that the Director ( Discipline) may call for additional information from
the complainant or the informant, as the case may be, by giving fifteen days time
before deciding whether the case is actionable or non-actionable:

Provided further thal the recommendations of the Director (Discipline) on
non-actionable complaint or information shall be submitted to the Board of Discipline
within sixty days of its receipt, and the Board of Discipline may, after looking into its
merits refer such complaint or information to the Director (Discipline) for conducting
further investigation,

(3) While making investigation into a case which is found to be actionable, the

* Director (Discipline) shall give an opportunity to the member or the firm. as the case-

may be, to submit a written statement within twenty-one days which may further be
extended by another twenty-one days. for reasons to be recorded in writing.
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(4) Upon receipt of the written stalement under sub-section (3). if any. the
Director (Discipline) shall send a copy thereof'to the complainam or the informant. as
the case may be. and the complainant or the informant shall, within twenty-one days of
the receipt of such written statement. submit his rejoinder,

(3) Upon receipt of written statement under sub-section (3) and rejoinder under
sub-section (). the Director (Discipline) shall submit a preliminary examination report
within thirty days, if a-prima facie case is made out against a member or a firm. as the
case may be. |

(6) In case a prima fucie case is made out for any professional or other misconduct

- mentioned in the First Schedule. the Director (Discipline) shall submit the preliminary
examination report to the Board of Discipline and where prima facie case is made out
for any professional or other misconduct mentioned in the Second Schedule or in both

the First Schedule and the Second Schedule. he shall submit a preliminary examination

report to the Discipiinary Committee:

Pr Uwcied lhal)a ‘complaint or information filed by any author |5ed officer of the
Central Government or a State Government or any statutory authority duly supported
by an investigation report or relevant extract of the investigation report along with
supporting evidence, shall be treated as preliminary examination report:

Provided further that where no prima facie case is made out against the member
or the firm, the Director (Discipline) shall submit such information or complaint with
relevant documents to the Board of Discipline and the Board of Discipline may, if it
agrees with the findings of the Director (Discipline). close the matter or in case of
disagreement. itself proceed further or refer the matter to the Disciplinary Committee or
advise the Director (Discipline) to further investigate the matter.

(7) For the purpose of investigation under this Act, the Disciplinary Directorate
shall follow such procedure as may be specified. ’

(8) A complaim filed with the Disciplinary Directorate shall not be withdrawn
under any circumstances.

(9) The status of actionable information and complaints pending before the
" Disciplinary Directorate, Boards of Discipline and Disciplinary Committees and the
orders passed by the Boards of Discipline under section 21A and by the Disciplinary

Committees under section 21B shall be made available in the public domain by the

Disciplinary Directorate in such manner as may be prescribed.”.

57. For section 21A of the principal Act, the following section shall be substituted,
namely:—

“21A. (/) The Council'shall. by notification. constitute ane or more Boards of
Discipline. each consisting of—

(a)aperson, not being a member of the Institu&, with experience in law
and having knowledge of disciplinary matters and the profession, to be
nominated by the Central Government as its Presiding Officer, from out of a
panel of persons prepared and provided by the Cuunct! in such manner as may
be prescribed;

(h) one member, who is a person of eminence having experience in the field
of law. economics. business. finance or accouniancy and not being a member of
the Institute, to be nominated by the Central Government from out of a panei of
persons prepared and provided by the Council in such manner as may be
prescribed:
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(¢) one member to be nominated by the Council from out of a panel of
members of the Institute to be prepared by the Council, in such manner as
may be prescribed;

(d) ap officer of the Institute not below the rank of a Deputy Secretary
shall function as the Secretary of the Board of Discipline:

Provided that the Presiding Officer nominated under clause () and the member
nominated under clause (b) may be the same for different Boards of DISCIP]!I‘IC
constnuted under this sub-section.

(2) The Board of Dlsmphne shall, while considering the cases placed before it,
follow such procedure including faceless procegdm gs and virtual hearings as may be
specified.

(3) The Board of Discipline shall, on receipt of preliminary examination report
from Director (D1sc|phne), require the member or the fi irm, as the case may be, against
whom such: prehmmarv examination report has been filed, to submit a written statement
within twenty-one days which may further be extended by another twenty-one days
in exceptional circumstances, for reasons to be recorded in writing.

() The Board of Discipline shall conclude its inquiry within ninety days of the
receipt of preliminary examination report from the Director (Discipline).

(3) Upon inquiry, if the Board of Discipline finds that such member is guilty ofa
professional or other misconduct mentioned in the First Schedule, it may pass an order
within thirty days of such finding, after provding an opportunity of being heard to the
member, taking any one or more of the following actions, namely:—

(a) reprimand the member and record it in the Register of members;

~ (b) remove the name of the member or members from the Register of
members, up to a period of six months; §

(c) impose such fine as it ﬁay think fit which may extend to two lakh
rupees. ' '

(6) Where on the basis of evidence brought on record or during the course of an -
inquiry pertaining to a member, the Board of Discipline is of the opinion that any such
member who is a partner or owner of 4 firm, has been repeatedly found guilty of
misconduct mentioned in the First Schedule during the last five years, the following
action may also be taken against such firm, namely:—

(a) prohibit the firm from undertaking any activity or activities relating to
the profession of a cost accountant in practice for such period not exceeding
one year; or

(b) impose such fine as it may think fit, which may-extend to twenty-five
lakh rupees.

-(7) Where a member or a firm fails to pay the fine imposed under sub-section (5)
or sub-section (6) within such time as may be specified, the'Council shall remove the
name of such member or firm from the Register of members or Register of firms, as the
case may be, for such period as it may think fit. -

(8) The Presiding Officer and members of the Board of[}lsmpl:ne shall be paid
such allowances, as may be prescribed.”,
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58. For section 21B of the principal Act, the following section shall be substituted,

]

“21B. (J) The Council shall. by notification. constitute one or more
Disciplinary Committees, each consisting of—

(@) a person, not being a member of the Institute, with experience in
the field of law, and having knowledge of disciplinary matters and the
profession, to be nominated by the Central Government as its Presiding
Officer, from.out of a panel of persons prepared and provided by the
Council in such manner as may be prescribed:

(b) two members, who are persons of eminence having experience
in the field of law, economics, business, finance or accountancy and not
being a member of the Institute, to be nominated by the Central Government

from out of a panel of persons prepared and provided by the Council in
such manner as-may be prescribed;

(c)two members to be nominated by the Council from out of a panel
of members ofthe Institute to be prepared by the Council in such manner
as may be prescribed:

- Provided that the Presiding Officer nominated under clause () and
the members nominated under clause (4) may be the same for differem
Disciplinary Committeees constituted under this sub-section.

(2) The Disciplinary Committee shall, while considering the cases placed
before it, follow such procedure including f‘aceless proceedings and virtual
hearings as may be specified.

(3) The Disciplinary Committee shall, on receipt of preliminary examination
report from Director (Discipline), require the member or the firm, as the case may be,
against whom such preliminary examination report has been filed, to submit a-written
statement within twenty-one days, which may further be extended by another twenty-
one days in exceptional circumstances, for reasons to be recorded in writing.

(4) The Disciplinary Committee shall conclude its inquiry within one
hundred and eighty days of the receipt of*the preliminary examination report
from the Director (Discipline).

3) Upoﬁ inquiry, if the Disciplinary Committee finds that a member is

guilty of a professional or other misconduct mentioned in the Second Schedule -

or in both the First Schedule and the Second Schedule, it may pass an order
within thirty days of such a finding, after providing an opportunity of being
heard to the member, taking any one or more of the following actions, namely:—

(a) reprimand the member and record it in the Register of members; or

(b) remove the name of the member from the Register of members
permanently or for such period, as it may think fit; or

(¢) impose such fine as it may think fit, which may extend to ten lakh
rupees.

g

(6) Where on the basis of evidence brought on record or during the course
of an inquiry pertaining to a member, the Disciplinary Committee forms an opinion
that any such member, who is a partner or owner of a firm has been repeatedly
found guilty of misconduct mentioned in the Second Schedule or in both the
First Schedule and the Second Schedule, during the last five years, the tullownna
actions may also be taken aoaumt such firm, namely: -~
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() prohibit the firm from undertaking any activity or activities relating
to the profession of a cost accountant in practice for such period not
exceeding two years: or

(b) suspend or cancel the registration of the firm and remove its

name from the Register of firms permanently or for such period as it may

think fit; or :

(¢) impose such fine as it may think fit, which may extend to fifty lakh
rupees. ' !

(7) Where a member or a firm fails to pay the. fine imposed under
sub-section (3) or sub-section (6) within the specified time, the Council shall
remove the name of such member or firm from the Register of members or Register
of firms, as the case may be, for such period, as it may think fit.

(8) The Présiding Officer and members of the Disciplinary Committee shall
‘e paid such allowances as may-be prescribed.”.

59. In section 21C of the principal Act, the Explanation shall be omitted.
! ’ ;
60. For section 21D of the principal Act, the following section shall be substituted, :
namely:— X ) . : i

“21D. All complaints or any inquiry pending before the Board of Discipline or
the Disciplinary Committee or any reference or appeal filed before the Appellate
Authority or a High Court prior to the commencement of the Chartered Accountants,
the Cost and Works Accountants and the Company Secretaries (Amendment) Act,
2021, shall continue to be governed by the provisions of this Act, as if this Act had not
been amended by the Chartered Accountants, the Cost and Works Accountants and
the Company Secretaries (Amendment) Act, 2021.".

~ 61. For section 22 of the principal Act, the following section shall be substituted,
namely:— ' ' -

“22. For the purposes of this Act, the expression “professional or other
misconduct” shall be deemed to include any act or omission, on the part of any
member of the Institute either in his individual capacity or as partner or owner ofa firm
as mentioned in any of the Schedules, but nothing in this section shall be construed to
limit or abridge in any way the power conferred or duty cast on the Director (Discipline)
under sub-section (/) of section 21 to inquire into the conduct of such member or firm,
under any other circumstances.”.

62. In section 22E of the principal Act,—

(/) in sub-section (J),— '

(a) after the words Any member of the Institute”, the words “or a firm”
shall be inserted;

(b) for the words “imposing on him”, the words “imposing on such member
or firm” shall be substituted; '

(¢) for the words, brackets, figures and letters “sub-section (3) of section
21A and sub-section (3) of section 21 B, may”, the words, brackets, figures and .
letters “sub-section (3) or sub-section (6) of section 21A or sub-section (3) or
sub-section (6) of section 21B, as the case may be, may" shall be substituted;

() for the words “‘communicated to him”, the words “communicated to

such member or firm” shall be substituted;

(i) in sub-section (2), for the words, brackets, figures and letters “sub-section (3)
of section 21 A and sub-section (3) of section 21B", the words, brackets, figures and
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letters “sub-section (5) or sub-section (6) of section 21 A or sub-section (3) or
sub-section (6) of section 21B, as the case may be."” shall be substituted:

" (iif) after sub-section (2). the following sub-section and Explanarions shall be
inserted, namely:—

*(3) No order or act or proceeding of the Authority shall be called in
question in any manner, on the ground merely of any defect in the constitution
of, or a casual vacancy or absence of one or two members, of the Authority.

Explanation | —-For the purposes of this Chapter,—

(A) “member of the Institute™ includes a person who was a member of the
Institute on the date of the alleged misconduct although he has ceased to be a
member of the Institute at the time of the inquiry;

(B) a “firm7 registered with the Institute shall also be held liable for
misconduct of a member who was its partner or owner on the date of the alleged
misconduct, although he has ceased to be such partner or owner, at the time of
the inquiry. | _ _ : d

Explanation 2.—No action taken under the provisions of this Chapter
shall bar a Central Government Department or a State Government or any statutory
authority or regulatory body to take action against a member or a firm registered
with the Institute under any other law for the time being in force.’.

63. In section 24 of the principal Act,—

(a) for the words “one thousand rupees”, the words “one lakh rupees™ shall be
substituted; '

(b) for the words “five thousand rupees”, the words “five lakh rupees” shall be
substituted.

64. In section 25 of the principal ;f\ct, in-sub-section (2),—

(/) for the words “be punishable on first conviction with fine which may extend
to one thousand rupees”, the words “be punishable with imprisonment which may
extend to six months or with fine which shall not be less than one lakh rupees but

which may extend to five lakh rupees or with both on first conviction™ shall be
substituted;

(ii) for the words “six months, or with fine which may extend to five thousand
rupees”, the words “one year, or with fine which shall not be less than two lakh rupees
but which may extend 'to ten lakh rupees™ shall be substituted.

65. In section 26 of the principal Act, for sub-section (2), the following sﬁb~section'

shall be substituted, namely:—

“(2) If any company contravenes the provisions of sub-section (1), then every
director, manager, Secretary and any other officer who is knowingly a party to such
contravention shall be punished on first conviction with fine which shall not be less
than two lakh rupees but which may extend to ten lakh rupees, and on any subsequent
conviction, with fine which shall not be less than four lakh rupees but which may
extend to twenty lakh rupees.”.

66. In section 27 of the principal Act, in sub-section (2),—

(a) for the words “five thousand rupees”, the words “one lakh rupees” shall be
substituted;

(b) for the words “one lakh rupees”, the words “five ;ak!i rupees” shall be
substituted; )

(c) for the words “ten thousand rupees”, the words “two lakh rupees” shall be
substituted;

(d) for the words “h;'o lakh rupees”, the words “ten lakh rupees” shall be .

substituted,
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67. In section 298 of the principal Act. after clause (¢), the following clause shall be
inserted. namely:-— : :

*“(d) to forward cases of non-compliance with various statutory and regulatory
- requirements by the members of the Institute or firms noticed by it during the course of
its review, to the Distiplinary Directorate for its examination.”.

68, For section 34 of the principal Act. the following section shall be substituted,
namely:— - : '

“34, The Coordination Committee constituted unider section 9A of the:Chartered
Accountants Act, 1949, shall be deemed to be the Coordination Committee for the
purposes of this Ac{t.".

69. In section 38 of the principal Act, in'sub-section (2), for the word “Register”, the
words “Register of members” shall be substituted.

70. In section 38A of the principal Act, in sub-section (2), for clauses (c) and (d), the
following clauses shall be substituted, namely:—

“(¢) the form and fee for filing an information or a complaint under sub-section (/),
the manner of deciding a complaint or information as actionable or non-actionable

under sub-section (2) and the procedure of investigation under sub-section (7), of
section 21; ‘ | . ]

“(d). the procedure while considering the cases by the Board of Discipline
under sub-section (2) and time limit for payment of fine under sub-section (7), of
section 21A;

* (da) the procedure while considering the cases by the Disciplinary Committee
under sub-section (2) and time limit for payment of fine under sub-section (7), of
section 21B;".

- 71. In section 39 of the principal Act, in sub-section (2),—

(/) in clauses (b), () and (i), for the word “Register”, the words “Register of
members” shall be substituted;

(ii) clause (1) and clause (/) shall be omitted;.

(ifi) in clause (p), for the words “members of”, the words “members and firms
registered with™ shall be substituted; :

(iv) for clause (s), the: following clauses shall be substituted, 1'1ame1y:—~

“(s) the circumstances under which certificates of practice may be cancelled
under sub-section (3), of section 6;

) ' (sa) the guidelines for granting or refusal of certificates of practice under
clause () of sub-section (2), of section 15; -

(sb) the manner of appointment, powers, duties, functions, salaries, fees,
allowances and other terms and conditions of service of, the Secretary and other
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officers and employees of, the Council under clause (¢) of sub-section (2) of -

section 16;

(sc) the manner of preparing annual financial statement under sub-section (4)
and the annual accounts under sub-section (3), of section 18;

(sd) the manner of maintaining a Register of the members. of the Institute
under sub-section (/), of section 19;

(se) the manner of making an application for grant of registration of a firm
and the terms and conditions of such registration under section 20A;

(s/) the manner of maintenance of Register of firms, and other particulars
including details of pendency of any actionable information or complaint or
imposition of any penalty against the firm under sub-section (/) and sub-section (2),

" and the manner in which the annual list of firms registered with the Institute shall
be published under sub-section (3), of section 20B;

(sg) the manner of making available status of actionable information and
complaints and orders passed under sub-section (9), of section 21;
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(sh) the manner of preparing panel of persons under clauses (a), (b) and
(¢ ) of sub-section (/) and the allowances payable to the Presiding Officers and
members of Boards of Discipline under sub-section (8), of section 21A:

(si) the manner of preparing panel of persons under clauses (a). (b) and
(¢ ) of sub-section (/) and the allowances payable.to the Presiding Officers and
members of the E?isciplinary Committees under sub-section (8), ol section 21 B;

(s/) the the salaries and allowances and conditions of service of officers
and other staff of the Authority under sub-section (7) of section 22D;

(sk) thé manner in which Regional Council may be constituted under
sub-section (2) of section 23 and the functions thereof;”.

72. In the First Schedule to the principal Act, in the heading, for the figures, brackets

and letter “21(3), 21 A(3)", the figures, brackets and letters “21(6), 21 A (5) and (6), 21B (5)
and (6)" shall be substituted.

73. In the Second Schedule to the principal Act,—

() in the heading, for the figures, brackets and letter “21 (3), 2] B (3)7, the figures,
brackets and letter’ “2 1(6), 21B(5) and (6)" shall be substituted;

(if)in Part 1, ln item (3), for the words “belief that he”, the words “beliefthat he
or his firm” shall be substituted.

_ CHAPTER IV
AMENDMENTS TO THE COMPARY SFCRF'mri:Es'ACT 1980

74. In the Company Secretaries'Act, 1980 (hcreaﬂer in this Chapter referred to as the
principal Act), in section 2,—

(a) in sub-section (/),—
(7) after clause (aaa), the following ciausc shall be inserted, namely:—

*(ab)“Board of Discipline" means the Board of Discipline constituted
under sub-section (/) of section 21A;7;

(ii) in clause (b), for the words and figures “Companies Act, 1956, the
words, figures and brackets “the Companies Act, 2013 or any other previous

company law as defined in sub-section (67) of section 2 of the said Act” shall be
_substituted,

(iif) after clause (), the following clauses shall be inserted, namely:—

‘(da) “Director (Discipline)” means the Director (Discipline) referred
to in section 21 and includes Joint Director (Discipline);

(db) “Disciplinary Committee™ means the Disciplinary Committee
constituted under sub-section (/) of section 21B;

(dc) “Disciplinary Directorate” means the Disciplinary Directorate
established under sub-section (/) of section 21;";

(iv) for clause (ga), the following clause shall be substituted, namely:—

*(ga) “notification” means a notification published in the Official
Gazette and the term “notify” shall be construed accordingly;";

(v) for clause (j), the following clause shall be substituted, namely:—

(/) “Register” means the Register of members of the Institute
maintained under section 19 or the Register of firms of the Institute
maintained under section 20B. as the case may be;’;

(vi) after clause (ja), the following clause shall be inserted, namely:—

‘(jaa) “Standing Committee™ means the Standing Committee
constituted under sub-section (/) of section 17;";

(h) in sub-section (2), in clause (c), _in sub-clause (vi).—

(4) the words, brackets and figures “the Capital Issues (Control)
Act, 1947 shall be omitted;
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(B) for the words and figures “the Monopolies and Restrictive Trade

Practices Act; 1969, the Foreign Exchange Regulation Act, 1973”, the words

and figures “‘the Securities and Exchange Board of India Act, 1992, the
Foreign Exchange Management Act, 1999. the Competition Act, 2002” shall
be substituted. :

75. In section 4.oft!.1_e principal Act,—

(/) forthe word “Register”, wherever it occurs. the words “Register of members”

shall be substituted;

(if) in sub-section (7), in clause (¢), for the words “without India”, the words
*outside India” shall be substituted; ;

(#if) in sub-section (3).—

(a) the words ", which shall not exceed rupees three thousand” shall be
omitted;

(b) the previso shall be omitted.
76. In section 5 of the principal Act,~—

(7) for the word “Register”, wherever it occurs, the words “Register of members”
shall be substituted,

* (if) in sub-section (3). the words “which shall not exceed rupees five thousand,”
shall.be omitted; :

(iii) the ﬁroviso shall be omitted.

77. In section 6 of the principal Act, in sub-section (2),—-
(#) the words “which shall-not exceed rupees three thousland,” shall be omitted;
(i) tﬂe proviso shall be omitted.

78. In section 8 of the principal Act,—

(i) for the word **Register”, wherever it occurs, the words “Register of members”
shall be substituted; .

(ii) in clause (c), after the words “undischarged insolvent”, the words

" “or undischarged bankrupt™ shall be inserted:

(iir) after clause (c), the following clause shall be inserted, namely:—

“(ca) is declared bankrupt, under the [nsolvency and Bankruptcy
Code, 2016;™;

-(iv) in clause (e), for the words “without India”, the words “outside India” shall
be substituted. '

79. In section 9 of the principal Act,—
(i) in sub-section (2),—

() for the word “Register”, occurring at both the places, the words “Register
of members” shall be substituted;

(b) for the words “three years”, the words “four years” shall be substituted;

(¢) for the words “'six years™. the words “eight years” shall be substituted;
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(1) in sub-section (-/).—

(a) for the word ““person”, the words * memhm of the Institute or any partner
of a finm” shall be substituted:;

(b) for the words “three years”. the words “four years" shall be substituted.
80. In section 12 of the principal Act,—
() in sub-section !U ), the proviso shall be omitted;
(if) after sub-section (2), the following sub-sections shall be inserted, namely:—
*(24) The President shall preside at the meetings of the Council.

(2B) The President and the Vice-President shall exercise such powers and
perform such duties and functions as may be prescribed.

(2C) It shall be the duty of the President to ensure that the decisions taken .

by the Council are implemented. ™.

81. In section 13 of the principal Act, in sub-section (7) for the word “Register”, the
words “Register of members" shall be substituted.

82. In section 15 of the principal Act, in sub-section (2),—

(i) in clause (¢), forlhe word “Register”, the-words “Register of members™ shall
be substituted, '

(if) after clause (), the following clause shall be inserted, namely:—
“(ea) the granting or refusal, of registration of a firm;";
(iif) after clause (j), the following clauses shall be inserted, namely:—

“(ja) to issue guidelines for the purpose of carrying out the abjects of this
Act;

(/b) to conduct investor education and awareness programmes;

(jc) to enter into any memorandum or arrangement with the prior approval
0 e Lentra overmment, with any agency of any foreign count , 10T e
fthe C | G t, with any agency of any foreig for tl
purpose of performing its functions under this Act;”

83.1n section 15A of the principal Act,—
(i) after clause (c), the following clause shall be inserted, namely:—

“(ca) the maintenance and publication of a Register of firms;”;

(ii) in clause (e), for the words “Register and the restoration to the Rengler of

names”, the words “Register of members and firms and the restoration of names to the
Register of members and firms” shall be substituted.

84. In section 16 of the principal Act,—
(i) for sub-section ([), the following sub-section shall be substituted, namcly:é

* “(I) For the efficient performance of its duties, the Council shall appoint—

wh
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(a) a Secretary who will carry out administrative functions of the

Institute, as its Chief Executive Officer;

(b) a Director (Discipline) and Joint Directors (Discipline) not below
the rank of Deputy Secretary of the Institute, to perform such functions as
are assigned to them under this Act and the rules and regulations framed
thereunder:
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Provided that no appointment or re-appointment or termination of
appointment of Director (Discipline) or Joint Director (Discipline) shall
have effect unless such appointment. re-appointment or termination of
appointment is made with the previous approval of the Central
-Government.”:

(if) in sub-section (2), for clause (c), the following clause shall be subst:tuted
namely:—

“(¢) prescribe the manner of appointment, powers, duties and functions of
the Secretary and other officers and emplow.es, their salaries, fees, allowances
and other terms and conditions of service;"

85. In section 18 of the principal Act, for sub-section (5), the following sub-secuon
-shall be substituted, namely;-

) The annual accounts of the Council shall be prepal ed in such manner.as
may be prescribed and subject to audit by a firm of chartered. accountants to be
appointed annually by the Council from the panel of' aud;tors maintained by the
- Comptroller and Audnor—GeneraI of India:

Provided that ,a.ﬁrln shall not be eligible for éppointme_nt as an auditor under this

sub-section, if any.of its partner is or has been a member of the Council during the last
four years:

Provided further that, in the event it is brought to the notice of the Council that the
accounts of the Council do not represent a true and fair view of its finances, then, the
Council may itself cause a special audit to be conducted:

Provided also that, if such information, that the accounts of the Council do not
represent a true and fair view of its finances, is sent to the Council by the Central
Government, then, the Council may, wherever appropriate cause a special audit or take

such other action as it considers necessary and shall furnish an action taken report

thereon to the Central Government.”. y

86. In section 19 of the principal Act,—

X

. (#) for the word “Register”, wherever it occurs, the words “Register of members”
_shall be substituted;

(ii) for sub-section (1), the following sub-section shall be substituted, namely:—

“(I) The Council shall maintain a Register of members of the Instttute in
such manner as may be prescribed.”;

v

(fii) in sub-section (2), after clause (¢), the follcwmﬂr clause shall be inserted,
namely:—

Amendment
of section 18,

. Amendment

of section 19,

*(ca) whether any actionable information or complaint is pending or any

penalty has been 1mposed against him under Chapter V, including details thereof,
if any;”;

(iv) in sub-section (4),—

(a) the words *, which shall not exceed rupees five thousand”, shall be
omitted; '

- (b) the proviso shall be omitted.

87. In section 20 of the principal Act,—

(1) forthe word “Register”, wherever it occurs, the words “Register of members" .

shall be substituted;

Amendment
of section 20,



(4i) in sub-section (J3).—

(&) the words ™. whu.h shall nat exceed rupees two thousand.” shall be
mmtted :

(h) the proviso shall be omited.

insertion of 88. After Chaph.r IV of the principal Act. the following Chapter shall be inserted,
new Chapuer namely:—
IVA.

“CHAPTER [VA

REGISTRATION AND REGISTER OF FIRMS

Registration

s 20A. Every firm shall be registered with the Institute on an application made to
aF lirms.

the Council, by any partner or owner of a firm.*in such manner and subject to such
terms and conditions as may be prescribed:

Plowded that the Council may refuse to register a firm if the name of such firm is
identical or similar to the name of any other firm already registered or the name is in use

by any firm within or outside India or in the opinion of the Counml registration of the.
firm is undesirable.!

20B. (/) The Council shall maintain, in such manner as may be prescribed, a
Register of firms.

Register of
lfirms.

(2) The Register of firms shall include such particulars about the firm, including
details of pendency of any actionable information or complaint or imposition of any
penalty against it under Chapter V,.in such form and at such intervals, as may be
prescribed.

(3) The Council shall cause to be published in such manner as may be prescribed,
a list of firms registered with the Institute as on the Ist day of April of each year or at
any such interval as may be decided by the Council, and shall make available the list to
such persons, in such form and on payment of such amount as may be prescribed.

Removal y 20C. The Council shall remove from the Register of firms the name of any
from Register firm— .
of firms, '

(a) which is dissolved or liquidated; or

(b) from which a request has been received to that effect; or

(¢) is declared insolvent or bankrupt under the Insolvency and Bankruptcy
Code, 2016 and remains undischarged; or

(d) which has been debarred from undertaking any activity or activities
relating to the profession of a company secretary in practice under any law for
the time being in force or by any competent court; or

() in respect of which an order for removal has been passed under this
Act. ’ ]

Review before 20D. (/) Any firm aggrieved by the decision for refusal of registration may apply
Coagll for review before the Council within one month from the date of such refusal.

(2) The Council may, afier considering the review application, confirm or set
aside the decision so taken or pass such order as it may consider appropriate.”.

Substitution of 89. For section 21 of the principal Act, the following section shall be substituted,
section 21 J"IElITlCI)’Z-“

Disciplinary
Dircctorate

“21, (/) The Council shall, by notification, establish a Disciplinary Directorate -

o
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consisting of a Director (Discipline). at least two Joint Directors ( Discipline) not below
the rank of Deputy Secretary of the Institute and such other employees appointed
under section 16. for making investigations either suo motu, or on receipt of an
information or a complaint in such form, along with such [ees as may be specified.

!
(2) Within thirty days of receipt of an information or a complaint, the Director
(Discipline) shall decide in such manner as may be specified. whether a complaint or
information is actionable or is liable to be closed as non-actionable:

Provided that the Director (Discipline) may call for additional information from
the complainant or the informant, as the case may be. by giving fifteen days time
before deciding whether the case is actionable or non-actionable:

L}

Provided further that the recommendations of the Director (Discipline) on
non-actionable complaint or information shall be submittedito the Board of Discipline
within sixty days of its receipt and the Board of Discipline may, after looking into its
merits, refer such complaint or information to the Director (Discipline) for conducting
further investigation. - * : ' '

(3) While making investigation into a case which is found to be actionable, the
Director (Discipline) shall give an opportunity to the member or the firm, as the case
may be, to submit a written statement within twenty-one days which may further be
extended by another twenty-one days, for reasons to be recorded in writting.

(4) Upon receipt of the written statement under sub-section (3), il any, the
Director (Discipline) shall'send a copy thereof to the complainant or the informant, as
the case may.be, and the complainant or the informant, shall within twenty-one days of
the receipt of such written statement, submit his rejoinder.

(3) Upori receipt of written statement under sub-section (3) and rejoinder under

* sub-section (), the Director (Discipline) shall submit a preliminary examination report

within thirty days, if a prima facie case is made out against a member or a firm, as the
case may be. .

(6) In case a prima facie case is made out for any professional or other misconduct

~ mentioned in the First Schedule, the Director (Discipline) shall submit the preliminary

examination report to the Board of Discipline and where prima facie case is made out
for any professional or other misconduct mentioned in the Second Schedule or in both
the First Schedule and-the Second Schedule, he shall submit a preliminary examination
report to the Disciplinary Committee:

Provided that a complaint or information filed by any authorised officer of the
Central Government or a State Government or any statutory authority duly supported
by an investigation report or relevant extract of the investigation report along with
supporting evidence, shall be treated as preliminary examination report:

Provided further that where no prima facie case is made out against the member
or the firm, the Director (Discipline) shall submit such information or complaint with
relevant documents to the Board of Discipline and the Board of Discipline may, if it
agrees with the findings of the Director (Discipline), close the matter or in case of
disagreement, may itself proceed further or refer the matter to the Disciplinary Committee
or advise the Director (Discipline) to further investigate the matter.

(7) For the purpose of investigation under this Act, the Disciplinary Directorate
shall follow such procedure as may be specified.

(8) A complaint filed with the Disciplinary Directorate shall not be withdrawn
under any circumstances.



Substitution of

section 21A
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Discipline
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(¥) The status of actionable information and complaints pending before the

Disciplinary Directorate. Boards of Discipline and Disciplinary Commitiees and the .

orders passed by the Boards of Discipline under section 21 A and by the Disciplinary
Commitiees under section 2| B shall be made available-in the public domain by the
Disciplinary Directorate in such manner as may be prescribed.”.

90, For section 21A nf the principal Act, the following section shall be substituted,

namely:--

“21A. (1) The Council shall, by notification. constitute one or more Boards of
Discipline, each consisting of—

‘(«) a person not being a member of the [nstitute, with experience in law and
having knowledge of disciplinary matters and. the profession, to be nominated
by the Central Government as its Presiding Officer, from out of a panel of persons
prepared and provided by the Council, in such manner as may be prescribed;

(b) one member. who is a person of eminence having experience in the
field of law, economics, business, finance or accountancy and not being amember
of the Institute, to be nominated by the Central Government from out of a panel
of persons prepared and _provided by the Council, in such manner as may be
prescribed;

members of the Institute to be prepared by the Council, in such manner as may
be prescribed;

(d) an officer of the Institute not below the rank of a Deputy Secretary
shall function as the Secretary of the Board of Discipline:

Provided that the Presiding Officer nominated under clause (&) and the
member nominated under clause () may be the same for different Boards of
Discipline constituted under this sub-section. -

(2) The Board of Discipline shall, while considering the cases placed before it,

follow such procedure including Faccless proceedings and virtual hearings as may be’

specified.

(3) The Board of Diécipline shall, on receipt of preliminary examination report
from Director (Discipline), require the member or the firm, as the case may be, against
whom such preliminary examination report has been filed, to submit a written statement

within twenty-one days which may further be extended by another twenty-one days,

in exceptional circumstances, for reasons to be recorded in writing.

(#) The Board of Discipline shall conclude its inquiry within ninety days of the
receipt of preliminary examination report from the Director (Discipline).

(5) Upon inquiry, if the Board o'fDiscipline finds that such member is guilty ofa

professional or other misconduct mentioned in the First Schedule, it may pass an order
within thirty days of such finding. after providing an opportunity of being heard to the
member, taking any one or more of the following actions, namely:—

(@) reprimand the member and record it in the Register of members;

(b) remove the name of the member or members from the Register of

members, up to a period of six months:

(¢) impose such fine as it may think fit which may extend to two lakh
rupees.

(6) where on the basis of evidence brought on record or during the course of an
inquiry pertaining to a member, the Board of Discipline is of the opinion that any such

(¢) one member to be nominated by the Council from out of a panel of )
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member who is a partnet or‘owner of a firm, has been repeatedly found guilty of
misconduct under the First Schedule during the last five years, the following action
may also be taken against such firm, namely:—

(a) prohibijt the firm from undertaking any dctivity or activities relating to
the profession of a company secretary in practice for such period not exceeding
one year: or

(b) impose such fine as it may think fit, which may e}\tend to twenty-five

lakh rupees.

(7) Where a member fails to pay the fine imposed under sub-section (3) or

‘s sub-section (6) within such time as may be specified, the Council shall remove the

name of such member or firm from the Register of members or Register of firms, as the
_case may be, for such period as it may think fit.

(8) The Presiding Officer and members of the Board of Discipline shall be paid
such allowances as may.be prescribed.”.

91. For secuon 21B of the prmc;pal Act the following section shall be substituted,
namely:—-

“21B. (7) The Council shall, by notlf'catlon constitute one or more
Disciplinary Commmees each consisting of—

(@) a person, not being a member of the Institute, with expérience in
the field of law and having knowledge of disciplinary matters and the
profession, to be nominated by the Central Government as its Presiding
Officer, from out 'of a panel of persons prepared and provided by the
Council in such manner as may be prescribed;

(b) two members, who are persons of eminence having experience in

‘the field of law, economics, business, finance or accountancy and not

being a mermber of the Institute, to be nominated by the Central Government

from out of a panel of persons prepared and provided by the Council in
such manner as may be prescribed;

(¢) two members to be nominated by the Council from out of a panel
of members of the Institute to be prepared by the Councﬂ in such manner
as may be prescrlbed

Provided that the Presiding Officer nominated uﬁder clause (a) and the

members nominated under clause (5) may be the same for different Disciplinary
Committees constituted under this sub-section.

(2) The Disciplinary Committees shall. while considering the cases placed
before it, follow such procedure including faceless proceedings and virtual
hearings as may be specified.

(3) The Disciplinary Committee shall, on receipt of preliminary examination
report from Director (Discipline), require the member or the firm, as the case may
be, against whonv such preliminary examination report has been filed, to submit

© a written statement within twenty-one days which may further be extended by

another twenty-one days, in exceptional circumstances, for reasons to be recorded
in writing.

(4) The Disciplinary Committee shall conclude its inquiry within one
hundred and eighty days of receipt of the preliminary examination report from
the Director (Discipline).

Substitution
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(5) Upon inquiry. if the Disciplinary Committee finds that a member is
guilty of a professional or other misconduct mentioned in the Second Schedule
or in both the First Schedule and the Second Schedule.. it may pass an order
within thirty, days of such a finding. after providing an opportunity of being
heard to the member, taking any one or more of the following actions. namely:—

(a) reprimand the member and record it in the Register of members:
or '

{(b) remove the name of the member from the Register of members
permanently or for such period, as it may think fit: or

(¢) impose such fine as it may think fit, which may extend to ten lakh
rupees.’ '

(6) Where on the basis of evidence brought on record or during the course
of an inquiry pertaining to amember, the Disciplinary Committee forms an opinion
that any member, who is a partner or owner of a firm, has been repeatedly found
guilty of misconduct mentioned in the Second Schedule or in both the First

_Schedule and tfie Second Schedule during the last five years, the followmu
actions may also be taken against such firm, namely:-—-

(a) prohibit the firm from undertaking any activity or activities relating
‘to the profession of a Company Secretary in practice for such period not
exceeding two years; or

(b) suspend or cancel the registration of the firm and remove its
name from the Register.of firms pennanenily or for such period as it may
think fit; or .

(¢) impose such fine as it may think fit, which may extend to fifty lakh
rupees. \
(7) Where a member or a firm fails to pay the fine imposed under
sub-section (5) or sub-section (6) within such time as may be specified, the
_Council shall remove the name of such member or firm from the Register of

members or Register of firms, as the case may be, for such period, as it may tlunk
fit. ‘

(8) The Presiding Officer and members of the Dis‘ciplinary Committee shall
be paid such allowances as' may be prescribed.”.

92. [n section 21C of the principal Act, the Explanation shall be omitted.

93. For sectwn 21D of the principal Act, the following section shall be substituted,
namely:—

“21D. All complaints or any inquiry pending before the Board of Discipline or
the Disciplinary Committee or any reference or appeal filed before the Appellate
Authority or a High Court prior to the commencement of the Chartered Accountants,
the Cost and Works Accountants and the Company Secretaries (Amendment)
Act, 2021, shall continue to be governed by the provisions of this Act. as if this Act
had not been amended by the Chartered Accountants, the Cost and Works Accountants
and the Company Secretaries (Amendment) Act, 2021.".
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94. For section 22 of the prmmpa! Act the following section shall be substituted,

namely:-—

22. For the purposes of this Act, the expression “professional or other

misconduct” shall be deemed to include any act or omission, on the part of any

member of the Institute either in his individual capacity or as partner or owner of a firm
as mentioned in any of the Schedules, but nothing in this section shall be construed to
limit or abridge in any way the power conferred or duty cast on the Director (Discipline)
under sub-section (/) of section 21 to inquire into the conduct of such member or firm,.
under any other circumstances.’.
95. In section 22E of the principal Act,—

(7) in sub-section (/),—

(a) after the words “Any member of the Institute”, the words “or-a firm”
shall be mserted

Substitution
of section 22.

Professional
or other
misconduct
defined.

Amendment
of section
22E.

(b) for the words “imposing on him”, the words "lmposmo on such member .

or firm” shall be substituted;

(c) for the"words, brackets, figures and letters “sub-section (3) of
section 21A and sub-section (3) of section 21B, may”, the words, brackets,

figures and letters “sub-section (5) or sub-section (6) of section 21A or '

sub-section (5) orsub-section (6) of section ?] B, as the case may be, may” shall
be substituted;

(d) for the words “communicated to him”, the words “communicated to
such member or firm™ shall be substituted;

(if) in sub-section (2), for the words, brackets, figures and letters “sub-section (3)
of section 21A and sub-section (3) of section 21B”, the words, brackets, figures and
letters “sub-section (J3) or sub-section (6) of section 21A or sub-section (3) or
sub-section (6) of section 21B,” shall be substituted;

(iii) after sub-section (2), the following sub-section and Ex,d!anaﬁons shall be
inserted, namely:— .

‘(3) No order or act or proceeding of the Authority shall be called in
question in any manner, on the ground merely of any defect in the constitution
of, or a casual vacancy or absence of one or two members, of the Authority.

Explanation |.—For the purposes of this Chapter,—

(A) *member of the Institute™ includes a person'who was a member
of the Institute on the date of the alleged misconduct although he has
ceased to be a member of the Institute at the time of the inquiry;

(B) a “firm” registered with the Institute shall also be held liable for
misconduct of a member who was its partner or owner on the date of the
alleged misconduct, although he has ceased to be such partner or owner,
at the time of the inquiry.

Explanation 2.— No action taken under the provisions of this Chapter.

shall bar a Central Government Department or a State Governiment or any statutory
authority or regulatory body to take action against a member or a firm registered
with the [nstitute under any other law for the time being in force.”..

96. In section 24 of the principal Act,~—

(a) for the words “one thousand rupees”, the words “one lakh rupees” shall be
substituted;

(b) for the words “five thousand rupees™, the words “five lakh rupees” shall be
substituted.

97. In section 25 of the principal Act, in sub-section (2),—

(7) for the words “be punishable on first conviction with fine which may extend

Amendment
of section 24.

Amendment
of section 25.
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to one thousand rupees”, the words “be punishable with imprisonment which may
extend to six months or with fine which shall mot be' less than one lakh rupees but

which may extend to five lakh rupees or with both on first conviction™ shall be
substituted; :

(i7) for the words “six months. or with fine which may extend to five thousand

rupees”, the words “one year, or with fine which shall not be less than two lakh rupees

but which may extend to ten lakh rupees” shall be substituted.

98. In section 26 of the principal Act, for sub -section (2), the-following sub-section
shall be substituted, namely:— i

*(2) If any company contravenes the provisions of sub-section (/), then every
director, manager, secretary and any other officer who is knowingly a party to such
contravention shall be punished on first conviction with fine which shall not be less
than two lakh rupees but which may extend to ten lakh rupees, and on any subsequent
conviction with fine which shall not be less than four lakh rupees but which may
extend to twenty lakh rupees.”,

9I9. In section 27 of the principal Act, in sub-section (?),—

(a) for the words “five thousand rupees™, the words “one lakh rupees” shall be
substituted; - '

(b) for the words “one lakh rupees”, the words “five lakh rupees” shall be /

substituted;

(¢) for the words “ten thousand rupees”, . the words “two lakh rupees’” shall be
substituted; -

(d) for the words “two lakh rupees”, the words “ten lakh rupees™ shall be
substituted. ’

100. In section 29B of the principal Act, after clause (c¢), the following clause shall be
inserted, namely:—

_ “(d) to forward cases of non-compliance with various statutory and regulatory
requirements by the members of the Institute or firms, noticed by it during the course-
of its review, to the Disciplinary Directorate for its examination.”.

101. For section 34 of the principal Act, the following section shall be substituted,

. namely:—

%34, The Coordination Committee constituted under section 9A ofthe Chartered
Accountants Act, 1949, shall be deemed to be the Coordination Committee for the
purposes -of this Act.”.

102. In section 38 of the principal Act, in sub-section (2), for the word “Register”, the
words “Reaister of members™ shall be substituted.

103. In sectlon 38A of the principal Act, in sub-section (2), for clauses (¢) and (d) the

* following clauses shall be substituted, namely:—

*(¢) the form, manner and fee for filing an information or a complaint. under

sub-section (/), the manner of deciding a complaint or information as actionable or
non-actionable under sub-section (2) and the procedure of investigation under
sub-section (7), of section 21:

(¢) the procedure while considering the cases by the Boards of Discipline under
sub-section (2) and time limit for payment of fine under sub-section (7), of
section 21A:

(da) the procedure while considering the cases by the Disciplinary Committees
under sub-section (2) and time-limit for payment of fine under sub-section (7), of
section21B;".
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104. In section 39 of the principal Act, in sub-section (2),—

(/) for the word “Register™, at both places where it occurs. the words “Register
of members™ shall be substituted:

(i) after clause /), the following clauses shall be inserted, namely:—

“(fa) the circumstances under which certificates of practice may be
cancelled under sub-section (3) of section 6:

(fb) the powers, duties and furictions of the President and the Vice-President
of the Council under sub-section (2B) of section 12;™;

(iii) after clause (4), the following clause shall be inserted, namely:—

“(ha)iguidelines for granting or refusal of certificates of practice under
clause (e) of sub-section (2) of section 15;";
(iv) after clause (k), the following clause shall be inserted, namely:—
“(ka) the manner of appointment, powers, duties, functions, salaries, fees,
allowances and other terms and conditions of service of the Secretary and other

officers and employees of the Council under clause (c) of sub-section (2) of
séction 16;”; '

(v) after clause (), the following clause shall be inserted, namely:—

“(ma) the maintenance of accounts under sub-section (3), the manner of

preparing annual financial statement under sub-section (#) and the manner of
preparing the annual accounts of the Council under sub-section (3), of
section 18;";

(vi) for clause (p), the following clauses shall be substituted, namely:—

“(p) the manner of making an application for grant of registration of a firm
and the terms and conditions of such registration under section 20A,;

(pa) the manner of maintenance of Register of firms, and other particulars
including details of pendency of any actionable information or complaint or
imposition of any penalty against the firm under sub-section (/) and
sub-section (2), and the manner in which the annual list of firms registered with
the Institute shall be published under sub-section (3), of section 20B;

- (pb) the manner of making available status of actionable information and
complaints and orders passed under sub-section (9) of section 21;

(pc) the manner of preparing panel of persons under clauses (a), (b)
and (c) of sub-section (/) and the allowances payable to the Presiding Officers
and members of the Boards of Discipline under sub-section (8), of sections 21 A;

(pd) the manner of preparing panel of persons under clauses (a), () and
(¢) of sub-section (/) and the allowances payable to the Presiding Officers and
members of the Disciplinary Committees under sub-section (8) of
section,21B;

(pe) the salaries and allowances and conditions of service of officers and
staff of the Authority under sub-section (2) of section 22D;”.

105. In the First Schedule to the principal Act, in the heading, for the figures,
brackets and letter “21(3), 21 A(3)”, thefigures, brackets and letters “21(6), 21A(5) and
(6), 21B (5) and (6)” shall be substituted.

106. In the Second Schedule to the principal Act,—

(i) in the heading, for the figures, brackets and letter “21(3), 21B(3)”, the
figures, brackets and letter “21(6), 21B (3) and (6)" shall be substituted;

(ii) in Part L, in item (3), for the words “belief that he”, the words “belief that
he or his firm™ shall be substituted.

Amendment
of section 39.
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STATEMENT OF OBJECTS AND REASONS

The Chartered Accountants Act. 1949. the Cost and Works Accountants Act. 1959 and
the Company Secretaries Act. 1980 (hereinafter referred to as the Acts), were enacted to make
provision for the regulation of the profession of the chartered accountants, cost accountants
and company secretaries, respectively. On account of changes in the economic and corporate
environment in-the country, it has become necessary lo amend the Acts. Further, recent

corporate events have put the profession of chartered accoumancy under a considerable
scrutiny.

2. The amendments to the Acts are based on the recommendations of a High Level
(.ommmee constituted by the Mlmstry of Corporate Affairs, inrer ulia, to examine the existing
provisions in the Acts and the rules and regulations made thereunder, for dealing with the
cases of misconduct in the three Professional Institutes, namely, the Institute of Chartered
Accountants.of India, the Institute of Cost Accountants of India and the Institute of Company
Secretaries of India and with a view to strengthening the existing mechaniSm and ensure
speedy disposal of the disciplinary cases.

3. The Chartered Accountants, the Cost and Works Accountants and the Company

Secretanes (Amendment] Bill, 2021 proposes to further amend The Chartered Accountants -

Act, 1949, the Cost and Works Accountants Act, 1959 and the Company Secretaries Act,
1980, inter alia, to—

() strengthen the disciplinary mechanism by augmenting the capacity of the
D:smplmary Directorate to deal with the complaints and information and providing
time bound disposal of the cases by specifying the time limits for speedy disposal of
the cases against members of the Institutes;

 (if) address conflict of interest between the administrative and disciplinary arms
of the Institute;

(#ii) provide for a separate chapter on registration of firms with the respective
Institutes and include firms under the purview of the disciplinary mechanism;

(/) enhance accountability and transparency by providing for audit of accounts
of the Institutes by a firm of chartered accountants to be appointed annually by the
Council from the panel of auditors maintained by the Comptroller and Auditor-General
of India; i

(v) provide for autonomy to the Council of the respective Institutes to fix various °

fees.

4 The Bill seeks to achieve the above objectives. _
| ' NIRMALA SITHARAMAN.
New Denyn

The | 1th December, 2021,

Ry




Notes on Clauses
Chartered Accountanits

Clause 2 of the Bill seeks to amend the long title'and preamble of the Chartered
Accountants Act, 1949 (the Act) by including the word "development" therein.

Clause 3 of the Bill seeks to amend section 2 of the Act to insert certain definitions
therein such as Board of Discipline, Coordination Committee, Companies Act, Director

(Discipline), Disciplinary Committee, Disciplinary Directorate, fellow and Standing Committee -

and to modifv the definitions of Council. notification and Register.

Cluuse 4 of the Bill seeks to amend section4 of the Act to substitute the word "Register"
with the words "Register of members" and to empower the Council 6f the Institute of Chartered
Accountants of India (the Institute) to decide fee required for entry of names in the Register
of members and to dispense with the condition of prior approval of Central Government to

‘determine such fees.

Clause 5 of the Bill seeks to amend section 5 of the Act to substitute the word."Register"
with words "Register of members", to empower the Council to decide fees required for entry
of names in the Register of members as a fellow and to dispense with the condition of prior
approval of Central Government to determine such fees. '

Clause 6 of the Bill seeks to amend section 6 of the Act to empower the Council to
decide fee for grant of certificate of practice and to dispense with the condition.of pr 1or

_approval of Central Government to determine such fees.

Clause 7 of the Bill seeks to amend section 8 of the Act to substitute the word “Register"

. with words "Register of members" and to include bankruptcy as a disqualification for member.

Clause 8 of the Bill seeks to amend section 9 of the Act to substitute the word "Register”
with words "Register of members" and to increase the period of disqualification of a member
from contesting the election to the Council.

Clause 9 of the Bill seeks to insert new section 9A to provide for a Coordination
Committee consisting of the President, Vice-President and the Secretary of the Council of
each of the Institutes of Chartered Accountants of India, the Cost Accountants-of India and

" the Company Secretaries of India for the development and harmonisation of the profess:ons

of Chartered Accountants; Cost Accountants and Company Secretaries.

L.-'mue [0 of the Bill seeks to amend section 10 of the Act to hrml the consecutive
terms for Council mcmbers from three to two.

Clause 11 of the Bill seeks to amend section 12 of the Act to designate the President of

the Institute as the Head of the Institute and to provide for the functions of the President and
the Vice-President of the Institute.

Clause 12 of the Bill seeks to amend section 13 of the Act to substitute the word
"Register" with the words "Register of members".

Clause 13 of the Bill seeks to amend section 14 of the Act to increase the term of the
Council from three years to four years.

Clause 14 of the Bill seeks to amend section 15 of the Act to provide for certain
additional functions of the Council.

Clause 15 of the Bill seeks to introduce new section |5B to provide for the functions
of the Institute. 5

e
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Clause 16 of the Bill seeks 10 amend section 16 ofthe Act 1o provide that the Secretary
shall be the Chief Executive Officer and to appoint Director ( Discipline) and Joint Directors
(Discipline}. of the Institute. It further empowers the Council to make regulations for the
manner of appointment, powers. duties and functions of the Secretary and other officers and
employees, their salaries, fees, allowances and other terms and conditions of service.

Clause |7 of the Bill seeks to amend section 18 of the Act to provide for audit of the
annual accounts of the Council by a firm of chartered accountants, to be appointed by

Council from the panel of auditors maintained by the Comptroller and Auditor-General of
" India.

Clause 18 of the Bill seeks to-amend section 19 of the Act to substitute the word
"Register" with words "Register of members", to maintain a Register of members of the
Institute in accordance-with the regulations, to empower the Council to determine the fees
for registration of members and to dispense with the condition of pnor approval of Central
Government to determine such fees.

Clause 19 of the Bill seeks to amend section 20 of the Act to substitute the word
"Register" with the words "Register of members", to empower the Council to determine the
fees for renewal of registration-of members and to dispense with the condition of prior
approval of Central Government to determine such fees.

 Clause 20 of the Bill seeks to insert a new Chapter I VA to provide for the registration
and register of firms and for the removal of names from the Register of firms and review
before the Councgil.

Clause 2 [ of the Bill secks to substitute section 21 of the Act to modify the composition
of the Disciplinary Directorate by including at least two Joint Directors (Discipline) along
with a Director (Discipline), simplify the investigation by classifying complaints or information
into actionable and non-actionable within stipulated timeframe and to substitute the prima
facie opinion report with preliminary examination report, to prohibit the withdrawal of
complaints and to empower the Central Government to make rules for procedures to be
followed by Disciplinary Directorate.

Clause 22 of the Bill seeks to substitute section 21 A of the Act to empower the Central
Government toestablish one or more Boards of Discipline, each comprising of a Presiding
Officer to be nominated by the Central Government and two members of whom one shall be
nominated by the Central Government and one member to be nominated by the Council. It
further seeks to fix a timeframe for completion of inquiry by Boards of Discipline, empower
the Central Government to make rules for procedures to be followed by the Boards of
Discipline, modify penalty provisions for misconduct by members of the Institute, provide
for inclusion of firms of chartered accountants under the purview of disciplinary mechanism
and to empower the Council to remove names from the Register on non-payment ofpenalnes
imposed under the Bill. '

Clause 23 of the Bill seeks to substllule section 21B of the Act to empower the Cemtai
Governiment to establish one or more Disciplinary Committees, each comprising of a Presiding
Officer to be nominated by the Central Government and four members of which two shall be
noiminated by the Central Government and two members to be nominated by the Council. 1t
further seeks to fix a timeframe for completion of inquiry by Disciplinary Committees and to
empower the Central Government to make rules for procedures to be followed by it, modify
penalty provisions for misconduct by members of the Institute and to provide for inclusion
of firms of chartered accountants under the purview of disciplinary mechanism. It also seeks
to empower the Council fo remove names from the Register on non-payment of penalties
imposed under the Bill.

Clause 24 of the Bill seeks to amend section 21C of the Act to omit the Explanation of
member of the Institute.
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Clause 25 of the Bill ‘;eeks to substitute section 21D ofthe Act to make transitional
prowsmns with respect to proposed amendment.

Clause 26 of the Bill seeks to substitute section 22 of the Act to modify the definition
of professional or other mtsconduct

Clause 27 ofthe B:ll seeks to amend section 22G of the,Act to make consequential
amendments for inclusion of firms of the chartered accountants under the purview of
disciplinary mechanism, define member and firm for the purpose of disciplinary actions and
to provide for scape of actlons azainst the members or firms registered with the Institute
under any other law.

Clause 28 of the Bill seeks to amend section 24 of the Act to enhance penalties for
falsely clalmmg to be a member of the [nstitute, etc:

Clause 29 of the-Bill seeks to amend section 24A ofthe Act to enhance penalties for
_ using name of the Council, za.wau'dzrwl degree of chartered accountancy, etc.

Clause 30 of the Bill seeks to amend section 25 of the Actto enhance penalties for
prohibiting companies not to-engage in accountancy.

Clause 31 of the Bill seeks to amend section 26 0f the Act to enhance pcnalttcs for -
signing of documents by unqual:f'ed persons.

Clause 32 of the Bill seeks to amend section 28B to provide for additional functions for
Quality Review Board.

Clause 33 of the Bill seeks to amend section 29 of the Act to substitute the word
"Register" with words "Register of members".

Clause 34 of the Bill seeks to amend section 29A of the Act to empower Central
' Government to-make rules.

Clause 35 of the Bill seeks to amend section 30 of the Act to.empower the Council of
the Institute to make regulations.

Clause 36 of the Bill seeks to-amend the First Schedule of the Act.
Clause 37 of the Bill seeks to amend the Second Schedule of the Act.
Cost and Works Ac_cozmrams

Clause 38 of the Bill seeks to amend the long title and preamble of the Cost and Works
Accountants Act, 1959 (the Act) by including the word "development” therein and omitting
the word "works" there from.

Clause 39 of the Bill seeks to amend section 1 of the Act to align the name of the Act
with the long title.

Clause 40 of the Bill seeks to amend section-2 of the Act to insert certain definitions

therein such as Board of Discipline, Companies Act, Director (Discipline), Disciplinary

- Committee, Disciplinary Directorate, Standing Committee-and to modify the definitions of
fellow, notification and Register.

Clause 41 of the Bill seeks to amend heading of Chapter Il of the Act to amend the
name of the Institute from the Institute of Cost and Works Accountants to Institute of Cost
Accountants.

Clause 42 of the Bill seeks to amend section 4 of the Act to substitute the word
"Register" with the words "Register of members", empower the Council of the Insitute of
Cost Accountants of India (the Institute) to decide fee required for entry of names in the
Register of members and to dispense with the condition of prior approval of Central
Government.
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Clause 43 of the Bill secks 1o amend section 3 of the Act to substitute the word
"Register" with words "Register of members”: to empower the Council to decide lees required
for entry of names in the Register ol members as a fellow and 1o dispense with the condition
of prior approval of Central Governinent to determine such fees.

Clause 44 of the Bill seeks to umend section 6 of the Act 1o empower the Council 10
decide fee for grant of certificate of practice and Lo dispense with th\. condition of prior
approval of Central Governiment to determine such fees.

Clause 45 of the Bill seeks to amend section § of the Act to substitute the word
“Register” with words "Register of members" and to include bankruptey as a disqualification
for member. s

Clause 46 of the Bill seeks to amend section 9 of the Act to substitute the word
"Register” with words "Register of members" and to increase the period of disqualification
of a member from contesting.the election to the Council.

Clause 47 of the Bill seeks to amend section 12 of the Act to provide for the functions
oflhe President and the Vice-President of the Institute.

Clause 48 of the Bill sceLs to amend section 13 of the f\cl to substitute the word
" "Register" wuh the words "Register of members".

Clause 49 of the Bill seeks to amend section 15 of the Act to provldc for certain -
3dd|uona1 functions of the Council.

Clause 50 of the Bill seeks to amend section 15A of the Act to prowde for certain
additional functions of the Institute.

Clause 31 of the Bill seeks to amend section 16 of the Act to provide that the Secretary
shall be the Chief Executive Officer and to appoint Director (Discipline) and Joint Directors
(Discipline), of the Institute. It further empowers the Council'to make regulations for the
manner of appointment, powers, duties and functions of the Secretary and other officers and
employees, their salaries, fees, allowances and other terms and conditions of service. -

Clause 32 of the Bill seeks to amend section 18 of the Act to provide for audit of the
annual accounts of the Council by a firm of chartered accountants, to be appointed by

Council from-the panel of auduors maintained by the Comptroller and Auditor-General.of
India. -

Cluuse 53-of the Bill seeks to amend section 19 of the Act to subs;litulte the word
"Register" with words "Register of members", 1o maintain a Register of members of the
Institute in accordance with the regulations, to empower the Council to determine the fees
for registration of members and-to dispense with the condition of prior approval of C entral
Government to determine such fees.

Clause 54 of the Bill secks to amend section 20 of the Act Lo substitute the word
"Register" with words "Register of members". to empower the Council to determine the fees
for renewal of registration of members and to dispense with the condition of prior approval

“of Central Government to determine such fees.

Clause 55 of the Bill seeks to introduce new.chapter VA to provide for the registration
and register of firms and for the removal of names from the Register of firms and review
before the Council.

Clause 36 of the Bill seeks to substitute section 21 of the Act to modify the composition
of the Disciplinary Directorate by including at least two Joint Directors (Discipline) along
with a Director (Discipline), simplify the investigation by classifying complaints or information
into actionable and non-actionable within stipulated timeframe and to substitute the prima
Jacie opinion report with preliminary examination report, to prohibit the withdrawal of .
complaints and to empower the Central Government to make rules for procedures to be
followed by Disciplinary Duct.lmau.
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Clause 37 of the Bill seeks (o substitute section 21 A of the Act to.empower the Central

-Governmenl to establish one or more Boards of Discipline; each-comprising of a Presiding-
Officer to be nominated by the Central Government and two members.of whom one shall.be_.

nominated by the Central Government one member to be nominated by the Council. [t further

" seeks to fix a timeframe for, completion of inquiry by Boards of Discipline, empower the'

Central Governmient to make rules for procedures to be followed by the Boards of DISClp[lnt‘.

modify penalty provisions for misconduct by members of the Institiite. provide for mclusmn :

of firms of cost accountants under the purview of disciplinary méchanism and to empower
the Council to remove names from the Register on non- paymcnr of penalties imposed under
the Bill. ¢

¢

Clause 58 of the Bill seeks lo substitute section 21 B of the Act to empower thé Central
Government to establish one or more Disciplinary Committees; each comprising of'a Presiding

Officer to be nominated by the Central Government and four members of which two shall be -

nominated by the Central Government and two members to be nominated by the Council: It
further seeks to fix a timeframe for completion of inquiry by Disciplinary Committees and to
empower the Central Government to make rules for procedures to be followed by it, modify

penalty provisions for miscomduct by members of the Institute and to provide for inclusion
“of firms of cost accountants under the purview of disciplinary mechanism. It also seeks to

empower the Council to remove names from the Register on non-payment of penalties imposed '
under the Bill.

Clause 59 of the Bill seeks to amend section 21C ofthe Act to omit the Explanation of
member of the Institute.

" Clause 60 of the Bill seeks to substitute section 21D of the Act to make transitional
provisions with respect to proposed amendment.

Clause 6] of the Bill seeks to substitute section 22 ofthe Ac{ to modify lhe deﬂmtson
of professional or other misconduct.

Clause 62 of the Bill seeks to amend section 22_E of the Act to make consequential
amendments for inclusion of firms of the cost accountants under the purview of disciplinary
mechanism, define member and firm for the purpose of disciplinary actions and to provide for

scope of actions against the members or firms reglstered with the Instltute under any other
law, . i %

Clause 63 of the Bill seeks to amend section 24 of the Act to enhance penalties f‘or
falsely claiming to be a member of the Institute, etc.

Clause 64 of the Bill seeks to amend section 25 of the Act to enhance penaltles for
usmn name of the Council, awarding degree of cost accountancy, etc.

* Clause 65 of the Bill seeks to amend section 26 of the Act to enhance penalties for

prohibiting companies not to engage in cost accountancy.

Clause 66 of the Bill seeks to amend section 27 of the Act to enhance penaltles ["m'
signing of documents by unqualified persons.

Clause.67 of the Bill seeks to’ insert a new provision in the section 29B to provide for
additional functions for Quality Review Board.

- Clause 68 of the Bill seeks to substitute section 34 of the Aét to provide that the
Coordination Committee constituted under section 9A of the Chartered Accountants
Act. 1949 shall be deemed to be the Coordination Committee for the purposes of the Act.

Clause 69 of the Bill seeks to amend section 38 of the Act to substitute the word
"Reuzstcr with words "Register of members",

Clause 70 of the Bill seeks to amend section 38A of the Act to empower Central
Government to make rules.

‘s
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Clause 71 of the Bill secks to amend section 39 of the Act to empower the Council of
the Institute to make regulations.

Clause 72 of the Bill seeks to amend the First Schedule offh_e Act.
Clause 73 of the Bill seeks to amend the Second Schedule of the Act.
Company Secretaries

Clause 74 of the Bill seeks to amend section 2 of the Company Secretaries Act, 1980
(the Act) to insert certain definitions therein such as Board of Discipline, Director (Discipline),
Disciplinary Committee, Disciplinary Directorate, and Standing Commmee and to modify the
defi nmons of Companies Act, notification and Register.

Clause 75 of the Bill seeks to amend section 4 of the Act to substitute the word
"Register" with the words "Register of members" and to empower the Council of the Institute
of Company Secretaries of India (the Institute) to decide fee required for entry of names in
the Register of members and to dispense with the cond;tlon of pnor approval of Centra]
Government to determine such fees.

Clause 76 of the Bill seeks to amend section 5 of the Act to substitute the word
"Register" with words "Reglster of members", to empower the Council to décide fees required
for entry of names in the Register of members as a fellow and to dispense with the condition
of prior approval of Central Government to determine such fees.

Clause 77 of the Bill seeks to amend section 6 of the Act to empower the Couricil to
decide fee for grant of certificate of practice and to dispense with the condition of prior
approval of Central Government to determine such fees.

Clause 78 of the Bill seeks to amend sectioni ‘8 of the Act to substitute the word

"Register" with words "Register of members and to include bankruptcy as a disqualification
for member. :

Clause 79 of the Bill seeks to amend section 9 of the Act to substitute the word
"Register" with words "Register of members" and to increase the period of disqualification
of a member from contesting the election to the Council.

Clause 80 of the Bill seeks to amend section 12 of‘lthe Act to provide for the functions
of the President and the Vice-President of_the Institute,

Clause 81 of the Bill seeks to amend section 13 of the Act to substitute the word
"Register" with the words "Register of members".

Clause 82 of the Bill seeks to amend section 15 of the Act to provide for certain
addltmnal functions of the Council.

Clause 83 of the Bill seeks to, amend section 15A of the Act to provide for certain
additional functions of the Institute.

Clause 84 of the Bill seeks to amend section 16 of the Act to provide that the Secretary
“shall be the Chief Executive Officer and to appoint Director (Discipline) and-Joint Directors
(Discipline), of the Institute. It further empowers the Council to make regulations for the
manner of appointment, powers, duties and functions of the Secretary and other officers and
employees, their salaries, fees, allowances and other terms and conditions of service.

Clause 85 of the Bill seeks to amend section 18 of the Act to provide for audit of the
annual accounts of the Council by a firm of chartered accountants, to be appointed by

Council from the panel of auditors maintained by the Comptroller and Aud ltor—General of
India.

Clause 86 of the Bill seeks to amend section 19 of the Act to substitute the word
"Register" with words "Register of members", to maintain a Register of members of the
Institute in accordance with the regulations, to empower the Council to determine the fees
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for registration of members and to dispense with lhe condition of prior Appmval of Central
_Government Lo determine such fees.

Clause 87 of the Bill seeks to amend section 20 of the Act Lo substitute the word
"Register" with words "Régister of members". to empower the Council to determine the fees
for renewal of registration of members and to dispense with the condition of prior approval
of Central Government to determine such fees, °

Clause 88 of the Bill seeks to insert a new Chapter VA to provide for the registration
and register of firms and for the removal of names from the Register of firms and review
" before the Council. ; %

Clause 89 of the Bill seeks to substitute section 21 of the Act to modify the composition
of the Discipiinary Directorate by including at least two Joint Directors (Discipline) along
with a Director (Discipline), simplify the investigation by classifying complaints or information
into actionable and non-actionable within stipulated timeframe and to substitute the prima
facie opinion report with preliminary examination report, to prohibit the withdrawal of
complaints and to empower the Central Government to-make tules for procedures to be
followed by Disciplinary Directorate. -

Clause 90 of the Bill seeks to substitute section 21 A of the Act to empower-the Ccntra!
Government to establish one or more Boards of Discipline, each comprising of a Presiding
Officer and two members, of whom one shall' be nominated by the Council and one member
to be nominated by the Central Government. It further seeks to fix a timeframe for completion
of inquiry by Boards of Discipline, empower the Central Government to make rules for
procedures to be followed by the Boards of Discipline, modify penalty provisions for
misconduct by members of the Institute, provide for inclusion of firms of company secretaries
under the purview of disciplinary mechanism and to empower the Council to remove names
from the Register on non-payment of penalties imposed under the Bill.

Clause 91 of the Bill seeks to amend section 21B of the Act to empower the Central
Government to establish one or more Disciplinary Committees, each comprising of a Presiding
Officer to be nominated by the Central Government and four members of which two shall be
nominated by the Central Government and two members to be nominated by the Council. It
further seeks to fix a timeframe for completion of inquiry by Disciplinary Committees and to
empower the Central Government to make rules for procedures to be followed by it, modify
penalty provisions for misconduct by. members of the Institute and to provide for inclusion
of firms of company secretaries under the purview of disciplinary mechanism. It also seeks to
empower the Council to remove names from the Register on non-payment of penalties imposed
under the Bl"

_ C!ause 92 of the Bill seeks to amend section 21C of the Act to omit the Explanation of
member of the Institute.

Clause 93 of the Bill seeks to substitute section 21D of the Act to make transitional
provisions with respect to proposed amendment,

Clause 94 of the Bill seeks to substrtule section 22 of the Act Lo modify the definition
of professional or other misconduct.

Clause 95 of the Bill seeks to amend section 22E of the Act to make consequential
-amendments for inclusion of firms of the company secretaries under the purview of disciplinary
mechanism, define member and firm for the purpose of disciplinary actions and to provide for

~ scope of actions against the members or firms registered with the Institute under any other
law. '

. Clause 96 of the Bill secks to amend section 24 of the Act to enhance penalties for
falsely claiming to be a member of the Institute, etc.

Clause 97 of the Bill seeks to amend section 25 of the Act to enhance penalties for
using name of the Council, awarding degree of company secretary. etc.
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Cluuse Y8 of the Bill seeks to amend section 26 of the Act to enhance penalties for .
prohibiting companies not (o engage in company secretaryship.

Clause 99 of the Bill seeks to amend section 27 of the Act to enhance penalties for
signing of documents by unqualn"ed persons,

Clause 100 of the Bill seeks to amend section 29B to provide for additional functions
for Quality Review Board. ¢

Clause 101 of the Bill seeks to amend section 34 of the Act to provide that the
Coordination Committee constituted under section 9A of the Chartered Accountants
Act, 1949 shall be deemed to be the Coordination Committee for the purposes of the Act,

Clause 102 of the Bill seeks to amend section 38 of the Act to substitute the word
"Register" with words "Register of members".

Clause 103 of the Bill seeks to amend section 38A of the Act to empower Central
Government to make rules.

Clause 104 of the Bill seeks to amend section 39 of the Act to empower the Council of

the Institute Lo make regulations.
. : P

Clause 103 of the Bill seeks to amend the First Schedule of the'Act,

Clause 106 of the Bill seeks to amend the Second Schedule of the Act.




" FINANCIAL MEMORANDUM

The Bill does not involve any expenditure, recurring or non-recurring, from the
Consolidated Fund of India.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 34 of the Bill empowers the Central Government to make rules to provide for the
form and fee for filing an information or a complaint before the Disciplinary Directorate. the
manner of decision of the complaint or information as actionable or non-actionable by the
Director (Discipline), procedure of investigation by the Disciplinary Directorate and procedure
while considering the cases by the Board of Discipline and the Disciplinary Committee and
time limit for payment of fine imposed by such Boards or Committees.

2. Clause 35 of'the Bill empowers the Council of the Institute of Chartered Accountants
of India 1o make regulations for the qualifications of a member of the Institute, circumstances
under which certificates of practice may be cancelled, guidelines for granting or refusal of
certificates of practice, manner of appointment, powers, duties, functions, salaries, fees,
allowances and other terms and conditions of service of the Secretary and other officers and
employees of the Council, manner of preparing annual accounts of the Council, manner
of maintaining a Register of members of the Institute, manner in which annual list of members
registered with the Institute shall be published, manner of making an application for grant of
registration of a firm and the terms and conditions of such registration, manner of maintenance
of Register of firms, manner in which the-annual list of firins registered with the Institute shall
be published, allowances payable to the Presiding Officers and members of the Boards of
Discipline and Disciplinary Committees, manner of making ayailable status of actionable
information and complaints and penalties imposed by the Boards of Discipline, the Disciplinary
Committees and the Appellate Authority, manner of preparing panel of persons for nomination
to such Boards and Committees.

3. Clause 70 of the Bill empowers the Central Government to make rules to provide for
the form and fee for filing an information or a complaint before the Desciplinary Directorate,
manner of deciding a complaint or information as actionable or non-actionable by Director
(Discipline), procedure of investigation by the Disciplinary Directorate, procedure while
considering the cases by the Boards of Discipline and the Disciplinary Committees and the
time limit for payment of fine imposed by such Boards or Committees.

4, Clause 71 of the Bill empowers the Council of the Institute of the Cost Accountants
of India to make regulations for prescribing the circumstances under which certificates of
practice may be cancelled, guidelines for granting or refusal of certificates of practice, manner-
of appointment, powers, duties, functions, salaries, fees, allowances and other terms and
conditions of service of the Secretary and other officers and employees of the Council,
manner of preparing the annual accounts of the Council, manner of maintaining a Register of
members of the Institute, manner of making an application for grant of registration of a firm
and the terms and conditions of such registration, manner of maintenance of Register of
firms, manner in which the annual list of firms registered with the Institute shall be published,
manner of making available status of actionable information and complaints and penalties
imposed by the Boards of Discipline, the Disciplinary Committees and the Appellate Authority,
manner of preparing panel of persons for nomination to the Boards of Discipline and
Disciplinary Committees and allowances payable to the Presiding Officers and members- of
such Boards and Commiittees.

5. Clause 103 of the Bill empowers the Central Government to make rules to provide for
the form and fee for filing an information or a complaint before the Discliplinary Directorate,
manner of decision of the complaint or information as actionable or non-actionable by the
Director (Discipline), procedure of investigation by the Disciplinary Directorate and procedure
while considering the cases and by the Boards of Discipline and the Disciplinary Committee
and time limit for payment of fine imposed by such Boards or Committees.

48
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6. Clause 104, of the Bill 'empowers the Council of the Institute of the Company
Secretaries of India to make regulations for prescribing the circumstances under which
certificates of practice may be cancelled. powers, duties and functions of the President and
the Vice-President of the Council, guidelines for granting or refusal of certificates of practice.
manner of appointment, poyvers. duties, functions, salaries. fees, allowances and other terms
“and conditions of service of the Secretary and other officers and employees of the Council,
manner of preparing the annual accounts of the Council, manner of making an application for
grant of registration of a firm and the terms and conditions of such registration. manner of
maintenance of Register of firms, mannerin which the annual list of firms registered with the
[nstitute shall be published, manner of making available status of actionable information and
complaints and penalties imposed by the Boards of Discipline. the Disciplinary Committees
and the Appellate Authority, the manner of preparing panel of persons for nomination to the
Boards of Discipline and Disciplinary Committees and the allowances payable to the Presiding-
Officers and members of such Boards and Committees. '

7. The mat:ers in respect of which rules and reoutatlons may be made are matters of
procedure and administrative detail and it is not practicable to provide for them in the Bill .
itself, The delegation of legistative powers is, therefore, of a normal character.
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" ANNEXURE
EXTRACTS FROM Tii CHARTI:RED ACCOUNTANTS ACT, 1949
(38 0r 1949)
AnAct 1o make p.rovisién for the regulation of the profession of chartered accountants,

WHEREAS it is expedient to make provision for the regulation of the profession of
chartered accountants and for that purpose to establish an [nstitute of Chartered
Accountants;

* & ’ . * ® *

2. (/) In this Act, unless-there is anything rcpugn.ant in the subject or context,—

* * # #

(¢) “Council” means the Council of the Institute; '

& * ) * y | & *

(ea) “notification™ means a notification published in the Official Gazette;

L * & C #

(g) “Register” means the Register of members maintained under this Act:

* # * * *

4. (/) Any of the following persons shall be entitled to have his name entered in the
Register, namely,— =

* * ¢ * . * 4 *

(v) any person who has passed such other examination and completed such
.other training without India as is recognised by the Central Government or the Council
as being equivalent to the examination and training prescribed for members of the
Institute: ’

Provided that in the case of any person who is not permanently residing in India,
"the Central Government or the Council, as the case may be, may impose such further
conditions as it may deem fit.

(vi) any person domiciled in India, who at the commencement of this Act is
studying for any foreign examination and is at the same time undergoing training,
whether within or without India, or, who, having passed such foreign examination, is at
the commencement of this Act undergoing training. whether within or without India:

. Provided that any such examination or training was recognised before the
commencement of this Act for the purpose of conferring the right to be registered as an
accountant under the Auditors’ Certificates Rules, 1932, and provided further that
such person passes the examination or completes the training within five years after
the commencement of this Act.

* * % # ¥

(3) Every person belonging to any of the classes mentioned in clauses (/f), (if7), (v}, (v)

and (vi) of sub-section (/) shall have his name entered in the Register on application being

. made arid granted in the prescribed manner and on payment of such fees, as may be determined,
by notification, by the Council, which shall not exceed rupees three thousand:

Provided that the Council may, with the prior approval of the Central Government,
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determine the fee exceeding rupees three thousand. which shall not in any case exceed
rupees six thousand. -

% * *® * : *

5. (1) * # * *

(3) A member, being an associate who has been in continuous practice in India for at

least five years, whether before or after the commencement of this Act, or whether partly

before and partly after the commencement of this Act, and a member who has been an
associate for a continuous period of not less than five years and who possesses such
qualifications as the Council may prescribe with a view to ensuring that he has experience
equivalent to the experience normally acquired as a result of continuous practice for a period
of five years as a chartered accountant shall, on payment of such fees, as may be determined,
by notification, by the Council, which shall not exceed rupees five thousand and on
application made and granted in the prescribed manner, be entered in the Register as a fellow
of the Institute and shall be entitled to use the letters F. C. A. after his name to indicate that
he is a fellow of the Institute of Chartered Accountants:

| . . . v e ;

Provided that the Council may with the prior approval of the Central Government,
determine the fee exceeding rupees five thousand, which shall not in any case exceed rupees
ten thousand. -

6. (/) * # % *

(2) Every such member shall pay such annual fee for his certificate as may be determined,
by notification, by the Council, which shall not exceed rupees three thousand, and such fee

shall be payable on or before the Ist day of April in each year:

Provided that the Council may with the prior approval of the Central Government,
determine the fee exceeding rupees three thousand, which shall not in any case exceed
rupees six thousand.

¥ 4 ® * * ) *

8. Notwithstanding anything contained in section 4, a person shall not be entitled to
have his name entered in or borne on the Register if he—

* w * % y #

(i) is an undischarged insolvent; or

* #* . ® ' *

(v) has been convicted by a competent Court, whether within or without India, of
an offence involving moral turpitude and punishable with transportation or
imprisonment or of an offence, not of a technical nature, committed by him in his
professional capacity unless in respect of the offence committed he has either been
granted a pardon or, on an application made by him in this behalf, the Central
Government has, by an order in writing, removed the disability; or

" % * % *
CHAPTER (11
.CouNCIL OF THE [NSTITUTE
9, (1) * : ¢ ¢ g
(2) The Council shall be composed of the following persons, namely:—

(a) not more than thirty-two persons elected by the members of the Institute
from amongst the fellows of the Institute chosen in such manner and from such regional
constituencies as may be specified:
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Provided that @ fellow of the Institute. who has been found guilty of any
professional or other misconduct and whose name is removed from the Register or has
been awarded penalty of fine. shall not hg. eligible to contest the election.—

(/) in case of misconduct Iallmu under the Fust Schedule of this Act, for a
period of three years:

(#7) in case.of misconduct falling under the Second Schedule of this Act,
for a period of six years, ;

from the completion of the period of removal of.name from the Register or payment of
fine. as the.case may be:

(b) nol more than eight persons to be nommated in the specified manner, by the
Cemml Government.

# . : " o *

(#) No person who has been auditor of the Institute shall be eligible for election to the
Council under clause («) of sub-section (2), for a period of three years after he ceases to be
an auditor,

= * - * * *

12, (1) The Council at its first meeting shall elect two of its members to be respectively * /
the President and Vice-President thereof, and so often as the office of the President or the
Vice-President becomes vacant the Council shall choose another person to be the President’
or the Vice-President as the case may be:

Provided that on the first constitution ofthe Council a member of the Council nominated

‘in this behalf by the Central Governiment shall discharge the functions of the President, until

auch time as a President is elected under the provisions of this sub-section.
(2) The President shall be the Chief Executive Authori ity of‘lhe Council.

- L] * ] *
13. () * * « » g

(2) A member of the Council shall be deemed to have vacated his seat if he is declared
by the Council to have been absent without sufficient excuse from three consecutive meetings
of the Council, or he has been found guilty of any professional or other misconduct and

awarded penalty of fine, or if his same is, for any cause, removed from the Register under the
provisions of section 20.

* * ¥ ‘ % #

14. (/) The duration of any Council constituted under this Act shall be three years

' from the date of its first meeting, on the expiry of which it shall stand dissolved and a new -

Council constituted in accordance with.the provisions of this Act,

¥ * ] ¥ ® *

IS (/) * ¥ » = 3

(2) In particular, and without prejudice to the generality of the foregoing powers, the
duties of the Council shall include—

it ¥, _ L3 * #
(b) the examination of candidaies for enrolment and the prescribing of fees
therefore; _
(¢) the regulation of the engagement and training of articled and audii assistants;
(/) the prescribing of qualifications for entry in the Register:

* * * * *
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1.2

(/) the granting or refusal of certificates of practice under this Act;

(g) the maintenance and publication of'a Register of persons qualified to practice
as chartered accountants: '

(h) the levy and collection of fees from members, examinees and other persons;

() subject to the orders of the appropriate authorities under the Act, the removal
of names from the Register and the restoration to the Register of names which have
been removed;

* 5 * ¥ * ; *
(/) the maintenance of a library and publication of books and periodicals relating
to accountancy; '

* 2 * * i . *
| ']
] .

16. (1) For the efficient performance of its duties, the Council shall—
(a) appoinr: a Secretary to perform such duties as mai_y be prescribed,;

(b) appoint a Director (Discipline) to perform such functions as are assigned to
. him under this Act and the rules and regulations framed thereunder.

(2).The Council may also—

* * %* * *
(¢) prescribe the salaries, fees, allowances of the officers and employees and

their terms and conditions of service;

¥ * . * * - *
]8(;") * dt . * *I *

(3) The annual accounts of the Council shall be prepared in such manner as may be
prescribed and be subject to audit by a chartered accountant in practice to be appointed
annually by the Council: ; :

Provided that no member of the Council or a person who has been a member of the
Council during the last four years or a person who is in partnership with such member shall
be eligible for appointment as an auditor under this sub-section:

- Provided further that, in the event it is brought to the notice of the Council that the
accounts of the Council do not represent a true and fair view of its finances, then, the Council
may itself cause a special audit to be conducted:

Provided also that, if such information, that the accounts of the Council do not represent
a true and fair view of its finances, is sent to the Council by the Central Government, then, the
Council may, wherever appropriate cause a special audit or take such other action as it
considers necessary and shall furnish an action taken report on it to the Central Government.

* T o* . B . * *
CHAPTERTV
REGISTER OF MEMBERS

. 19.(/) The council shall maintain in the prescribed manner a Register of the Members
of the Institute.

. * * * *
(4) Every member of the Institute shall, on his name being entered in the Register, pay

such annual membership fee as may be determined, by notification, by the Council, which
shall not exceed rupees five thousand:
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Provided that the Council may with the prior approval of the Central Government,

determine the fee exceeding rupees fi l‘w thousand, which shall not in any case exceed rupees
ten thousand.

0.0 e . . '

(3) Ifthe name of any member has been removed from the Register under clause (c) of
sub-section (/), on receipt ofian application, his name may be entered again in the Register .
on payment of the arrears of annual fee and entrance {ee along with such additional fee, as

may be determined. by nouhcauan by the Council which shall not exceed rupees two
thousand:

Provided that the Council may with the prior approval of the Central Government,
determine the fee exceeding rupees two thousand, which shall not in any case exceed rupees
four thousand.

CHAPTER V
MiscoNbucT

21.(1) The Council shall, by notification, establish a Disciplinary Directorate headed -
by an officer of the Institute designated as Director (Discipline) and such other employees
for making investigations in respect of any information or complaint received by i.

(2) On receipt of any information or complaint along with the prescribed fee, the
Director (Discipline) shall arrive at a prima facie opinion on the occurrence ofthe alleged
misconduct,

(3 Where the Director (Discipline) is of the opinion that a member is guilty bf any
professional or other misconduct mentioned in the First Schedule, he shall place the matter

" before the Board of Discipline and where the Director (Discipline) is of the opinion that a

member is guilty of any professional or other misconduct mentioned in the Second Schedule
or in both the Schedules, he shall place the matter before the Disciplinary Committee.

(#) In order to make investigations under the provisions of this Act, the Disciplinary
Directorate shall follow such procedure as may be specified.

(5) Where a complainant withdraws the complaint, the Director (Discipline) shall place

. such withdrawal before the Board of Discipline or, as the case may be, the Disciplinary

Committee, and the said Board or Committee may, if it is of the wew lhat the circumstances so
warrant, permit the withdrawal at any stage.

21A. (1) The Council shall constitute a Board of Discipline consisting of—

(a) a person with experience in law and having knowledge of disciplinary matters
and the profession, to be its presiding officer;

~ (b) two members one of whom shall be a member of the Council elected by the
Council-and the other member shall be nominated by the Central Government from
amongst the persons of eminence having experience in the field of law, economics,
business, finance or accountancy;

(¢) the Director (Discipline) shall function as the Secretary of the Board.

(2) The Board of Discipline shall follow summary disposal procedure in dealing with all
cases before it.

_ (3) Where the Board of Discipline is of the opinion that a member is guilty of a
professional or other misconduct mentioned in the First Schedule, it shall afford to the
member an opportunity of being heard before making any order against him and may thereafier
take any one or more of the following actions, namely:—

(a) reprimand the member;
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(b) remove the name of the member from the Register up to a period of three
months:

_ () impose such fine as it may think fit, which may extend to rupees one lakh.

{-IJ'The Director (Discipline) shall submit before the Board of Discipline ll information
and complaints where he is of the opinion that there is no prima facie case and the Board of

. Discipline may. if it agrees with the opinion of the Director (Discipline), close the matter or in _
case of disagreement, may advise the Director (Discipline) to further investigate the matter.

21B. (/) The Council shall constitute a Disciplinary Committee consisting of the
President or the Vice-President of the Council as the Presiding Officer and two members to be
elected from amongst the members of the Council and two members to be nominated by the
Central Government from amongst the persons of eminence having experience inthe field of
law, economics, business, finance or accountancy:

Provided that the Council may constitute more Dlsclphnary Committees as and when
it conmders necessary.' ;

(2y The Dtscmlmary Commmee while considering the cases placed before it shall
follow such procedure as may be-specified.

(3) Where the Disciplinary Committee is of the opinion that a member is guilty of a

professional or other misconduct mentioned in the Second Schedule or both the First Schedule |

and the Second Schedule, it shall afford to the member an opportunity of being heard before
making any order against him and may thereafter take any one or more. of the following
actions, namely:—

(@) reprimand the member;

(b) remove the name of the member from the Register permanently or for such
period, as it thinks fit;

(¢) impose such fine as it may think fit, which may extend to rupees five lakhs.

() The allowances payable to the members nominated by the Central Government

21C. For the purposes of an inquiry under the provisions of this Act, the Authority,

the Disciplinary Committee, Board of Discipline and the Director (Discipline) shall have the

same powers as are vested in a civil court under the Code of Civil Procedure, 1908, in respect
of the following matters, namely:—

. (@) summoning and enforcing the attendance of any person and examining him
on oath;

(b) the discovery and production of any document; and
(¢) receiving evidence on affidavit.

Explanation.—For the purposes of sections 21,21 A, 21B, 21C and 22, “member of the
Institute” includes a person who was a member of the Institute on the date of the alleged
misconduct although he has ceased to be a member of the Institute at the time of the inquiry.

21D."All complaints pending before the Council or any inquiry initiated by the
Disciplinary Committee or any reference or appeal made to a High Court prior to the
commencement of the Chartered Accountants (Amendment) Act, 2006, shall continue to be
governed by the provisions of this Act, as if this Act had not been amended by the Chartered
Accountants (Amendment) Act, 2006.

22. For the purposes of this Act, the expression “professional or other misconduct”
shall be deemed to include any act or omission provided in any of the Schedules. but nothing
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in this section shall be construed to limit or abridge in any way the power conferred or duty
cast on the Director (Discipline) under sub-section (/) of section 21 to mqum‘: into the .
conduct of any member of the Institute under any mher mrcumslances

* * e . * * . *
Appeal to 22G. (1) Any member of the Institute aggrieved by any order of the Board of Discipline -
Authority. or the Disciplinary Committee imposing on him any of the penalties referred to in sub-section (3)

of section 21 A and sub-section (3) of section 21B, may within ninety days from the date on
which the order is communicated to him, prefer an appeal to the Authority:

~ Provided that the Director (Discipline) may also appeal against the decision of the
Board of Discipline or the Disciplinary Committee to the Authority, if so authorised by the
Council, within ninety days:
'

Provided further that the Authority may entertain any such appeal after the expiry of
the said period of ninety days, if it is satisfied that there was sufficient cause for not filing the
appeal in time. ;

(2) The Authority may, after calling for the records of any case, revise any -order made
by the Board of Discipline or the Disciplinary Committee under sub-section (3) of
section 21 A and sub-section (3) of section 21B and may—

(a) confirm, modify or set aside the order;

) (b) impose any penalty or set aside, reduce, or enhance the penalty imposed by
the order;

(¢) remit the case to the Board of Discipline or Disciplinary Committee for such
further enquiry as the Authority considers proper in the circumstances of the case; or

(d) pass such other order as the Authority thinks fit:

Provided that the Authority shall-give an opportunity of being heard to the parties
concerned before passing any order. :

* * * * - *
~ CHAPTERVII
PENALTIES '
Penalty for 24. Any person who,—
falsely
claiming to be (i) not being a member of the Institute,—

a member, ete.
: (a) represents that he is a member of the Institute; or

(b) uses the designation Chartered Accountant, or

(i) being a member of the Institute, but not having a certificate of practice,
represents that he is in practice or practices as a chartered accountants,

shall be punishable on first conviction with fine which may extend to one thousand rupees,
and on any subsequent conviction with imprisonment which may extend to six months or
with fine which may extend to five thousand rupees, or with both.

Penalty for 24A. (1) * ® * pe "
using name of ;

the Council, (2) Any person contravening the.provisions of sub-section (/) shall, without prejudice
::a::;:ir to any other proceedings which may be taken against him, be punishable with fine which
chinmd may extend on first conviction to one thousand rupees, and on any subsequent conviction

accountancy,  With imprisonment which may extend to six months, or, with fine which may extend to five
ete. thousand rupees, or with both.
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25, (1] ¥ . i . * *

(2) If any company contravenes the provisions of sub-section (/), then, without

prejudice to any other proceedings which may be taken against the company, every director,

manager, secretary and any other officer thereof who is knowingly a party to such
contravention shall be punishable with fine which may extend on first conviction to one
thousand rupees, and on any subsequent conviction to five thousand rupees.

26. (;) = i 4 * *

(2) Any person who confravenes the provisions of sub-section (/) shall, without
‘prejudice to any other proceedings, which may be taken against him, be punishable on first
conviction with a fine not less than five thousand rupees but which may extend to one lakh
" rupees, and in the event of a second or subsequent conviction with imprisonment for a term
which may extend to one year or with fine not less than ten thousand rupees but which may
extend to two lakh rupees or with both.

® ' % * . 3 *
B CHAPTER V1II
MISCELLANEQUS

29. (I) * + ' . . * .

(2) Subject to the provisions of sub-section (I), the Council may preﬁcriba the
conditions, if any, subject to which foreign qualifications relating to accountancy shall be
recognised for the purposes of entry in the Register.

29A (]) # * * %* *

(2) In particular, and without pre;udice to the generality of the foregoing power, such,

rules may provide for all or any of the following matters, namely:—
w ' * * g ¥ %
(¢) the procedure of investigation under sub-section (4) of section 21;

(d) the procedure while considering the cases by the Disciplinary Committee
under sub-section (2).

# * # _ * ) *
30. (1) * » ¥ y *

(2) In particular, and without prejudice to the generality of the foregoing power, such
. regulations may provide for all orany of the following matters:—

* ) # 5 ; # k™

(b) the qualifications for the entry of the name of any parson in the Regz«ter asa

member of the Institute;

* * * ’ % *
(€) the manner in which and the conditions subject to which applications for

entry in the Register may be made;

# * # # *
(%) the particulars to be entered in the Register;

* ' * * # *

() the terms of office, and the powers, duties and functions of the Secretary and
other officers and servants of the Council; and

* * * * *
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‘THEFIRST SCHEDULE
[See sections 21(3), 21 A(3) and 22]
PART 1
Professional misconduct in relation to chartered accountants in practice

A chartered accountant in practice shall be deemed to be guilty of professional
misconduct, if he— .

!
* # * * *®

(9) accepts an appointment as auditor of 2 company without first ascertaining from it
whether the requirements of section 225 of the Companies Act, 1956 in respect of such
appointment have been duly complied with;

= * 4 *
THE SECOND SCHEDULE
[See sections 21(3), 21B(3) and 22]
PART1 _
Professional mr’sc’cmduc! in relation to chartered accm{n!aéﬂs in ;pracriée

A chartered accountant in pracnce shail be deemed to be guilty of professional
misconduct, if he— q

# ’ # * % #

(3) permits his name or the name of his firm to be used in connection with an estimate -

of eamings contingent upon future transactions in a manner which may lead to the belief that
he vouches for the accuracy of the forecast;

® # . * ’ #

EXTRACTS FROM THE COST AND WORKS ACCOUNTANTS ACT, 1959
(23 0r 1959)

An Act to meke prevision for the regulation of the profession of cost and works
accountants.

* * £ . # ' *
CHAPTERI1
PRELIMINARY

1. (1) This Act may be called the Cost-and Works Accountants Act, 1959.

»*

* # . g *

2. (1) In this Act, unless the context otherwise requires,—

» s

* Lk ® L
(¢) “Council” means the Council of the Institute;

(d) “dissolved company” means the Institute of Cost and Works Accountants
registered under the Companies Act, 1956;

(e) “fellow” means a fellow of the Institute;

* * * ' # *

(fa) “notification” means a notification published in the Official Gazette;

# # * - # *

58
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(i) “Register” means the Register of members maintained under this Act;

* ® ' E * *

CHAPTER 1

Tue INsTiTUTE OF COST AND WORKS ACCOUNTANTS
# o ® iz #* 4
4, (I} Any of the following persons shall be entitled to have his name entered in the
Register, namely:—

* . * 7 * ¥

(iv) any person who has passed such other examination and completed such

other training without India as is recognised by the Central Government or the Council

as being equivalent to the examination and training prescribed for members of the
Institute:

| '
Provided that in the case of any person who is not permanently residing in India,

the Central Government or the Council may impose such further conditions as it may _

deem fit;

(v) any person domiciled in India, who at the commencement of this Act is
studying for any foreign examination and is at the same time undergoing training,
whether within or without India, or, who, having passed such examination, is at such
commencement undergoing training whether within or without India:

Provided that such foreign examination and training are recognised by the Central _

Government or-the Council in this behalf:

_Provided further that the person passes the examination and completes his
training within five years from the commencement of this Act.

* * * x ®

(3) Every person belonging to any of the classes mentioned in clauses (if), (iif), (iv)
and (v) of sub-section (/) shall have his name entered in the Register on an application being
made and granted in the prescribed manner and on payment of such fees, as may be determined,
by notification, by the Council, which shall not exceed rupees three thousand:

Provided that the Council may with the prior approval of the Central Government,
determine the fee exceeding rupees three thousand, which shall not in any case exceed
rupees six thousand,

ok * . * * #

5. {J‘)* * * # #*

(4) A member, being an associate who has been in continuous practice in India for at

least five years, whether before or after the commencement of this Act, or whether partly .

before and partly after the commencement of this Act, and a member who has been an
associate for a continuous period of not less than five years and who possesses such
qualifications as the Council may prescribe with a view to ensuring that he has experience
equivalent to the experience normally acquired as a result of continuous practice for a period
of five years as a cost accountant shall, on payment of such fees, as may be determined, by
notification, by the Council, which shall not exceed rupees five thousand, and on application
made and granted in the prescribed manner, be entered in the Register as a fellow of the
Institute:

Provided that the Council may with the prior approval of the Central Government,
determine the fee exceeding rupees five thousand, which shall not in any case exceed rupees
ten thousand. 4
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Explanation 1—For the purposes of this sub-section, a person shall be deemed to

have practiced in India for any perjod for which he has held a certificate of practice under
section 6, notwithstanding that he did not actually practice during that period.

Explanation 11.—In computing the continuous period during which a person has
been an associate of the Insutute there shall be included any continuous period during

which the person has been an associate of the dissolved company immediately before he
became an associate of the ]I}Stlmt“

# £ % # *

6. (1) * * * % *
(2) Every such member shall make an application in such form, and pay such annual
fee, for his certificate as may be determined, by potification, by the Council, which shall not

exceed rupees three thousand and such fee shall be payable on or before the 1st day of Apn]
in each year:

Prov:ded that the Coupcif may \;\fith the prior approval of the Central Government,

determine the fee exceeding rupees three thousand, which shall not in any case exceed -

rupees six thousand: o

Provided further that if a member of the Institute, who was in practice immediately
before the commencement of this Act, has made within one month of such commencement an
application for the grant of certificate of practice, he shall not be deemed to have contravened
the provisions of sub-section (/) by reason of his having practiced during the period between

_such commencement and the disposal of the application;

* % * * *

8. Notwithstanding anything contained in section 4, a person shall not be entitled to
have his name entered in, or borne on, the Register if he—

# ® i * *

(iif) is an undischarged insolvent; or

* * & = # ®

(v) has been convicted by a competent-court whether within or without India, of
an offence involving moral turpitude and punishable with imprisonment or of an offence,
not of a technical nature, committed by him in his professional capacity unless in
respect of the offence committed he has either been granted a pardon or, on an
application made by him in this behalf, the Central Govermnent has, by an order in
writing removed the disability; or

* ) * * = *
CHAPTERIII
Couﬁcn. OF THE INSTIUTE
9. (1) * ok * ® #

(2) The Council shall be composed of the following persons, namely:—

(a) not more than fifieen persons elected by the members of the Institute, from
amongst the fellows of the Tnstitute chosen in such manner and from such regional
constituencies as may be specified:

Provided that a fellow of the Institute, who has been found guilty of any

professional or other misconduct, and whose name is removed from the Register or

has been awarded penalty of fine, shall not be eligible to contest the election,—
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(i) in case of mlsconduct failmg under the First Schedule-of this Act, fora
period of three years; . '

(i) in case of misconduct falling under the Second Schedule of this Act,
fora period of six years,

~ from the completion of the period of removal of name from the Register or payment of fine, as
the case may be;

(b) not more than five persons nominated in the specified manner by the Central
Government. .

* * x %

(4) No person who has been auditor of the Institute shall be eligible for election to the
Council under clause (a) of sub-section (2) for a period of three years after he ceases to be an
auditor,

* x *. - * . ® : *

12. (]j The Council at its first meeting shall elect two of its members to be respectively
the President and the Vice-President thereof, and so often as the office of the President or the

Vice-President becomes vacant, the Council shall choose a person to be the President or the
Vice-President, as the case may be:

’ Provided that on the first constitution of the Council a member of the Council nominated
in this behalf by the Central Government shall discharge the functions of the President, until
such time as a President is elected under the provisions of this sub-section.

% - * * * *
13. (1) * . . . .

(2) A member of the Council shall be deemed to have vacated his seat ifhe is declared
by the Council to have been absent without sufficient excuse from three consecutive meetings
"of the Council or he has been found guilty of any professional or other misconduct and
awarded penalty of fine, or if his name is, for any cause, removed from the Register under the
provisions of section 20.
% % * " ' *

15 (¥ .. ¢ * * # -*

- (2) In particular, and without prejudice to the generality of the foregoing powers, the -

duties of the Council shall include— _
L . * * (" *

(¢) the prescribing of qualifications for entry in the Register;

*® * P W *

(k) consideration of the recommendations of the Quality Review Board made
under clause (a) of section 29B, action taken thereon with a report to the Central
Government within a period of three months, and their inclusion in the annual report;
and ;

# * * * ¢

15A. The functions of the Institute shall include— )

* * . . * _ % %
(e) subject to the orders of the appropriate authorities under this Act, the removal
of names from the Register and the restoration to the Register of names which have

. been removed,;

tl.
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16. (1) For the efficient performance of its duties, the Council shall—

(a) appoint a Secretary of the Council to perform such duties as may be
prescribed; '

. (b) appoint a Director (Discipline) to perform such functions as aSsignad to him
under this Act and the rules and regulations framed thereunder;

(¢) designate an officer of the Council or the Institute to carry out the
administrative functions of the Institute as its chief executive.

(2) The Council may also—
* * * * *

- () prescribe the salaries, fees, allowances of the officers and employees of the
Council and the Institute and their terms and conditions of service;

* #* * ok ¥
18. (1) * ; W * . * 5 -

*(5) The annual accounts of the Council shall be prepared in such manner as may be

prescribed and be subject to audit by a chartered accountant in practice to be appointed
annually by the Council:

Provided that no member of the Council or a person who has been a member of the
Council during the last four years or a person who is in partnership with such member shall
be eligible for appointment as an auditor under this sub-section:

Provided further that, in the event it is brought to the notice of the Council that the
accounts of the Council do not represent a true and fair view of its finances, then, the Counc:l
may itself cause a special audit to be conducted:

Provided also that if such information, that the accounts of the Council do not represent

. atrue and fair view of its finances, is sent to the Council by the Central Government, then, the

Council may, wherever appropriate cause a special audit or take such other action as it
considers necessary and shall furnish an action taken report on it to the Central Government;

* * * : * *

CHAPTERIV
REGISTER OF MEMBERS

19. (1) The Council shall maintain in the prescribed inanner a Register of the members
of the Institute.

* * " * ® *

(4) Every member of the Institute shall, on his name being entered in the Register, pay

. such annual membership fee as may be determined, by notification, by the Council, which

shall not exceed rupees five thousand:

Provided that the Council may with the ‘prior épproval of the Central Government,

determine the fee exceeding rupees five thousand which shall not in any case exceed rupees
ten thousand.

20. (1) * o s W, r . 4

(3) If the name of any member has been removed from the Register under clause (¢) of
sub-section (7), on receipt of an application, his name may be entered again in the Register
on payment of the arrears of annual fee and entrance fee along with such additional fee, as
may be determined, by notification, by the Council which shall not exceed rupees two
thousand:
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Provided that the Council may with the prior approval of the Central Government,
determine the fee exceeding rupees two thousand which shall not in any case exceed rupees
four thousand.

CHAPTERV
MisconpucT

21. (1) The Council shall, by notification, establish a Disciplinary Directorate headed
by an officer of the Institute designated as Director (Discipline) and such other employees
for making investigations in respect of any information or complaint received by it.

(2) On recéipt of /any information or complaint along with  the prescribed fee, the

Director (Discipline) shall arrive at a prima facie opinion on the occurrence of the alleged
misconduct.

(3) Where the Director (Discipline) is of the opinioh that a member is guilty of any

- professional or other misconduct mentioned in the First Schedule, he shall place the matter

before the Board of Discipline and where the Director (Discipline) is of the opinion that a
member is guilty of any professional or other misconduct mentioned in the Second Schedule
orin both the Schedules, he shall place the matter before the Disciplinary Committee.

(4) In order to make investigations under the provisions of this Act, the Disciplinary
Directorate shall follow such procedure as may be specified.

(5) Where a complainant withdraws the complaint, the Director (Discipline) shall'place
such withdrawal before the Board of Discipline or as the case may be, the Disciplinary

. Committee, and the said Board of Committee may, if it is of the view that the circumstances so

warrant, permit the withdrawal at any stage.
21A. () The Council shall constitute 2 Board of Discipline consisting of—

(@) a person with experience in law and having knowledge of disciplinary matters
and the profession, to be its presiding officer;

(b) two members one of whom shall be a member of the Council elected by the
Council and the other member shall be the person demgnated under clause (c) of
sub-section (/) of section 16;

(c) the Director (Discipline) shall function as the Secretary of the Board.

(2) The Board of Dlsc:pime shall follow summary disposal procedure in deaimﬂ withall
the cases before it.

(3) Where the Board of Discipline is of the opinion that a member is guilty of a
professional or other misconduct mentioned in the First Schedule, it shall afford to the

member an opportunity of being heard before making any order against him and may thereafter
take any one or more of the following actions, namely:—

(a) reprimand the member;

(b) remove the name of the member from the Register up to a period of three
months;

(c) impose such fine as it may think fit which may extend to rupees one lakh.

(4) The Director (Discipline) shall submit before the Board of Discipline all information
and complaints where he is of the opinion that there is no prima facie case and the Board of
Discipline may, if it agrees with the opinion of the Director (Discipline), close the matter or in
case of disagreement, may advise the Director (Discipline) to further investigate the matter.

21B. (/) The Council shall constitute a Disciplinary Committee consisting of the

. President or the Vice-President of the Council as the Presiding Officer and two members to be

elected from amongst the members of the Council and two members to be nominated by the
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Central Government from amongst the persons of eminence having expenence inthe field of
law, economics, business, finance or accountancy:

Provided that the Council may constitute more Disciplinary Commlttees as and when
it considers necessary.

(2) T_he Disciplinary Committee while considering the cases placed before it, shall
follow such procedure as may be specified.

(3) Where the Disciplinary Committee is of the opinion that a member is guilty of a
professional or other misconduct mentioned in the Second Schedule or both the First Schedule
and the Second Schedule, it shall afford to the member an opportunity of being heard before

making any order against him and may thereafter take any one or more of the following
actions, namely:—

(a) reprimand the member;

(b) remove the name of the member from the Register permanently or for such
period, as it thinks fit; '

(c) impose such fine as it may think fit, which may extend to rupees five lakhs.

(4) The allowances payable to the members nominated by the Central Government
shall be such as may be specified.

21C. For the purposes of an inquiry under the provisions of this Act, the Authority,
the Disciplinary Committee, Board of Discipline and the Director (Discipline) shall have the
same powers as are vested in a civil court under the Code of Civil Procedure, 1908, in respect
of the following matters, namely:—

(@) summoning and enforcing the attendance of any person and examining him
on oath;

(b) the discovery and production of any document; and '

(¢) receiving evidence on affidavit.

Explanation—For the purposes of sections 21, 21A, 21B, 21Cand 22, “member of the
Institute” includes a person who was a member of the Institute on the date of the alleged
misconduct although he has ceased to be a member of the Institute at the time of the inquiry.

21D. All complaints pending before the Council or any inquiry initiated by the
Disciplinary Committee or any reference or appeal made to a High Court prior to the
commencement of the Cost and Works Accountants (Amendment) Act, 2006 shall continue
to be governed by the provisions of this Act, as if this Act had not been amended by the Cost
and Works Accountants (Amendment) Act, 2006.

22. For the purposes of this Act, the expression “professional or other misconduct”
shall be deemed to include any act or omission provided in‘any of the Schedules but nothing
in this section shall be construed to limit or abridge in any way the power conferred or duty

cast on the Director (Discipline) under sub-section (/) of section 21 to inquire into the:

conduct of any member of the Institute under any other circumstances.

* . * — *

22E. (1) Any member of the Institute aggrieved by any order of the Board of Discipline
or the Disciplinary Committee imposing on him any of the penalties referred to in sub-section (3)
of section 21A and sub-section (3) of section 21B, may within ninety days fromthe date on
which the order is communicated to him, prefer an appeal to the Authority:

Provided that the Director (Discipline) may also appeal against the decision of the
Board of Discipline or the Disciplinary Committee to the Authority if so authorised by the
Council, within ninety days: '

5 of 1908.

7 of 2006.
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Provided further that the Authority may entertain any such appeal.after the expiry of
the said penod of ninety days, ifit is satisfied that there was sufficient cause for not filing the
appeal in tlme

* * * ¥ *
CHAPTER VI
PENALT!.ES
24. Any person wh;J,—
() not being 2 member of the Institute—
(a) Ireprésent's that he is a member of the Institute; or
(b) uses the designation cost accountant; or

(ii) being a member of the Institute, but not having a certificate of practice,
represents that he is in practice or practices as a cost accountant;

shall be punishable on first conviction with fine which may extend to one thousand rupees,
and on any subsequent conviction with imprisonment which may extend to six months, or
with fine which may extend to five thousand rupees, or with both.

25. ( ‘y) '* * * : * *
(2) Any person contravening the provisions of sub-section (/) shall, without prejudice
to any other proceedings which may be taken against him, be punishable on first conviction

with fine which may extend to one thousand rupees, and on any subsequent conviction with

imprisonment which may extend to six months, or with fine which may extend to five thousand
rupees, or with both,

% - . % ¥ *
26. (J) * * * % +

(2) Any contravention of the provisions of sub-section (7) shall be punishable on first

" conviction with fine which may extend to one thousand rupees, and on any subsequent

conviction to five thousand rupees.
27. (1) * ’ . e e * ¥

(2) Any. person who contravenes the provisions of sub-section () shall, without
prejudice to any other proceedings which may be taken against him, be punishable on first
conviction with a fine not less than five thousand rupees but which may extend to one-lakh

- rupees, and in the-event of a second or subsequent conviction with imprisonment for a term

which may extend to one year or with a fine not less than tenthousand rupees but which may
extend to two lakh rupees or with both.

B e ' * ® o

34. (1) Where an order is made under this Act reprimanding a member a record of the
punishment shall be entered against his name in the Register.

(2) Where the name of any member 1s removed, the certificate of practice granted to
him under this Act shall be recalled and cancelled.

* * * * *

38.°(I) * . * o | .

(2) Subject to the provisions of sub-section (/), the Council may prescribe the’

conditions, if any, subject to which foreign qualifications relating to cost accountancy shall
be recognised for the purposes of entry in the Register.
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Power of 38A. (1) * * .F E N
Central : e o ; , ) ’
Government (2) In particular, and without prejudice to the generality of the foregoing powers, such
to make rules. rules may provide for all or any of the following matters, namely:—

* ® * * =

(c) the procedure of investigation under sub-section (4) of section 21;

(d) the prcccdu}e while considering the cases by the Disciplinary Committee
under sub-section (2) and fixation of allowances of the nolmnatcd members under
sub-section (4) of section 21B;

* * : £l + *
Power to 39, U) * * . » " .
make

regulations.

(2) In particular, and without prejudice to the generality of the foregoing power, such
regulations may provide for all or any of the following matters, namely:—

¥ - . * * ; * *

(b) the qualifications for the entry of the name of any person in the Register as a
member of the Institute;-

* * . * * *

() the manner in which and the conditions subject to which applications for -
entry in the Register may be made;

* * * * *

(#) the particulars to be entered in the Register;

* * * ¥ *

(p) the manner in which the annual list of members of the Institute shall be
published;

* * * * *

() the terms of office, and the powers, duties and functions of the Secretary and
other employees of the Council;

* ’ * * I *
THEFIRST SCHEDULE
[See sections 21(3), 21A(3) and 22]
¥ * % ¥ *
THESECOND SCHEDULE
[See sections 21(3), 21B(3)-and 22]
" PARTI '
Professional misconduct in relation to cost accountants in practice

A cost accountant in practice shall be deemed to be guilty of professional mlscunduct,
ifhe— -

¥ * * * *
(3) permits his name or the name of his firm to be used in connection with an estimate .

of cost or earnings contingent upon future transactions in a manner which may lead to the
belief that he vouches for the accuracy of the forecast;

* * * * *
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ExTRACTS FROM THE COMPANY SECRETARIES ACT, 1980 °
(56071980)

* . * * *

2. (1) In this Act, unless the context otherwise requires,—

# - * * | *

= %

(b) “Companies Act” means the Companies Act, 1956;

* * x * W

(ga) “notification” means a notification published in the Official Gazette;

* , * * * #*

(j) “Register” means the Register of members of the Institute maintained under
this Act; i AR

% iy = g T ' * *

(2) Save as otherwise provided in this Act, a m,emlﬁer of the Institute shall be deemed

~“to be in practice” when, individually or in partnership with one or more members of the

Institute in practice or in partnership with members of such other recognised professions as
may be prescribed, he, in consideration of remuneration received or to be received,—

* * s * d *

(¢) offers to perform or performs such services as may be performed by—

* * * * *

(vi) an adviser to a company on management, including any legal or
procedural matter falling under the Capital Issues (Control) Act, 1947, the
Industries (Development and Regulation) Act, 1951, the Companies'Act, 1956,
the Securities Contracts (Regulation) Act, 1956, any of the rules or bye-laws
made by-a recognised stock exchange, the Monopolies and Restrictive Trade

Practices Act, 1969, the Foreign Exchange Regulation Act, 1973, or under any
other law for the time being in force,

* *' * * *

4, (I) Any of the following persons shall be entitled to have his name entered in the

Register, namely:—

* ) * * * *
(e) any person who has passed such other examination and completed such
other training without India as is recognised by the Central Government or the Council

as being equivalent to-the examination and training prescribed under this Act for
membership.of the Institute: :

Provided that in the case of any person belonging to any of the classes mentioned in
this sub-section who is not permanently residing in India, the Central Government or the

Council may impose such further conditions as it may deem to be necessary or expedient in
the public interest.

* ' * * * *

(3) Every person belonging to any of the classes mentioned in clauses (¢), (d) and (e)
of sub-section (/) shall have his name entered in the Register on application being made and
granted in the prescribed manner and on payment of such fees, as may be determined, by
notification, by the Council, which shall not exceed rupees three thousand:
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Provided that the Council may with the prior approval of the Central Government,
determine the fee exceeding rupees three thousand, which shall not in any case exceed
rupees six thousand.

" e % % *
5 (i) * . % * "
(3) A person, being an Associate who has been in continuous practice in India as a

Company Secretary for at least five years and a person who has been an Associate for a
continuous period of not less than five years and who possesses such qualifications or

.practical experience as the Council may prescribe with a view to ensuring that he has

experience equivalent to the experience normally acquired as a result of continuous practice
for a period of five years as a Company Secretary shall, on payment of such fees, as may be
determined, by notification, by the Council, which shall not exceed rupees five thousand,

and on application made and granted in the prescribed manner, be entered in the Register as
aFellow: '

Provided that the Council may with the prior approv;al of the Central Government,
determine the fee exceedlng rupees five thousand, which shall not in any case exceed rupees
ten thousand.

Explanation 1.—For the purposes of this sub-sec'tion, a person shall be deemed to
have practised in India-for any period for which he has held a certificate of practice under
section 6, notwithstanding that he did not actually practise during that period.

Explanation 11.—In computing the continuous period during which a person has
been an'Associate of the Institute, there shall be included any continuous period during

which the person has been an Associate of the dissolved company immediately before he
became an Associate of the Institute.

¥ * * % ¥
6. (1) * * * -* *

(2) A member who desires to be entitled to practise shall make an application in such
form and pay such annual fee, for his certificdte as may be determined, by notification, by the
Council, which shall not exceed rupees three thousand, and sich fee shall be payable on or
before the 1st day of April in each year:

Provided that the Council may with the prior approval of the Central Government,
determine the fee exceeding rupees three thousand which shall not in any case exceed
rupees six thousand.

* * . * . * L%
8. Notwithstanding anything contained in section 4, a person shall not be entitled to

have his name entered in, or borne on, the Register if he—
* * * * *

(¢).is an undercharged insolvent; or

* * * * ' L

(e) has been convicted by a competent court, whether within or without India, of

an offence involving moral turpitude and punishable with imprisonment or of an offence,
not of a technical nature, committed by him in his professional capacity unless in
respect of the offence committed he has either been granted a pardon or, on an
application made by him in this behalf, the Central Government has, by an order in
writing, removed the disability; or

= & * . * : %
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CHAPTERII
CouNCIL OF THE INSTITUTE
9. (1) * . * % : & ' i

- (2) The Council shall be composed of the following persons, namely:~—

(@) not more than fifteen persons elected by the members of the Institute, from
amongst the Fellows of the Institute chosen in such manner and from such regional
constituencies as may be specified:

Provided that a Fellow of the Institute, who has been found guilty of any

professional or other misconduct and whose name is removed from the Register or has
been awarded penalty of fine, shall not be eligible to contest the election,—

(7) in case of misconduct falling under the First Schedule of this Act, fora
period of three years;

(i) in case of misconduct f::llh;rur under the Second Schedule of this Act,
for a period of six years,

from the completion of the period of removal of name from the Ren*jster or paymem of fine, as
the case may be;

(b) not more than five persons nommated in the speclﬁed manner by the Central
Government. :

% | * # # *

(#4) No person .whb has been auditor of the Institute shall be eligible for election to the

‘Council under clause (a) of sub-section (2) for a period of three years after he ceases to be an

auditor.
& & * . EY %
12. (7) The Council at its first meeting shall elect two of its members to be respectively
the President and the Vice-President thereof, and so often as the office of the President or the

Vice-President falls vacant, the Council shall choose a person to be the President orthe Vice-
President, as the case may be:

Provided that the Premc}ant of the Council of the dissolved company shall continue to
hold such office after the commencement of this Act, until such time as a President is elected
under the provisions of this sub-section.

® * * S . *
13. (1) * ® * o "

QA member of the Council shall be deemed to have vacated his seat if he is declared

by the Council to have been absent without sufficient excuse from three consecutive meetings

of the Council or he has been found guilty of any professional or other misconduct and

awarded penalty of fine, or of any of the Committees which has been constituted by the

Council and of which he is 2 member or if his name is, for any cause, removed from the
Register under the provisions of section 20.

# . ) ' * * ok
15. (1) * * e * ’ o

(2) In particular, and without prejudice to the generality of the foregoing powers, the
duties of the Council shall include—

% : " * * ® _ *

(¢) the prescribing of qualifications for entry in the Register;
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* = . * *
15A. The functions of the Institute shall include—

* * ¥ * #

(e) subject to the orders of the appropriate authorities under this Act, the removal

of names from the Register and the restoration to the Register of names which have
been removed;

# & # ¥
16. (/) For the efficient performance of its duties, the Council shall—

(@) appoint a Secretary of the Council to perform such duties as may be
prescribed; '

(b) appointa Director (Discipline) to perf‘orm such functions as assigned to him
under this Act and the rules and regulations framed thereunder;

(c) designate an officer of the Council or the Institute to carry out the
administrative functions of the Institute as its chief executive,

(2) The Council may also—

® # % P %

(c) prescribe-the salaries, fees, allowances of the officers and employees of the
Council and the Institute and their terms and conditions of service;

* ; * g * . ¥
18, (L) - o L o *

(5) The annual accounts of the Council shall be prepared in such manner as may be

prescribed and be subject to audit by a Chartered Accountant-in practice to be appointed

annually by the Council:

Provided that no member of the Council or a person who has been a member of the
Council during the last four years or a person who is in partnership with such member shall
be eligible for appointment as an auditor under this sub-section:

Provided further that, in the event it is brought to the notice of the Council that the
accounts of the Council do not representa true and fair view of its finances, then, the Counil
may itself cause a special audit to be conducted:

Provided also that if such information, that the-accounts of the Council do not represent-

a true and fair view of its finances, is sent to the Council by the Central Government, then, the
Council may, wherever appropriate cause a special audit or take such other action as it
considers necessary and shall furnish an action taken report on it to the Central Government.

#* . * * #* * -

CHAPTERI1V
REGISTER OF MEMBERS

19. (1) The Council shall maintain in the prescribed manner a Register of the members
of the Institute. ' !

T o% * *® * *

(4) Every member of the Institute shall, on his name being entered in the Register, pay
such annual membership fee as may be determined, by notification, by the Council, which
shall not exceed rupees five thousand:

Provided that the Council may with the prior approval of the Central Government,

LUO = PP
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determine the fee excceding rupees five thousand which shall notin any case exceed rupees
ten thousand.
z20: D * * ¥ . % "‘
* (3) If the name of any member has been removed from the Register under clause (c) of
sub-section (/), on receipt of an application, his name may be entered again in the Register
on payment of the arrears of annual fee and entrance fee along with such additional fee, as

may be determined, by notification, by the Council, which shall not exceed rupees two
thousand:

Provided that the Council may with the prior approval of the Central Government,
determine the fee exceeding rupees two thousand, which shall not in any case exceed rupees
four thousand.

CHAPTERV
MisconpucT '
21. (1) The Council shall, by notification, establish a Disciﬁlinary Directorate headed

" by an officer of the Institute designated as Director (Discipline) and such other employees

for making investigations in respect of any information'or complaint received by it.

" (2) On receipt of any information or complaint along with the prescribed fee, the
Director (Discipline) shall arrive at a prima facie opinion on the occurrence of the alleged
misconduct.

(3) Where the Director (Discipline) is of the opinion that a member is guilty of any
professional or other misconduct mentioned in the First Schedule, he shall place the matter

“before the Board of Discipline and where the Director (Discipline) is of the opinion that a

member is guilty of any professional or other misconduct mentioned in the Second Schedule
or in both the Schedules, he shall place the matter before the Disciplinary Committee.

(4) In order to make investigations under the provisions of this Act, the Disciplinary
Directorate shall follow such procedure as may be specified.

(3) Where a.complainant withdraws the complaint, the Director (Discipline) shall place
such withdrawal before the Board of Discipline or as the case may be, the Disciplinary
Committee, and the said Board or Committee may, if it is of the view that the circumstances so
warrant, permit the withdrawal at any stage.

21A. (1) The Council shall constitute a Board of Discipline consisting of—

(@) a person with experience in law and having knowledge of the disciplinary
matters and the profession, to be its presiding officer;

(b) two members one of whom shall be a member of the Council elected by the

Council and the other member shall be the person designated under clause () of
sub-section (/) of section 16;

(¢) the Director (Discipline) shall function as the Secretary of the Board.

(2) The Board of Discipline shall follow summary disposal procedure in dealing with all
the cases before it.

(3) Where the Board of Discipline is of the opinion that a member is guilty of a
professional or other misconduct mentio:_med in the First Schedule, it shall afford to the
member an opportunity of being heard before making any order against him and may thereafter
take any one or more of the following actions, namely:—

(a) reprimand the member;

(b) remove the name of the member from the Register up to a peribd of three
months;

(c) impose such fine as it may think fit 'whi-ch may extend to rupees one lakh.
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(4) The Director (Discipline) shall submit before the Board of Discipline all information

and complaints where he is of the opinion that there is no prima facie case and the Board of

Discipline may, if it agrees with the opinion of the Director (Discipline), close the matter or in

case of disagreement, may advise the Director (Discipline) to further investigate the matter.

21B. (/) The Council shall constitute a Disciplinary Cothmittee consisting. of the
President or the Vice-President of the Council as the Presiding Officer and two members to be
elected from amongst the members of the Council and two members to be nominated by the
Central Government from amongst the persons of eminence having experience in the field of
law, economics, business, finance or accountancy: -

Provided that the Council may constitute more Dlsmpllnary Committees as and when
it considers necessary.

(2) The Disciplinary Committee, while considering the cases placcd before it, shall
follow such procedure as may be specified.

(3) Where the Disciplinary Committee is of the opinion that a member is guilty of a
professional or other misconduct mentioned in the Second Schedule or both the First Schedule
and the Second Schedule, it shail afford to the member an opportunity of being heard before

making any order against him and may thereafter take any one or more of the following
actions, namely:—

(a) rcprunand the member;

(b) remove the name of the member from the Register permanently or for such
period, as it thinks fit;

(¢) impose such fine as it may think fit, which may extend to rupees five lakhs.
* * % * *

21C. For the purposes of an inquiry under the provisions of this Act, the Authority,
the Disciplinary Committee, Board of Discipline and the Director (Discipline) shall have the
same powers as are vested in a civil court under the Code of Civil Procedure, 1908, in respect
of the following matters, namely:—

(@) summoning and enformng the atte.ndance of any person and examining him
on oath;

(b) the disccvery and production of any document; and
(¢) receiving evidence on affidavit.

Explanation —Forthe purposes of sections 21,21A,21B,21C and 22, “member of the
Institute” includes a person who was a member of the Institute on the date of the alleged
misconduct although he has ceased to be a member of the Institute at the time of the inquiry.

21D. All complaints pending before the C(}lm{_:ll or any inquiry initiated by the
Disciplinary Committee or any reference or appeal made to a High Court prior to the
commencement of the Company Secretaries (Amendment) Act, 2006 shall continue to be
governed by the provisions of this Act, as if this Act had not been amended by the Company
Secretaries (Amendment) Act, 2006. '

* . * * : # .#
22. For the purposes of this Act, the expression “professional or other misconduct”

shall be deemed to include any act or omission provided in any of the Schedules, but nothing
in this section shall be construed to limit or abridge in any way the power conferred or duty

cast on the Director (Discipline) under sub-section (I) of section 21 to inquire into the

conduct of any member of the Institute under any other circumstances.

* # - * *, L

5 of 1908,

8 of 2006.

@ a3z




/)

22E. (/) Any member of the Institute aggrieved by any order of the Board of Discipline ~ Appeal to
0rthe Disciplinary Committee imposing on him any of the penalties referred to in sub-section (5)  Authortty

29w

of section 21A and sub-section (3) of section 21B, may- within ninety days from the data on
which the order is communicated to him, prefer an appeal to the Authority:

Prowded that the Director {'_Dssmplme) may also appeal against the decision of the
Board of Discipline or the Disciplinary Committee to the Authority if so authorised by the
Council, within ninety days:

Provided further that the Authority may entertain any such appeal after the expiry of
the said period of ninety days, ifit is satisfied that there was sufficient cause fornot filing the
appeal in time.

. (2) The Authority may, after calling for the records of any case, revise any order made -

by the Board of Discipline or the Disciplinary Committee under sub-section (3) of

section 21A and sub-section (3) of section 21B and may—
I

(@) confirm, modify or set aside the order;

(b) impose any penalty or set aside, reduce, or enhance the penalty imposed by
the order; ' .

(¢) remit the case to the Board of Discipline or Disciplinary Committee for such
further enquiry as the Authority considers proper in the circumstances of the case; or

(d) pass such other order as the Authority thinks fit:

Provided that the Authority shall give an of}poﬂunity of being heard to the parties
concerned before passing any order.

% # ® " % *
CHAPTERVII .
PENALTIES
24. Subject to the provisions of section 7, any person who,—
(a) not beiﬁg amember of the Institute,—
(¢) represents that he is a member of the Institute; or
(i) uses the designation “Company Se-cretary”; or
(iii) uses the letters “A.C.S.” or “F.C.5.” after his name; or

(b) being a member of the Institute, but not having a certificate of practice,
represents that he is in practice or practises as a Company Secretary, *

shall be punishable on first conviction with fine which may extend to one thousand rupees,
and on any subsequent conviction with imprisonment which may extend to six months, or
with fine which may extend to five thousand rupees, or with both.

25. (J) * * « * %

(2) Any person contravening the provisions of sub-section (/) shall, without prejudice
to any other proceedings which may be taken against him, be punishable on first conviction
with fine which may extend to one thousand rupees, and on any subsequent conviction with
imprisonment which may extend to six months, or w:th fine which may extend to five thousand
rupees, or with both.
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Companies 26. (1) * * E * e
not 1o engage :
in Company

2) Any compan traveni isi -secti ;
Secretaryship. (2) Any company contravening the provisions of sub-section (/) shall be punishable

on first conviction with fine which may extend to one thousand rupees, and on any subsequent
conviction with fine which may extend to five thousand rupees.

Unqualified 2T T) * * . ¥ * #
persons not to : ‘
f‘:i’:“":""‘ ' (.2) Any person who contravenes the provisions of sub-section (/) shall, without
prejudice to any other proceedings which may be taken against him, be punishable on first
conviction with a fine not less than five thousand rupees but which may extend to one lakh
rupees, and in the event of a second or subsequent conviction with imprisonment for a term
which may extend to one year or with a fine not less than ten thousand rupees but which may
extend to two lakh rupees or with both.
* # E * d ®
CHAPTER X
{ _ MISCELLANEOUS - i
Alteration in 34. (7) Where an order is made under this Act reprimanding a mémber, arecord of the
the Register  punishment shall be entered against his name in the Register.
_and cancella- g
'i‘:’r':izgm _ (2) Where the name of any member is removed, the certificate of practice granted to
k him under this Act shall be recalled and cancelled.
® * * ® *
Reciprocity. 38. (J) * ® # * *
(2) Subject to the provisions of sub-section (), the Council may prescribe the
conditions, if any, subject to which foreign qualifications relating to Company Secretaryship
shall be recognised for the purposes of entry in the Register.
Power of 38A. (1) * * ® oW I=e=
Central ' g T
g"l‘l'l“;]z‘cm;'l‘:s (2) In particular, and without prejudice to the genierality of the foregoing powers, such
" rules may provide for all or any of the following matters, namely:— '
#* * * * *
! (¢) the procedure of investigation under sub-section (#) of section ) B
(d) the procedure while considering the cases by the Disciplinary Committee
under sub-section (2) and fixation of allowances of the nominated members under
sub-section (4) of section 21B;
#* * s _ P l *
Power 1o 39. (1) ® * g * * S
make !
regulations. (2) In particular and without prejudice to the generality of the foregoing power, such

regulations may provide for all or any of the following matters, namely:—

* * ® ¥ 5 %"

(») the manner in which the annual list of members of the Institute may be published
under sub-section (3) of section 19;

i # f * L #*
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THE FIRST SCHEDULE
[Seesections 21(3),21A(3) and 22] -

*

+  THESECOND SCHEDULE
|Seesections 21(3), 21B(3) and 22]
PART1 |
Professional misconduct in relation to cbm;}any sécretaries in ‘bmcn‘ce-

A Company Secretary in practice shall be deemed to be guilty of professional
misconducet, if he—

* * * . % £l

(3) permits his name or the name of his firm to be used in connection with any report
or statement contingent upon future transactions in a manner wh:ch may lead to the belief
that he vouches for the accuracy of the forecast;

® #* *
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further to amend the Chartered Accountants Act, 1949, the Cost and Works Accountants
Act, 1959 and the Company Secretaries Act, 1980.

(Smt. Nirmala Sitharaman, Minister of Finance and Corporate Affairs)

MGIPMRND——1 587L8(53)—14-12-2021.
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